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LOK SABHA DEBATES aa

LOK SABHA

Tuesday, July 24, 1973/Sravana 2,
1895 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair].
MEMBER SWORN

SHRI K. MAYA
gul)

THEVAR (Dindi-

ORAL ANSWERS TO QUESTIONS

Proposal for running an Express train
from Barauni to Delhi

*21. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be oleased to
state:

(a) whether in view of the heavy
traffic on Banaras-Barabanki rcute, a
proposal to run an Express train from
Barauni to Delhi vig Banaras-Jaun-
pur Faizabad-Barabanki js under the
consideration of Government; and

(b) if so, when a final decision is
likely to be taken thereon?

.-THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Sir.

' (b) Does not arise.

SHRI R. K. SINHA: The very first
qtiestion has starte] very inauspici-
ou'sly from our dynamic Minister. He
lS on record that backward reas
should be given great concession. 1n
Uttar Pradesh, there is a royal route
via Kanpur, Allahabad and Banaras
through which many express trains
pass. Thousands of .representations
have been sent to his Ministry that
an express train may . be run

1075 LS—L.

via Banaras-Jaunpur-Faizabad-Bara-
banki so that the people of eastern
U.P. may be benefited from it. Will
the Minister examine any one of these

possibilities and extend 83 UP or 29
up?

SHRI L. N. MISHRA: I have gone
through the suggestion very carefully.
I have every desire to accommodate
the wishes of the hon. Member, but
I would request him to wait for some
time. We are visualising this line.
At the moment diesel engines are not
available. Fast trains will he intro-
duced, but at the moment the track
conditions in the area are not suitable
for fast- trains. That is the main
rcason why I had to say ‘no’.

SHRI R. K. SINHA: Will the hon.
Minister give it top priority in his
future planning?

SHRI L. N. MISHRA: I have said
so. As soon as the track conditions
are good, we will do so.
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Clearance of Major Irrigation Projects
in Maharashtra and Andhra Pradesh
Pending Awards of Krishna and Goda-

warl Tribunals

*22. SHRI ANNASAHEB GOTKHI-
NDE: Will the Minister of IRRIGA-
TION AND POWER be pleased to

JULY 24, 1973
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refer to the reply given to Unstarred
Question No. 4755 on the 27th March,
1973 regarding the clearance of major
irrigation projects in Maharashtra and
Andhra Pradesh pending awards of
Krishna and Godawari Tribunals and
state:

(a) the water utilisation in T.M.C.

(Thousand Million cubic feet) in res-
pect of each approved projects men-
tioned therein; and

(b) the acreage of land that would

be irrigated by each such project?

THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): (a)
and (b). A statement js laid on the
Table of the House.

Statement

(a) and (b). No irrigation piojects

involving any fresh commitments of
Krishna waters have been accepted
for inclusion in the developmental
Plans of Andhra Pradesh, Maharash-
tra and Mysore. since the Krishna
water disputes Tribunal was constitut-
ed in April, 1969.

In the Godavari basin, no irrigation

projects involving any fresh commit-
ments of Godavari waters have been
accepted for inclusion in the develop-
mental Plans of Andhra Pradesh,
Maharashtra and Mysore since the
constitution of the Godavari Water
Disputes Tribunal in April, 1969.

In Madhya Pradesh, the Margoor

nala project, intended to withdraw
0.4 TMC and irrigate 6040 acres was
accepted in August 1969. In Orissa,
the Potteru irrigation project, intend-
ed to withdraw 34.8 TMC and irrigate
270,000 acres for the rehabilitation ot
refugees from the Eastern region was
accepted in February, 1973 after
bringing it to the notice of other States
and with the concurrence of Andhra
Pradesh, Mysore and Maharashtra
Governments.

In respect of projects sanctioned

between 1963 and 1969, statement
giving details is enclosed.
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Statement

. Statement showing withdrawals (in TMC) and annual Irrigation in respect of projects tn
Krishna and Godavari basins accepted between March, 1963 and April, 1969.

* Withdrawals Annual Irriga-
Name of the Project in TMC tion in Lakh
acres
n @ ©)]
KRISHNA BASIN
Andhra Pradesh
Major :
1. Tungabhadra High Level Canal
Stage I1 . . . . 12-58 1°37
Medium:
1. Kottipallivagu . . . . 170 009
2. Lankasagar . . . . . 077 0°05
3. Gajulandlinne Project . . . 2' 50 012
4. Guntur Channel . . . . 472 ) 024
Maharashtra
Major:
1. Bhima . . . . . . 70° 00 422
2. Krishna . . . . . 3293 263
3. Kukadi Stage I . . . . 18-00 1'46
4. Warna . . . . . . 40° 60 245
Medium: )
1. Tulshi . . . . . . 2+31 o0-07
2. Padwalkarwadi . . . . 008 [}
Mysore
Major:
1. Malaprabha . . . . . 3512 3-00
2. Upper Krishna Stage I . . . 98-00 6:00
3. Tungabhadra High Level Canal
Stage II . . . . . 864 1'00
Medium: ]
1. Harinalla . . . . . 063 o 11
‘GODAVARI BASIN
Andhra Pradesh
Major :

1. Pochampad . . . . . 66+ 00 §°70
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Medsum:

1. Nallevagu . . . . 0'97 0:06
Maharashtra

Major :
I. Bagh . . . . A 7-58 0-83
2. Itiadoh 1140 0'99
3. Pus 3°29 0'29
4. Jayakwadi Stage I . 36: 86 35
5. Upper Godavari 14°14 1-09°

Medium:
1. Dina 224 031
2. Adhala 1-26 013
3. Kanholi 078 009
4. Kuldala . 0-18 o'oI
5. Malkhed 028 004
6. Manar Stage 11 374 eS¢
7. Saikhada 108 0°09

Madhya Pradesh

Major

1. Bagh Right Bank Canal . 250 027

SHRI ANNASAHEB GOTKHIN-
DE: Let me first congratulate Dr.
K. L. Rao for having completed as a
Minister, a decade of useful and
valuable service to the country and the
Government ....

MR. SPEAKER: What is your sup-
plementary?

SHRI ANNASAHEB GOTKHINDE:
In the original answer it.was stated
that after the constitution of the
Krishna and Godavari Waters Tribu-

nals in 1969, status quo is being main-

tained as to the commitments of
Krishna and Godavari waters are con-
cerned and no new projects have been
considered for acceptance. Similar
reply is given even to-day. I want to
know whether the Union Government
consider the Dudhganga,

Upper -

Wardha and Upper Penganga projects
submitted by the State Government
of Maharashtra in 1964 as new projects
and why they have not been consider-
ed for acceptance.

The second part of my supplemen~-
tary is that it was stated in the origi-
nal answer that the Godavari Barrage
Project was accepted in December,
1971, by the Planning Commission.

. May I know the estimated expenditure

of that project and is it true that the
water utilisation of that project is
going to affect the status quo as to
water commitments?

DR. K. L. RAO: I thank the hon.

Member.

With regard to the first question,
after the constitution of the Tribunals.
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we have not sanctioned any project
in any of these rivers, but lately, due
to the persistent drought conditions in
Maharashtra, I have now writtan to
the various States concerned whether
we could sanction some of the me-
dium projects in these basins and I
have gsuggestied some projects to the
Maharashira Chief  Minister for his
consideration. If they consent to
that, we need not worry ourselves
about the Tribunals with regard to
immediate implementation of some
projects. I have asked other State
Governments to give the dist of such
projects which have to be taken up
due to drought condilions. With re-
gard to the second question, it is cer-
tainly an emergency measure because
the whole structure has ben badly
eroded as declared by the technical
experts and replacement work has to
be done. It is purely a replacement
work in order to replace certain struc-
ture in a very bad condition. It is
just like repairing Bhandara Dam on
the Godavari. It is a replacement
work of the existing structure. The
expenditure so far, I think, is Rs. 3
to Rs. 4 crores.

SHRI ANNASAHEB GOTKHINDE:
The Tribunal has decided that hear-
ing of Godavari dispute would be
commenced after the decision in the
Krishna dispute is given. May I know
from the Minister as (to when the
award of the Tribunal is expected?
May I know whether any efforts are
made to settle Godavari dispute by
mutual discussion outside the tribu-
nal's jurisdiction?

DR. K. L. RAO: The Krishna award,
it is expected, will be available in
another two or three months. With
regard to Godavari dispute we are
making effortg to see if we can settle
it outside the tribunal.

SHRI M. RAM GOPAL REDDY:
The Minister stated that some medium
type of irrigation projects are being
contemplated. He mentioned Goda-
vari and Krishna, and some projects
in Maharashtra area. I want to know

SRAVANA 2, 1895 (SAKA)
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how much of water they are going
to get from these projects?

DR. K. L. RAO: 20 projects are
there. Those will require 14 TMC of
water irrigation about 1 1/2 lakhs ol
acres.

SHRI K. MALLANNA: In view of
the fact that because there are inter-
State Water Disputes in the country,
the progress and development of irri-
gation and agriculture is hampered in
the couniry, may I know from the
Minister whether there is any change
contemplated in the National Water
policy.

DR. K. L. RAO: The tribunal is
taking a long time and we are think-
ing whether we should have some
different procedure to be adopted. We
are thinking of declaring water as a
national resource, and thereafter we
are thinking of taking up suitable
legislation to amend the existing In-
ter-State River Disputes Act.

SHRI S. B. GIRIL: I want to know
when the Pochampad project in Telen-
gana will be completed. 1 want to
know when the water from Pocham-
pad project will be released to all the
districts of Telegana as originally
planned by the Nizam. Secondly I
want to know when the Nizamsagar
bund will be raised as assured by the
Minister in the last session, but so far,
nothing has been done yer. I want to
know when the work will be started
and when the work will be completed.
Regarding Maner project in Karim-
nagar district in Telengana, may I
know when the work will be complet-
ed? Some work was started already.
But I want to know as to why the
work has been stopped, after starting
the work?

DR. K. L. RAO: The project will
proceed in accordance with the sanc-
tion given by the Government of
India. It will involve irrigating 5.7
lakhs of acres. The cost has gone up
very high and it is likely that this
will take another 6 to 7 years. Nizam-
sagar is heavily silted and efforts are
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made to start the work of increasing
the storage to compensate for loss due
to the silt. I have visited the site
and I have given some suggestions
which are under various stages of
implementation. Regarding Maner
project, it is not sanctioned: there is
no such separate project as Maner
project. It is only intended as &
crossing for the Pochampad canal
beyond the river, and it will take
some time before the canal comes
there.

SHRI M. RAM GOPAL REDDY: It
has already started.

SHRI S. B. GIRI: It is already sanc-
tioned and it has started.

DR. K. L. RAO: I would submit that
it is not yet sanctioned. As 1 have
said very clearly, it is a component of
the Pochampad project. The Pocham-
pad canal has to cross there, anc at
the instance of the then Minister of
Andhra Pradesh, a start was made
hoping that the canal would vety
quickly come up to that point. But
it is far behind. But at the moment.
we are thinking of constructing the
Maner dam to a partial height for
water supply to Warangal.

SHRI BANAMALI PATNAIK: It is
a fact that the hon. Minister has
advised the Government of Orissa to
withdraw from the Krishna-Godavari
tribunal so that clearance can be
given to the Indravati project?

DR. K. L. RAO: The proiect which
the hon. Member has mentioned is a
major one. We are now thinking of the
medium projects in the scarcity areas,
and we are trying to clear only those
projects now.

Exploration for Oil at Baramura in
Tripura
+
*23. SHRI BIREN DUTTA:
SHRI M. S. SANJEEVI RAO:;

Will the Minister of PETROLEUM

JULY 24, 1973
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(b) if so, the steps being taken to
expedite the work there?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH): (a) No, Sir.

(b) Does not arise.

SHRI BIREN DUTTA: May I know
whether there was a report in the
press that oil had been dug at Bara-
mura in Tripura, and whether that is
a fact?

SHRI D. K. BOROOAH: To as-
certain the prospects of oil being
found, the Baramaura well is under
drilling now. The drilling has gone
up to a depth of 1788 metres, and
while drilling at a depth of 1575.2
metres, a gas show was observed, but
no indications of the presence of oil
have been obtained in this well so far.

SHRI BIREN DUTTA: May I know
whether any new rigs are going to be
established in Tripura or some other
place?

SHRI D. K. BOROOAH: Thare is 2
plan to drill at one more location i
Tripura, and for this, the rigs and
other equipment have been already
arranged and imported.

SHRI DASARATHA DEB: What is
that locality?

SHRI D. K. BOROOAH: The four
places are Tichna, Gojolia, Rokhia
and Batchia, and one of them would
be selected.

SHRI BIREN DUTTA: May I know
whether there was obstruction in the
work. ...

MR. SPEAKER: The hon. Member
has already asked his second supple--
mentary aquestions and he cannot ask
any more questions now.

SHRI BIREN DUTTA May I know
whether any comblaint’ Has l.een re-

AND CHEMICALS be pleased to state: ,ceived by the hon. Minister...,

(a) whether oil has been found at
Baramura in Trlpura, and

. o PR

g T

R

MR. SPEAKER: He cannot ask a

third “question now.
- ! : .
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SHRI BIREN DUTTA#%**: Whether
any complaint have been received
against the project management of
O.N.G.C. for trying to sabotage the
project?

MR. SPEAKER: Now, it is a ques-
tion between the hon. Minister and
the Member.

SHRI D. K. BAROOAH**: No such
complaint has been received.

W Mg genga o fafae
qred J Faman fF oF S Qo A
) A e T Fww 1 & S
g g fF @ amg @ ow @R
S § I A€ F A9 g, uE
fsfam #= a5 g8 gr ?
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FEETTE 21 F AN @R
A 1974 ¥ wfar  aF  IEar
FETE qE g1 A |

SHRI S. R. DAMANI: The demand
for oil is increasing while the produc-
tion is not increasing in a commen-
surate manner. In view of this, may
I know in how many places new oil
wells were struck during the last year,
and whether more exploration for oil
is going to be done?

MR. SPEAKER: The main question
relates to only one particular well at
Baramura.

SHRI S. R. DAMANI: Therefore, 1
am asking a general question namely
in how many places oil was struck
anew.

SHRI D. K. BOROOAH: This hardly
arises out of the main question.

MR. SPEAKER: This does not arise
out of the main question.

= g TR ATEATH ¢ AT AN
T & grE A § WYT WAT F
fagaras g1 I3 | foer dwawe ¥
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SHRI DASARATHA DEB: May I
know whether the attention of Gov-
ernment has been drawn to the news:
paper reports that there is a wide
range for oil possibilities starting from
Tripura and extending to Nagaland,
comprising the Mizo area and includ.
ing areas in Bangla Desh, and if <o,
what steps are being taken to explore
those resources?

MR. SPEAKER: That was the ques-
tion which I had disallowed earlier

because the main question relates
specifically to Baramura in Tripura
only.

SHRI DASARATHA DEB: This area
is in Tripura. The range extends up
to Nagaland and parts of Bangla Desh
and Assam. I want to know what
steps are being taken.

SHRI D. K. BOROOAH: Pruspecting
in Tripura, Northern and Western
Tripura and adjacent areas in Bangla
Desh has revealed several structures
in Sylhet, Chatak, Rashidpur, Hakza
and Kailash Tila which have been
drilled and proved to be of gas form.
The presence of oil in Badepur area
is also known. The prospecting for
oil in this area is quite interesting.
Intensive geophysical and geological
survey is being done, and on the basis
of that, we have selected four sites
already in Tripura. as I had men-
tioned earlier.

SHRI A. K. M. ISHAQUE: The hon.
Minister has told us that apart from
Baramura, there are four other sites
which are capable of being drilled.
and he told us that he would choose
only one of them for drilling. will
he kindly assure the House that all
the four sites will be drilled so ~th'§t
all possibilities can be explored?®

#*QOriginal in Bengali.
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Secondly, in Baramura, he has rot
as yet found oil. But there iy anotYer
site, namely Bodhra, starting with B
and ending with Ra, where there s
very great possibility of o0il being
found, but Government have discenti-
nued drilling there. Will the hon.
Minister see that it is resumed?

SHRI D. K. BOROOAH: So far as
this well -is concerned, the
depth is 4500 metres. We have gone
only upto 1688 metres; so we have a
lot more to dig there.

As for the other locations, we have
selected them. We will start with
one , and when we complete it, we
will certainly start with the others
also.

FRegarding Bodhra. it is not r Tn-
pura tut in West Eenzal. ‘ihe simi-
larity is orly in name, both starting
with B. There a lot of survey and
drilling has taken place, but as it is,
it does not seem {0 be very prospec-
tive.

Fair representation to Minorities and
Harijans in Railway jobs

*24. SHRI NAWAL KISHORE:
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of RAILWAYS be
Ppleased to state:

(a) whether a meeting of railway
Service Commissions of the country
was held in Delhi in the first week of
June, 1973;

(b) the main points discussed at
the meeting and whether the cuestion
of the share of minorities and Hari-
jans in Railway jobs was considered
and if so, the outcome thereof; and

(c) the steps proposed to be taken
to ensure fair representation «cf
minorities and Harijans in Railway
jobs?.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

JULY 24, 1978
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MOHD. SHAFI QURESHI): (a)
Sir. ‘

Yes,

(b) and (c). The guestion of filling
the reserved quota for Scheduled
Castes and Scheduled Tribes as well
as the position of other groups inélud-
ing minorities were considered. A
statement giving details of the discus-
sions and the steps proposed, is laid
on the Table of the Sabha.

Statement
A -meeting. of the Chairmen and
Members of Railway Service Com-

missions with the Railway Board ‘was
held cn.4th June, 1973. The Mirister
for Reilways and the Deputy Minister
also addressed the meeting and parti-
cipated for some time in the delibera-
tions.

At the meeting the need for ensur-
ing that the full quota of posts reserv-
ed for Scheduled Castes and Schedul-
ed Tribes are filled was emphasised.
Detailed measures to ensure this were
also discussed.

It was also emphasised at the meet-
ing that steps should be taken to
ensure that groups which are not
adequately represented in Railway
services should get their due share.
It was found that in some areas there
was inadequate response to advertise-
ments from backward communities,
minorities, etc. The Railway Service
Commissions were directed {o ascer-
tain the reasons for this and take
steps, including wider publlcity. to
ensure better response from sucnh ecom-
munities so that they get a fair share
of the appointments.

The progress in meeting indents
placed by the Railways was discussed
as also measures for simplityirg and
streamlining the recruitment proce-
dure. A review was also made of the
work load of the existing Service
Commissions and the tasks they might
be called upon to undertake in the
light of the expansion programmes in
the Fifth Five Year Plan.

SHRI NAWAL KISHORE SINHA:
In view of the fact that the Bhagwati
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Committee on Unemployment recom-
mended to Government that it should
impress upon industrial concerns the
need to increase the rate of absorp-
tion of Harijans and members of other
backward communities in industry
and the fact that the Committee found
that they are being kept out of it in
an artificial manner by showing them
as bad workers and bad labourers
and also in temporary category, will
Government be pleased to s'ate the
percentage of Scheduled Cast»s emp-
loyed in the Railways in the lest five
years in various pay scales?

SHRI MOHD. SHAFI QURSHI:
The figures of Scheduled Caste and
Scheduled Tribe representation in
Railways are as follows:

Scheduled Scheduled

Castes Tribes
% %
Class I . . . 38 0-52
Class II . 35 046
Class IIT 871 109
Class IV Lo 21-88 399 '

SHRI NAWAL KISHORE SINHA:
What is the percentage for the same
period in respect of the minorities
including Muslims and Christians in
these services? Also, what stepe does
the hon. Minister propose to take to
make up the leeway in the matter of
appointment and percentage inregard
to Scheduled Castes and minorities?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): As for the
question of minorities, Muslims and
Christians, there is no reservation for
them. A few weeks back. we examin-
ed the position and we are not Satis-
fied. That was the main reason why
1 convened a conference of Chairmen
of the Public Service Commissions.
We have given definite directions to
them to see to it that proper repres‘en-
tation is given to the minorities,
specially Muslims and Christians.

SRAVANA 2, 1895 (SAKA)
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SHRI INDRAJIT GUPTA: Though
of course there is no reservation for
Muslims or other minority communi-
ties—and nobody is demanding it—is
hon. * Minister aware of the fact that
there is widespread discontent and
resentment among these minority
communities, particularly among
Muslims because even though there is
no reservation for them, the actual
number of Muslims recruited or
appointed in these various railway
posts has no proportionate hearing on
the size of their poOpulation im the
total population? I am not saying
that it should be arithmetically pro-
portionate with that or anything like
that. But there is a very biz dis-
proportion and, therefore, I would
like to know from him whether he
can give us figures similar to the
figures which were read out for the
Scheduled Castes and Scheduled
Tribes; can he give us figures
for the percentage of Muslims to the
tota] in these various categories of
railway employees?

SHRI ATAL BIHARI VAJPAYEE:
Brahmins, Kayasthas, etc.

SHRI INDRAJIT GUPTA: May I
know the directives which have been
given by him as stated by him recent-
ly, and may I know whether he has
taken into account the fact that there
is a prejudicial attitude on the part
of many recruiting officers towards
the Muslims?,

SHRI L. N. MISHRA: So far as the
question of any special prejudice is
concerned, there is no such thing. As
a matter of fact, one or two Chairmen
of the Commissions are Muslims.
Therefore, there is no question of pre-
judice there. But it is a fact, and I
agree with Shri Indrajit Gupta, that
there is a minority section to be given
adequate representation. That is why
we had this conference, but at this
stage we have not got the aclual
figures. As I have stated e=arlier, it
ig for the Chairmen to see to it that
the minorities, especially the Muslims
and the Christians, get due represen-
tation.
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SHRI PILOO MODY:. The Minister
has with held the information. He
has the figures with him.

SHRI L. N. MISHRA: No.

SHRI PILOO MODY: You will plea-
se consult Mr. Qureshi who has the
figures in front of him. I do not think
the Minister should be allowed to
withhold information in this fashion.

MR. SPEAKER: He is offering you
the flle. You see it.

SHRI MOINUL HAQUE CHOUDH-
URY: The Minister says he has no
figures with regard to the Muslims.
May I ask him a question with re-
ference to part (c), that even in the
Rail Bhavan where he is sitting and
holds his office, taking from the post
of liftman, chaprassi, messenger
bbys. upto the officers, there are no
Muslims. and if there be any Muslim,
their number would not be more than
0.05 per cent?

SOME HON. MEMBERS: Shame,

shame.

SHRI MOINUL HAQUE CHOUDH-
URY: Does he want to say, and Mr.
Vajpayee also, that the Indian Mus-
lims are not even capable of hecoming
chaprassis? Is he and his Ministry
not ashmed in secular India of such a
situation? (Interruption)

SHRI M. RAM GOPAL REDDY: He
was Cabinet Minister here. He is
raising it now.

SHRI L. N. MISHRA: I do not know
why there is so much excitement on
such a simple quection.

SHRI MOINUL HAQUE CHOUDH-
URY; What right have you put that
question? You can put it to the Spea-
ker. You cannot take us to be silent

for all time.

SHRI M. RAM GOPAL REDDY:
When he was a Minister, there was no
such thing.
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MR. SPEAKER: Please sit down.

SHRI MOINUL HAQUE CHOU-
DHURY: I could only report to the
Prime Minister (Interruption) Let
the Minister answer the question,

SHRI L. N. MISHRA: It is a ques-
tion over which they need not be
exited. It is a fact; I have confessed
myself that I am not satisfied with
the position as it is today ang with a
view to improve the ppsition, we have
a special conference of the Chairmen
and officers of the Railway Public
Service Commissions and have given
them the directives to see thal the
minorities get due representation. But
to say that there is prejudice is not
fair. There are two Chairmen who
are Muslims, and one of them is at
Allahabad. There is no prejudice as
such. It has so happened that proper
representation has not been given, and
it will be my endeavour to see that the
minorities do get proper representa-
tion in the services.

SHRI MOINUL HAQUE CHOU-
DHURY: Do the Chairmen of the
Railway Public Service Commissions
recruit chanrassis, recruit the liftmen,
recruit the clerks? Let the Minister
answer it.

MR. SPEAKER: Do not get excited.

SHRI MOINUL HAQUE CHOU-
DHURY: It is not a question of ex~
citement. It is misleading the House.
Even if one is put as the Chairman of
the Public Service Commission, does
he want to take shelter by saying that
these two  Muslim  Chairmen—,
wretched Chairman could appoint 5th
grade people. I say it is misleading,
because the liftmen, the chaprassis,
the clerks, are not recruited bv the
Public Service Commissions. These
are appointed by the officers, If the
charge js made that they are preju-
diced, certainly it is very valid.

SHRI ATAL BIHARI VAJPAYFEE:
The former Minister has charged the
Muslims who are in Government ser-
vice as wretched. Are we 0 under-
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stand that a Muslim who is not
in Government service is not wretched
and the hon. Member is no longer
wretched because he is not in the
treasury benches? (Interruptions)

SHRI A. P. SHARMA: From the facts
available to the House it is clear that
there is no fair or adequate represen-
tation to the minorities, especially
Muslims and Christians, in the railway
services. What specific directives and
proposals have been made by the Rail-
way Ministry to the Service Commis-
sions to see that this deficiency is met?

SHRI L, N. MISHRA: I have made
the position clear. We have been meet-
ing and discussing this problem. From
the discussions it has emerged that
there is no proper representation to
the minorities. We have requesteq the
Chairman to see that the minorities
get adequate representation. It is for
the Chairman to decide how to do it.
I do not want to interfere in the day
to day working once the general policy
directive has been issued.

SHRI A. P. SHARMA: It is a known
fact that the Chairman of the Railwey
Service Commission does not formulate
the recruitment rules. They are for-
mulated by the Railway Board. What
specific directive has been issued to tbe
Railway Service Commission to meet
this deficiency because that is not the
rule-making authority?

SHRI PILOO MODY: He cannot
withhold that information,

SHRI L. N. MISHRA: I am not with-
holding any information. I have
issued policy directives. So far as the
details are concerned, they have to be
worked out between the Service Com-
mission and the Chairman of the Rail-
way Board . That information is not
with me at this stage.. (Interruptions)
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SHRI PRABODH CHANDRA: To
avoid fissiparous tendency by reserv-
ing seats for minorities, backward
classes etc.,, has the Government any
proposal to fix the allotment on the
basis of the economic conditions of
the people and not on the basis of
their religion or birth?

SHRI L. N. MISHRA: Not at pre-
sent, Sir.

SHRI SEZHIYAN: The minister
himself said that because not adequate
representation has been given to the
minorities, he has asked the Railway
Service Commission chiefs to give due
representation to the minorities. This
fs a very vague term. I want to
know what ‘due representation’ means.
Is it going to be on the basis of popu-
lation? For scheduled castes who
form 21 per cent of the total popula-
tion, the minister gave the figures of
representation as 3.4 per cent, 4 per
cent etc. I want to know what hap-
pened to the Class I, Class II and
Clasg III services. Why is it that
after 25 years of independence, the
figure of representation is nowhere
near 22 per cent? What steps will
be taken in this regard? Will he hold

’
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up all other representation till this
percentage of 22 is reached in Class
I and Class II services?

SHRI MOHD. SHAFI QURESHI:
Recruitment to Class I is done through
the UPSC. Recruitment to Class II is
by promotion from Class III. Rail-.
way service Commissions oniy deal
with Class III employees. Class IV
employees are recruited through re-
gional or zonal railways. The hon.
Member has seen the trend of repre-
sentation of scheduled castes and sche-
dued tribes over the last 25 years.
It has been seen that for Class I and
Class 11 posts, scheduled tribes are
not available because of the technical
and scientific qualifications required
for those posts  (Interruptions).
Ag I have staled earlier, recruitment
to Class I posts is done through the
Union Public Service Commissicn and
the railways do not come in there.
All the Class I officers are given by
the Union Public Service Commission
to the railways and I do not know
what the Union Public Service Com-
mission is doing. Recruitment to
Class II posts is by promotion from
Class III. The Railway Service Com-
mission is dealing with Class III posts
only.

I have given the figures of re-
presentation of Scheduled Castes and
Scheduled Tribes over the last 25
years.... (Interruption).

AN HON. MEMBER: What about
their percentage?

SHRI MOHD. SHAFI QURESHI:
In class I, the total strength is 3,252,
out of which Scheduled Castes are
126—the percentage comes to 3.8 per
cent—and the Scheduled Tribes are
17—the percentage comes to 0.52 per
cent, In Class II, the total strength
of officers is 4,964, out of which Sche-
duled Castes are 174—the percentage
comegs to 3.5 per cent—and Scheduled
Tribes officers are 23—the percentage
comes to 0.46 per cent. In Class IIL
the total is 5,91,106, out of which the
Scheduled Castes representation 18
51,472—the percentage comes to 871
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per cent—but the representation of
Scheduled Tribes is 1.09 per cent only.
In Class IV, the representation of
Scheduled Castes comes to 21.88 per
cent and that of the Scheduled Tribes
is 3.99 per cent.. .  (Interruption).

SHRI SEZHIYAN: I raised
questions. . .. (Interruption).

two

SOME HON. MEMBERS 70se—

MR, SPEAKER: I have already al-
lowed eight or nine questions and so
many of you are still standing up.
Alj of yocu please sit down.

SHRI SEZHIYAN: My question has
rot been answered. What specific
directions have been given regarding
the definition of “due representation
to minorities and others” and what
is the exact proportion of representa-
tion which they are visualising for
the minorities? The answer given by
him is about recruitment, Even there
the vercentage has not gone beyond
¢ per cent, What steps has he taken
to see that this percentage goes up?

SOME HON. MEMBERS rose—

MR. SPEAKER: When the Minister
is replying or when the Member is
asking his question, other Members
need not stand up....(Interruption).

SHRI MOHD. SHAFI QURESHI:
Certain concessions have been grant-
ed to Scheduled Castes and Scheduled
Tribes to increase their intake in the
railway services. ... (Interruption),

SHRIMATI T, LAKSHMIKANTHA-
MMA: Sir, you have been hearing
only the minorities and Scheduled
Castes on this question.... (Interrup-
tion).

MR, SPEAKER: My dear lady....
(Interruption).

SHRI PILOO MODY: 50 per cent
of the engire drivers must be ladies
. ... (Interruption).

MR. SFEAKER: There are so many
of you standing up on this question
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I cannot allow al] of you. All of you

please sit down,

SHRI MOHD. SHAFI QURESHI:
I was going to state the concessions
and facilities which have been given
to Scheduled Castes and Scheduled
Tribes so that their intake increases
so far as the railway services are con-
cerned. The maximum age limit
prescribed for a post is relaxed by
five years in the case of Scheduled
Castes and Scheduled Tribes. Orders
have been issued that there should be
relaxation so far as vive voce and
oral tests are concerned with regard
to the Scheduled Castes and Schedul.
ed Tribes. The Railway Service Com-
mission have been asked to hold
written tests for the Scheduled Castes
and Scheduled Tribes s far as prac-
ticable separately from that for the
general candidates. Where thig is notl
practicable, the answer papers of re-
served community candidates are
valued separately. The interviews of
Scheduled Castes and Scheduled
Tribes candidates are also arranged
in separate batches...,

MR. SPEAKER: This should have
been laid on the Table of the House.

SHRI MOHD, SHAFI QURESHI:
I will lay it. These are some of the
recommendations.

SHRI N. K. P. SALVE; The posi-
tion in the Constitution is clear. There
is no reservation for Christians
and Muslims, But that was not the
intent of the question of Mr. Indrajit
Gupta. He clearly asked that far
from reservation, the figures indicate
that there is discrimniation against
minorities, If the highly pedigreed
and the very well-bred conscience of
the Government is really stirred by
the injustice which is so palpable,
may I ask the Minister as to whether
he is agreeable to appointing a com-
mittee of eminent men to enquire into
these appointmer.ts and see whether
justice has been done t6 all concern-
ed.

SHRI L. N. MISHRA: There is no
question of appointing any Commit-
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tee.
it

1 have already myself gone into

SHRI EBRAHIM SULAIMAN SAIT:
In view of the fact that, as far as
Muslims and other minorities in this
country are concerned, they are part
arq parcel of thig country, they must
have adequate representation in every
field of a¥ministration of the Govern-
ment. But the fact is that not only
Muslim minority is meagrely repre-
‘sented but there is discrimination
against them. Will the Minister give
an assurance that he will give direc-
tive to all the Commissions to see
that Muslim minority is given ade-
quate representation in all the Zonal
Railways~

Secondly, will he lay on the Table
of the House a statement a5 to the
representation of Muslims and other
minorities in Clasg I, Class II, Class
III and Class IV services as far as
all the Zonal Railways are concerned?

Thirdly, recently in Calicut which is
a Muslims-majority area, some porters
were appointed at the railway station.
21 Muslims had applied for the job
of porter. There were 7 non-Muslim
applicants. All the 6 non-Muslim
were taken as porters. Not even one
Muslim was taken even ag a porter.
‘Even for the job of porter, there i3
discrimination, leave alone the Calss
I, Class II and Class III services
Not a single Muslim was appointed as
a porter even though there were 21
Muslims who had applied for it.
"There were 7 applications from non-
Muslims and all the 6 porters taken
were non-Muslims,

SHRI L. N. MISHRA: I have already
said about it. So far as Calicut case
is concerned, I will look into it.
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SHRI S. M. BANERJEE: The mere
fact that the two Chairmen of the
Railway Public Service Commission
are Muslims, is not going to satis{y the
Muslims. My question is whether it
is a fact that, when the Muslimz
qualify for Class II1 or Class IV posts
even after production of two certi-
ficates from the gazetted officer/Mem -
ber of Parliament/MLAs, their con-
duct is verified before employment
whereas in other cases only two certi-
ficates from the gazetted officer/Mem-
ber of Parliament/MLAs are suffiti-
ent to give them job. I want to know
whether there is any such discrithi-
nation and if there is, will the Minis-
ter remove it?

SHRI L, N. MISHRA: To the best
of my knowledge and belief, there 1s
no such discrimination, and if there is
any, that will be removed. Rut to
the best of my knowledge. ticre 1¢
none,
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SHRI SAMAR GUHA: The roint is
whether, Constitutionally, it is per-
missible to define the term due re-
presentation to the minorities” as to
Muslims, Christians, etc. I am afraid,
that is not possible. I want 10 know
from the Government what ave th:
real reasons for Muslims not g:ttting
enough appointments. Is it due to
prejudicial treatment? Is it thet dis-
crimnation is made against the Muslim
minorities? Or is it due to lack of
proper number of applications for the
posts? I want to know specifically.
whether the Government will set up
a Committee to investigate into the
causes, whether there is any prejudi-
cial treatment or whether there ‘s any
discrimnation against the Muslin:
-applicants.

SHRI L. N. MISHRA: I must say
that there is no question of any deli-
berate discrimination. There is no
prejudice or discrimination. Therefore,
there is no question of appointing a
-committee,
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MR. SPEAKER: Mr. Sayeed....
(Interruption) He will lay it on the
Table of the House. Pleass do nut
take other Member’s time.
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SHRI P. M. SAYEED: Regarding
reservation for Scheduled Castes and
Scheduled Tribes. ... (Interruptions).

MR. SPEAKER: Order, please,

SHRI P. M. SAYEED: Sir, kindly
hear me. The question has not been
satisfactorily answered. Thig <ubject
should be given priority for discus-
sion for a full length of two hours.
May 1 appeal through you to the
Minister that he should accept my
proposal for a discussion,

SHRI PILOO MODY: I want to
complain that you have not asked
a single member of our Party to ask
a question. Kindly rectify it and let
me ask a question—a very short one.

SHRI A. P. SHARMA: Will you
kirdly agree for a discussion, Sir?

MR. SPEAKER: 1 have allawed
about half ap hour for this question.
We have been able to do only four
questions in one hour,

SHRI DINEN BHATTACHARYYA:
You are the Speaker and the Minister
has not replied fully and it will create
a very bad impression and you will
also be held responsible for it.

weqw A § WG FAS 6
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SHRI PILOO MODY: I am sympa-

thising with the minorities, not with
the Speaker,

MR. SPEAER: I am sorry. The only
solution is to find some time for a
discuscion and those members who
are left out will be accommodated in
that discussion and those members
who are visibly left out like Mr.
Piloo Mody, Mr. Khuda Bux, Mr. Pan-
na Lal..(Interruptions), The ques-
tion hour is over now.

WRITTEN ANSWERS TO QUES-
TIONS

News Report entitled ‘Court delay
helps Criminals’

*25. SHRI MADHURYYA HAL-
DAR:

- SHRI VIKRAM MAHAJAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed tp state:

‘(a)' whether attention of Govern-
ment "has been drawn to the press
report'under the caption “Court delay
helps criminals” as published in the
“Hindustan Times” dated the 25th
June; 1973; and

"(b) if so. the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H, R. GOKHALE): (a)
Yes, Sir.
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(b) The law relating to criminal
procedure has been considered by the
Law Commission in all its asrects.
On the basis of the recommendations
made by the Commission, a Bill en-
titled “The Code of Crimina] Proce-
dure Bill, 1970” was introduced in
Parliament and was referred to a
Joint Committee of both the Houses
of Parliament. The Bill, as referred
by the Joint Committee, passed by the
Rajya Sabha and is now awaiting
consideration by the Lok Sabha. The
provisions of the Bill, as passed by
the Rajya Sabha seek to speed up the
disposgl of crimina)] cases.

Report of Committee on Power short-
age in rural areas

*26. SHRI BANAMALI PATNAIK:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Committee appoint-
ed to look into the question of power
shortage in rural areas and to sug-
gest remedial measures has submitted
its report;

(b) if so, the recommendations
made and those accepted by Govern-
ment; and

(¢) if not, the reasons for delay
and the time by which it is expected
to submit itg report? n

THE MINISTER OF* IRRIGATION
AND POWER (DR. K. L. RAO): (a)
No Sir. The Committee appointed to
examine the difficulties faced by the:
agriculturists and other consumers in
rural areas in the matter of electric
power supply and to suggest remedial
measures has not yet submlttqgl its
report, Foar

X

(b) Does not arise.

(c) The committee has yet to tour
some remaining rura] areas and they
are expected to submit the report by
the end of the year. '
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. Lowering of Voting Age
/*27. SHRI S. M. BANERJEE:
SHR] SARJOO PANDEY:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether a final decision has
since been taken to reduce the vot-
ing age to 18 years;

(b) if not, the reasons for delay;
and

(c) when a decision is likely to be
taken?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) No,
Sir.

(b) and (c). The proposal is still
under consideration. Further certain
practical difficulties which may arise
on account of the enlargement of the
electorate such as the extra numbers
involved, the electoral arrangements
these would necessitate, etc,have also
to be examined. In the circumstan-
ces, some more time is likely to be
taken to arrive at a decision.

Proposal to Double the Capacity of
Trombay Fertilizer Plant

*28. SHRI RAM BHAGAT PAS-
WAN:
SHRI VARKEY GEORGE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government propose
to double the capacity of Trombay
Fertilizer Plant; and

(b) if so, the broad outlines of the
proposal?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BAROOAH: (a) and (b). A plan
to expand the Trombay Project is un-
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der consideration of Government.
The scheme envisages an additional
production of 75,000 tonnes per an-
num each of Nitrogen and P,O; in
the form of 375,000 tonnes/annum of
N.P. fertilizers. The project is es-
timated to cost about Rs. 37.5 crores
with a foreign exchange component
of about Rs. 13.8 crores.

Memorandum regarding direct Rail-
Link between Muzaffarpur anq Sita-
marhi

*29. SHRI HARI KISHORE SINGH:
Wil] the Minister of RAILWAYS be
pleased to state the reaction of Go-
vernment to the recent memorandum
submitted by Legislators from Bihar
for a direct Rail Link between Muza-
ffarpur and Sitamarhi?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): There have
been representations for a direct rail
link between Sitamarhi and Muzaff-
arpur. Prima facie, there does not
appear to be any justification for this
direct rail link from traffic or finan-
cial angles. Already the Samastipur-
Muzaffarpur MG section is being con-
verted to BG as a part of the Baraba-
nki-Samastipur MG to BG composite
project. Proposals for the conver-
sion of Muzaffarpur-Raxaul or Sama-
stipur-Darbhanga-Raxaul are separa-
tely under consideration. This link
car. be considered only after a deci-

sion on the conversion project is
taken.

Delay in Commencement of Produc-
tion at the Durgapur Fertilizer

Project

*30. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the basic blue print
for the construction of the Durgapur
Fertilizer Project including necessary
infra-structure facilities and techni-
cal collaboration, contracts and relea-
se of foreign exchange for early com-



35 Written Answers
‘( ":

pletion of the project were finalised
by the end of 1966;

(b) whether the P.&D, Division
had taken charge for compbleting the
project by 1969 and whether by the
middle of 1971 preliminary commis-

sioning operation in the Project had
started;

(c) if so, the reasons for failure
during the last two years to start fer-
tilizer production in the Plant; and

(d) the steps taken by Government
to start immediate fertilizer produc-
tion in the Durgapur Plant?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BAROOAH): (a) Although the main
technical collaboration and supplies
contracts were finalised by the end
of 1966, certain infra-structure facili-
ties could not be tied up by this time.
Foreign Exchange for raw materials
was substantially released in May/
July 1967.

(b) The completion of the project
was the joint responsibility of the
P&D Division and the site organisa-
tion. The construction of the plant
was completed in September, 1971,

but the plant has not yet gone into
production,

(c) The delay in the commissioning
of the project has been mainly due to
mechanical failures in some of the
imported equipments and other prob-
lems during the start-up of trial oper-
ations.

(d) The progress of commissioning
is under constant review. Certain
repairs and modifications in the plant
are under way. As soon as these are
completed, the plant should be able
to commence production.

Proposal for toning up State Electri~

city Boards to avert Recurring Power

Crisis and to increase Power Genera-
tion

*31. SHRI M. KALYANSUNDARAM:
Will the Minister of IRRIGATION
AND POWER be pleased to state:
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(a) whether there is any proposal
for toning up the State Electricity
Boards to avert the recurring power
crisis and to increase power genera-
tion; and

(b) if so, the main features thereof?

THE MINISTER OF IRRIGATION
\AND POWER (DR. K. L. RAO): (a)
and (b) Proposal for restructuring
and efficient functioning of the State
Electricity Boards are under consi-
deration in consultation in con-
sultation with the State Go-
vernments. To meet the growing re-
quirements for power, schemes for
substantial augmentation to the gene-
ration capacity are being processed
expeditiously. It is envisaged that the
installed generation capacity at the
end of the 5th Plan will be nearly
double than what it is at the end of
the 4th Plan. The risk of any re-
curring power crisis will thus be obvi-
ated. The Centre will play an active
and growing role in power gerera-
tion and transmission in the 5th and
subsequent Plans, supplementing the
efforts of the States and helping to
meet the deficits in any State or
regior: as they arise,

Shortage of Kerosene

*32, SHRI SEZHIYAN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether there have been shor-
tages in supply of kerosene to meet
the demands of the public for the
past three months;

(b) if so, the extent of the shortage;
and e

(c) the steps taken to remove the
deficiency? '

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI'D. K.
BOROOAH): (a) Yes, Sir,

(b) Kerosene quotas to the States
were cut by 10 per cent in the months
of March and April, 25 per cent in
May and 10 per cent in J[une, 1973.

J '

e
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(c) These cuts were imposed in
order to increage the productlion ot
High Speed Diesel Oil required ur-
gently to meet the demands of agri-
culturists for thrashing of wheat,
transportation of food grains, as also
for standby power generation sets,
gtc. Beside reducing the quota of
Kerosene Oil of the States, measures
were also taken to curtail the produc-
tion of Aviation Fuels, With the
onset of monsoons the demand for
Diesel Oil for agricultural operations
has now reduced and the Kerosene
quotas for the States have therefore
been restored fully from the month
of July, 1973.
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Blocking of Poonch Canal by Pakistan

*34. SHRI HARI SINGH:
SHRI V. MAYAVAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Pakistan has
the Poonch canal; and,

blocked

(b) if so, the remedies proposed?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). A branch of Betar Nalla, a
tributary of Jhelum feeds Poonch
Power House generating 140 K.W.
The head of the branch is in territory
occupled by Pakistan and Pakistan
authorities blocked on 15th  Juns,
1973, the branch, thus stopping the
generation of power in Poonch power
House. As Betar Nalla and its bran-
ches flow from Pakistan into Indian
territory, it was easy for Indian au-
thorities to divert and lead the water
into Poonch feeder channel. The
Power House started generation on
19th June, 1978.
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Coastal Railway Connecting Ernaku-
lam with Allepy and Kayamkulam
in Fifth Plan

*35. SHRIMATI BHARGAVI THA-
NKAPPAN:
SHRI VAYALAR RAVIL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Kerala Legislative
Assembly hasg unanimously adopted a
Resolution requesting the Centre to
include the construction of a coastal
Railway connecting Ernakulam with
Alleppy and Kayamkulam in the
Fifth Plan; and

(b) if so, the
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
resolution has been received.

Centre’s reaction

(b) The survey conducted i the
year 1970 revealed that the project
is unremunerative. The Estimated
cost for construction of the line as
revealed by the survey was of the
order of Rs. 10 crores. This area is
very well served by roads and inland
waterways. The existing MG Quilon-
Ernakulam line which is under con-
version to BG is also not far away
from the coast. In view of this, and
the limited resources available for
construction of new lines, it would be
difficult to consider this project in the
near future.

Completion of Flood Control Measures
in Lower Damodar Regions

*36. SHRI DINEN BHATTACHAR-
YYA: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether the 1st phase of flood
control measures in Lower Damodar
Region has been completed;

(b) if not, the reasons therefor; and

(c) the steps Government propose to
take to finish the work at the earliest?

a
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
to (c). The first stage of Lower Da-
modar Improvement Scheme estimat-
ed to cost Rs. 6.82 crores was approv-
ed for implementation by the Planning
Commission in April, 1971. The work
on the scheme was taken up in 1971-
72. According to the programme of
¢onstruction included in the scheme
‘report, the work is to be completed
over a period of four years. There-
fore, the target date of completion is
end of March, 1975,

Work on the scheme is in progress
and the expenditure incurred upto
end of March, 1973 is Rs. 341.80 lakhs.
An outlay of Rs. 2 crores hag been
proposed for 1973-74. With the pre-
sent rate of progress, the work on
Stage I is likely to be completed by
the target date.
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Setting up of Thermal Project at
Dalkhola in North Bengal

*38. SHRI R. N. BARMAN: B
SHRI B. K. DASCHOWDHU:2
RY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the present position regarding
the establishment of Thermal Project
at Dalkhola in North Bengal;

(b) the probable date of commis-
sioning of the said project; and
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(c) whether there is any delay in
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Construction of West Coast Railway

commissioning the said Project, and if from A to alore _
so, the reasons therefor? A-Hp. S Qmﬂx%ﬁo SAVANT,

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The project report for getting wup a
thermal power station at Dalkhola in
North Bengal has been cleared by the
Advisory Committee on Irrigation,
Flood Contro] and power projects. The
Project is under consideration of the.
sure and necessary urgency certificate

(b) and (c). Subject to availability
of funds the project is expected to
take about five to six years for com-
pletion from the date of commence-
ment of work.

C.0.B. Licences issued to Drug Manu-
facturing Firms with Foreign equity
exceeding 25 percent

*39. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether any C.O.B. licences
have been issued to the drug manu-
facturing firms with foreign equity
exceeding 25 percent since 1969:

(b) if so, the names of the firms
and the capacity covered by each
Licence; and

(c) under what provisions of the
Industries (Dev & Reg) Act, 1951, or
any other law, these licences were is-
sued?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-
ROOAH)! (a) Yes, Sir.

(b) A statement is laij on the Table
of the House. [Placed in Library. See
No, LT-5155/73].

(¢) The C.O.B. licendes were Is-
sued under Sectlon 13(1)(c¢) of the
Industries (Development & Repnla-
tion) Act, 1951 and in persuance of
notifications issued under sub sections
(1) and (2) of section 29B of the said
Act.

S (L. y. {0
Will the I\%nisYer g\mvﬁ.wus be
pleased to state:

\(a) what progress has been made in
the construction of the West Coast
Railway from Apta to Mangalore;

(b) whether the whole of the pro-
ject or only a part of the project has
been clearned by the Railway Board,
the Planning Commission and the
Finance Ministry; and

(¢) when the work on bridges and
tunnels will be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI):(a) to (¢)-
The project is under active consider-
ation. Meanwhile earth-Work in the
Apta-Dasgaon section (108 km.) has
been taken up as drought relief mea-
sure and necessary urgency certificate
has already been sanctioned. About
92841 cubic meters of earth work has
been done under drought relief at
various locations on Apta-Dasgaon
section. In the remaining portion of
the Dasgaon-Mangalore Section hav-
ing length of about 800 kms., a detail-
ed Engineering Survey will be neces-
sary. Planning Commission has been
requested for additional allotment of
funds in the Fifth Plan for develop-
mental lines including the West Coast
Railway Project.

Unauthorised production by forelgn
drug manufacturing firms

201. SHRI K. S. CHAVDA: Wwil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have de-
cided that with a view to curbing un-
authorised production in excess of the
licenced capacity, import of raw mate-
rials/intermediates should be allowed
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on the basis of the licenced capacity
only;

(b) if so, whether the decision re-
ferred to has been implemented in all
cases of unauthorised production so
far as drugs units with foreign equity
exceeding 26 percent are concerned:

(c) if not, which of these units are
still being allowed imported raw ma-
terials/intermediates on the basis of
unauthoriseq production; and

(d) the authority under which ex-
ceptions, if any, have been made?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Yes, Sir. Res-
trictions are presently being imposed
on the allocation of raw materials/
Intermediates for the production of
bulk drugs on the basis of the autho-
rised capacity.

{c) and (d). Do not arise.

Action taken against the drug manu-
factaring firmg for unauthorised pro-
duction

202. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
‘MICALS be pleased to refer to the
reply given to Starred Questivn No.
1006 dated 8th May, 1973 and state:

(a) whether any action has
taken against firms which have in-
dulged in unauthorised production
much in excess of the lincenced capa-
<ity;

been

(b) whether Government have de-
cided that importeq raw materials/
intermediates should be allowed oa the
basis of the licenced/authorised
capacity.

(c) if so, on what basis imported
raw, materials/intermediates are be—
ing "allowed to the five firms referre
to by the Mmlster in his .reply to a
supplementa.ry on the aforesaid ques-
tion; and

f
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(d) whether no action has

taken against these firms?

been

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No, Sr.

(b) Yes, Sir.

(c) Restrictions are being imposed
on the import of raw materials/inter-
mediates for the manufacture of bulk
drugs in pursuance of ‘Governmert de-
cision referred to in (b) above. .

(d) The question of taking action on
unauthorised production is under con-
sideration taking into account the
essentiality of the drugs and country’s
requirements of the same vis-a-vis
their current imports and indigenous
production.
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Memorandum From All-India Railway
Passengers Assoclation

» 205. SHRI HUKAM CHAND
KACHWAI: Wil the Minister of
RAILWAYS be pleased to state:

(a) whether Government have re-
‘teived any memorandum from the
All India Railway passengers Asso-
ciation in May, 1973;

(b) if so, the gist thereof; and

(c) the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No
memorandum from such a body has
been received.

(b) and (c¢). Do not arise.

Defective Runuing of the V%ertilizers
and Chemicals Limited, Travancore

206. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Cochin Division of
the Fertilizers and Chemicals Limited
of Travancore has again develcped
running troubles during final running;
and

(b) if so, the reasons for the
failure of the authorities to find out
the defects and take corrective mea-
sures and the latest time schedule by
which it is expected to start com-
mercial production?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.
(b) The various problems which

have delayed the commissioning of
the plant have been identified and
appropriate corrective steps taken.
The plant was recently run on a
limited load and has been shut down
for carrying out repairs and modi-



Written Answers

49 SRAVANA 2,
fications. Production will commence
as soon as these are carried out.

lnciusion of Vamanapuram Irrigation
Project of Kerala in Fifth Plan

207. SHRI VAYALAR RAVI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Government of
Kerala have recommended that
Vamanapuram irrigation project be

included in the Fifth Plan;

(b) if so, whether the
Government have taken a
decision in the matter; and

Central
final

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) the Fifth Plan propo-
sals have not yet been received from
the Government of Kerala.

(b) and (c). Do not arise.

Irrigation Projects in Kerala

208. SHRI VAYALAR RAVI: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the mnames of irrigation pro-
jects in Kerala from which farmers
are to be benefited fully or partly,
during the year 1973-74; and

(b) the reasons for the delay in
the completion of irrigation projects
in that State and the steps taken to
expedite their execution?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) There are already 10
major and medium irrigation projects
namely Neyyar, Chalakudy, Malam-
puzha, Vazhani (Wadakkancherry),
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Peechi, Walayar, Cheerakuzhi,
Pothundy, Gayathri and Mangalam,
completed in the State which irrigate
about 2.29 lakh acres of land. Besides
these, seven major irrigation projects
namely Periyar Valley, Kallada,
Pamba, Kuttiyadi, Chitturpuzha, Kan-
hirapuzha and Pazhassi are at present
under construction in the State. Of
these, Periyar Valley Kuttiadi and
Chitturpuzha have already started
giving partial benefits; Pamba project
is expected to be partially commis-
sioned during the year 1973-74.

(b) The Government of Kerala
have reported that the works on these
projects are progressing satisfactorily
keeping in view the resources avail-
able in the State Plan. The Govern-
ment of Kerala have, from time to
time been urging that special Central
assistance outside the State Plan
frame-work may be provided to them
to accelerate their irrigation projects.
The question of providing such assis-
tance to selected major irrigation
projects in the country, including
some projects of Kerala, whose
accelerated construction can help to
create significant additional irrigation
potential in the next three years, is

being looked into by the Planning
Commission.
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Fuel' Swindled out of Indraprastha
Power House, Delhi

210. SHRI Y. ESWARA REDDY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:
-

(a) whether the Indraprastha
Power House, Delhi was swindled
out of fuel on June 12, 1973 when an
oil tanker, which brought fuel
from Shakurbasti Depot, had two of
its compartments completely empty;

(b) if so, whether any enquiry has
been made and culprits arrested; and

(¢) the steps being taken to avoid
such swindling in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) No, Sir. There was an
attempted swindle which was detected
by checking;

(b) The case has been handed over
‘to the Police, who arrested the Driver
and the Cleaner of the vehicle along
with tanker;

(¢) Measures have been taken tO
tighten up the procedure in checking
the receipt of Oil through Lorry-tan-
kers supplied by the I.0.C. The
matter has been taken up with
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the LO.C. to check the move-
ment of the vehicles and to ensure

that no pilferage occurs in transit.
Security arrangements have been tight-
ened at the LP. Station so that the
incoming Lorries are subjected to
thorough check before and afier de-
canting. Action is being taken to
get the furnace oil from L.O.C. thro-
ugh Railway Wagons and the propo-
sal given by them is under scrutiny.

Reservation Tickets by Racketeers in
Calcutta, Delbi, Madras, Dombay,
Kanpur and Amritsar.

211. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether most of the berth re-
servation tickets for III sleeper
coaches have already been sold for
September, 1973, after the time limit
had been withdrawn;

(b) whether almost all reservations
have been bagged by racketeers and
blackmarketeers in the cities of Cal-
cutta, Delhi, Madras, Bombay, Kanpur
and Amritsar from the respective
Railway counters and those reserva-
tion tickets are being sold to the
genuine Railway travellers at black
market rates; and

(c) if so, what steps Government
contemplate to take to obviate the
general travelling people?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No.

(c). Does not ‘arise.

LA . ’ l
Agreexlml:nt with Bangladesh on Diver-
sion of Ganges Water to Bhagirathi
Through Farakka Barrage

N

212" SHR] VARKEY GEORGE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:



53 Written Answers SRAVANA 2, 1895 (SAKA)

(a) whether Government have
taken any decision to divert 40,000
cusecs of Ganges water to the Bhagi-
rathi through Farakka Barrage by
‘the end of this year;

(b) whether any agreement has
been signed in this regard with
Bangladesh; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) A statement was
laid by the Minister of Irrigation and
Power on the table of Lok Sabha on
the 16th August, 1972, regarding
Farakka Project and the Port of Cal-
cutta wherein the vprocedure for
operation of the Farakka Project has
been indicated. The Feeder Canal
which will carry the Ganga waters
into the Bhagirathi is expected to be
ready by early next year,

(b) and (c). Discussions were held
in New Delhi between the delegation
from Bangladesh led by his Fxcellency
Khandaker Moshtaque Ahmed, Mini-
ster of Flood Control, Water Resources
and Power, and the delegation of
India led by the Union Minister of
Externa] Affairg on the 16th ard 17th
July, 1973 about the Farakka Barrage
Project and its impact on India and
Bangladesh. It was agreed that the
two sides will meet again and continue
the discussion with a view to arriving
at a solution of the problem. The
two sides further agreed that a mutu-
ally acceptable solution will be
arrived at before operating the
Farakka Barrage Project.
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Selection of Managers of Fertilizer

Corporation of India

214. SHRI M. M. JOSEPH: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the Fertiliser Corpo-
ration of India has refused to let Gov-
"{ternment Panel select managers; and

(b) it so, the reaction of Govern-

ment thereto?

JULY 24, 1973
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THE DEPUTY MINISTER IN THE °
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). A representa-
tion was received from the Corporation
requesting exemption from the present
procedures relating to empanelment of
its officers by the Empanelment Board
for appointment to top level posts in
the Undertaking. The Corporation has
been advised that it should abide by
the existing procedures.

\

Attaching three bogies to Dehradun
Express at Faizabad

216. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be pleased io
state:

(a) whether to give certain facilities
to the people of Eastern Uttar Pra-
desh, ‘Government are examining a
proposal to attach at Faizabad three
bogies to Dehradun Express, which
will ultimately be joined with 83 Up
train; and

(b) if 30, when a decision is likely
to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No.

(b) Does not arise.

Increasing the speeg of Sarju Express

217. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there s a proposal
under the consideration of Railways
to make the Sarju Express train a
faster train and alsp to strengthen the
track; and

(b) if so, the salient features there-
of and when a decision in this re-
gard is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.
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Progress on Oil Refinery at Mathura

218. SHRI R. K. SINHA;
SHRI NAWAL KISHORE
SINHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the progress so far made in
setting up an oil refilnery at Mathura
in Uttar Pradesh; and

(b) the time by which the proposed
refinery is likely to be set up and the
particular reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The site for the
Mathura Refinery has already been
selected. Survey of the site, land ac-
quisition, planning for water supply
and affluent system, etc., are jn pro-
gress.

A Protocol has been signed belween
the Government of India and the Gov-
ernment of USSR on 20th July,
1973. The Protocol envisages coopera-
tion between the: two countries in the
construction of the Mathura Refinery.
As per the Revised Feasibility Report
prepared by the IOC, the construction
of the refinery is expected to be com-
pleted within 60 months from the date
of project clearance. Clearance to
the project by Government is expect-
ed to be given shortly and the Re-
finery is expected to be commissioned
by 1978.

Sarda Sahayak Pariyojana

219. SHRI R. K. SINHA: Will the
Minister of IRRIGATION AND
POWER be pleased to refer to the re-
ply given to Unstarred Question No.
7930 on the 24th April, 1973, regard-
ing Sarju Yojana and state:

(a) the further progress made till
now in respect of Sarda Sahayak Pari-
yojana;
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(b) the area of land likely to be
irrigated in Faizabad Division/District

as a result of this Pariyojana; and

(c) the steps taken by Government
to ensure timely anq scheduled com-
pletion of the work on the Pariyojana?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The progress on the
works under the Sarda Sahayak Pari-
yojana continued to be made. The
present position is ag under:—

Girja Barrage: 9 Bays out of 35 have
been completed. The remaining 26
bays are expected to be completed by
June, 1975.

Lower Sarda Barrage: The work on

the Sarda Barrage consisting of 20
bays of 18 metre length which was
started in September/October, 1972
has been completed by this time. Fab-

rication and erection of gates, etc., of
this Barrage is expected to be com-
pleted by June, 1974.

Link Channel and Feeder Channel:
The work is in full] swing in Link
Channel and Feeder Channel mainly
upto 105 km. where it meets Darya-
bad Branch and more than 60 per
cent of the works has been completed.
The balance work on the  Feeder
Channel upto 105 km. is scheduled to
be completed by June, 1974.

Distribution system: The work ig in
progress.

(b) Areas of land likely to be irri-
gated in various districts of Faizabad
Division lying in ‘Ganga-Ghaghra Doab
are ag under:

1. Barabanki
2, Faizabad

4.75 lakh hectares
1.23 lakh hectares
2.27 lakh hectares
3.30 lakh hectares

3. Pratapgarh
4. Sultanpur

(c) Special Central Assistance of
Rs. 6.03 crores was given for this Pro--_
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ject during 1972-73. The question of
providing special central assistance
during 1973-74 is under consideration
of the Planning Commission.

To overcome shortage of steel for
the various works of the project the
Government of India have approved
the import ot steel. The State Govers-
‘ment have accorded a high priority

to this project in regard to issue af
cement.

As per the present plans, the Sarda
Sahayak Pariyojana is likely to be
completeg by 1978 except for some
finishing work which is expected to
be completeq by 1980.

Canstruction of staff quarters by O &
NGC in Tripura

220 SHRI BIREN DUTTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether land has been purchas-
ed by the Oil and Natural Gas Com-
mission in Tripura for the construction
of staff quarters;

(b) what amount will be spent on
the construction of Staff quarters and
the Central Office; and

(c) when the work is expected to
start?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) It is estimateq that Rs. 131 lakhs
approx. would be required for the
whole township. The construction will
be carried out in phases. For the 1:t
phase of the construction programme,
a sum of Rs. 88.14 lakhs has been sanc-
tioned.

(c) The first phgse of copgtruc‘tion
work Is expected to start soon.
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Construction of Railway line from
Dharamnagar to Kumarghat )
221. SHRI BIREN DUTTA: Will
the Minister of RAILWAYS be
pleased to state: .

(a) whether Rail line construction
from Dharamnagar to Kumarghat will
start in November, 1973; and

(b) if so, whether local labour will
be utiliseq on the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) De-
cision on the construction of the rail-
way line from Dharamnagar to
Kumarghat has not yet been taken.

(b) Does not arise.

Power failure in Delhi

222. SHRI SAT PAL KAPUR:
SHRI M. M. JOSEPH:

Will the Minister of IRRIGATION
AND POWER be pleased to state;

(a) whether Delhi experienced an
unprecedented  power failure during
the last week of June, 1973;

(b) the main causes thereof _ and
whether it was due to sabotage; and

(c) the steps taken to ensure the
proper and smooth functioning of this
essential service and to improve the
service conditions of employees work-
ing in this service?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGQVIND VER-
MA): (a) and (b). Yes Sir. There
was a power failure on 26th June,
1973 at Delhi due to shut down of
Indraprastha Power Station. This
was caused by heavy system load,
forced outage of certain generating
upits compounded with extreme low
voltage of Bhakra supply dye to sys-
tem loading conditions.  Strike by
a section of the staft led to difficulties
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in maintaining/resuming power gene-
ration. Sabotage is not suspected.

(c) The technical problem of power
station have been examined by the
Tata Rao Committee and problems of
low voltage from B.M.B. were exa-
mined by a Study Group set up under
the chairmanship of Shri B. V. Desh-
mukh (Chairman B.M.B.). The
various Departments/Organisations
concerned have been asked to imple-
ment their recommendations urgently.

Most of the recommendation of the
Sivasankar Committee, which was
constituted in order to go into the
grievances of the D.E.S.U. Engineers
and technical supervisory staff are in
the process of implementation. The
issue with regard to the proportion-
ate increase in the wages of the
workers not covered by the recom-
mendations of the Sivasankar Com-
mittee is also under consideration.

Racket for resale of used Tickets on
Kanpur—Agra Railway Section

223. SHRI SAT PAL KAPUR:

SHRI NAWAL KISHORE
SINHA:
Will the Minister of RAILWAYS

be pleased to state;

(a) whether the Central Bureau of
Investigation has unearthed a racket
for the resale of used Railway tickets
on the Kanpur—Agra Railway section:

(b) if so, the steps taken to punish
the offenders: and

(c) the steps taken or proposed to

be taken to check the operation of
such rackets?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
According to an information received
in this Ministry, Railway tickets
issued from City Booking Agency,
Moolganj, Kanpur, for Agra Fort

were being brought back to Kanpur
and resold or shown refunded by the
Booking Agency. The informalion was
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passed on to the Central Bureau of
Investigation who registered a case
for investigation. Following a dis-
creet watch kept at Kanpur and Agra
Fort and confidential enquiries, the
C.B.I. were successful on 19th May,
1973 in detecting a case of sale of
used tickets at the City Booking
Agency, Moolganj. A search of the
Booking Agency conducted by the
C.B.I. officials resulted in the re-
covery of 15 more used tickets. Sub-
sequently, a search of the house of
the person who had been observed
bringing back used tickets from Agra
Fori, was also conducted which re-
sulted in the recovery of some docu-
ments which provided indications
about the existence of the racket.
Further investigations by the C.B.L
are still in progress. ’

(b) Action as necessary will be
taken against the persons involved in
the light of the results of investiga-
tions by the C.B.I

(c) A statement indicating the
steps taken to prevent such rackets
is attached.

If a person, with intent to defraud
a Railway Administration, uses or
attempts to use a ticket which has
already been used on a previous
journey, he is punishable under Sec-
tion 112 of the Indian Railways Act

Instructions exist with the Railways
that tickets of all passengers should
be nipped at the entrance gates and
in the trains and should be cancelled
after collection at the destination
stations.

Regular checks are made by the
ticket checking staff on Railways to
ensure that passengers travel on pro-
per tickets.

CBI report on undocumented collec-
tion of money by Fertilizer

Corporation
224. SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE
SINHA:

Will the Minister of PETROLEUM
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AND CHEMICALS be

state:

pleased to

(a) whether the CBI has submitted
any final or interim report in the
case of alleged undocumented collec-
tion of money by the Fertilizer Cor-
poration from dealers ‘n Andhra and
Mysore; and h

(b) the names of the Managers
(Sales) of Fertilizer Corporation col-
in Andhra and Mysore areas found
responsible for imprope:  col-
lection of arrears and the action taken
against those responsible for the de-
fault?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) An interim report has
been received from the CBI who are
continuing further investigations.

(b) Does not arise at present.

News item regarding allegations by
Fertilizer Corporation against foreign
business lobbies

225. SHRI SAT PAL KAPUR:
SHRI NAWAL KISHORE
SINHA:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state-
(a) whether his attention has been

invited to the news item which ap-
peared in the “Patriot” dated 11th
April, 1973 regarding allegations of
Fertilizer Corporation against foreign
business lobbies;

(b) whether a copy of the memo-
randum submitted by the Fertilizer
‘Corporation in this regard will be laid
on the Table of the House; and

(c) the broad outlines of the pro-
posal before Government for reorga-
nising fertiliser designing and
consultancy organisations?

THE DEPUTY MINISTER IN THE
~MINISTRY OF PETROLEUM AND
%tCHEMICALS (SHRI DALBIR SINGH):

(a) The report in question refers to
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a memorandum saig to have been sub-
mitted by the Fertilizer Corporation of
India to the Prime Minister. No such
Memorandum has been received by
the Prime Minister.

(b) and (c). Do not arise.'

Shortage of Kerosene due to aviation
fuel adulteration in West Bengal

226. SHRI MADHURYYA HALDAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether aviation fuel adultera-
tion has caused shortage of Kerosene
in the State of West Bengal;

(b) whether any enquiry has been
made in the matter so far;

(c) if so, the
quiry; and

findings of the en-

(d) the steps taken against those
indulging in this malpractice?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS SHRI DALBIR
SINGH): (a) No, Sir.

(b) to (d). Do not arise.

Collision of Trains at Vikhroli Statiom
(Central Railway)

227. SHRI
DAR:
SHRI K. LAKKAPPA:

MADHURAYYA HAL-

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether at Vikhroli Station on
the Central Railway, two trains coli-
ded on 4th June, 1973;

(b) how many people were killed;
and

(c) the causes of the accident and

the compensation paid to the victims
thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAFI QURESHI): (a) Yes.

(b) No one was killed in this acci-
dent. However, 11 persons sustained
injuries of whom one was hurt grie-
vously.

(¢) According to the
finding of the Additional Commus-
sioner of Railway Safety, Central
Circle, Bombay, who held his statu-
tory inquiry into this accident, the
accident. was due to the failure of
railway staff.

provisional

So far no compensation has been
paid to any of the victims of the acci-
paid to any of the victims of the acci-
compensation has been received and
necessary aclion thereon is being
taken by the Ex-Officio Claims Com-
missioner. However, an ex-gratic
payment of Rs. 250/- to each of eight
injured persons out of the eleven
injured has been made.

Declarativn .of Railways as “Essential
Services” under D.IR.

228. SHRI BANAMALI PATNAIK:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railways have been
declared an essential service under
the Defence of India Rules; and

(b) if so,
far?

the results achieved so

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Under Rule 119 of the Defence
of India Rules, a railway service is
an ‘“essential service”. There is,
therefore, no question of declaring
railway service as essential service.

1075 LS—3.
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Loss due to dislocation of train ser-
vices as a result of employees’ strike

229. SHRI BANAMALI PATNAIK:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the train services on
the Northern Railway were dislocated
as a result of recent strike;

(b) iIf so, the loss incurred as a
result thereof; and

(c) the steps taken to ensure better
working conditions for railway emp-
loyees to ensure that the trains run
efficiently and in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) About Rs. 35 lakhs.

(c) There are two important forums
through which the demands of the
employees could be raised. They are
the Permancnt Negotiating Machinery
which is fua:tioaing at 3 different
tiers and the Joint Consullative
Machinery of the Departmental Coun-
cil which is functioning at the tier of
the Railway Board, Further. represen-
tations received {rom any scurce
are given due consideration and such
action as is feasible is taken. When
there is so much of scope for raising
the points of grievances and getting
them redressed, there should really be
no room for sudden out-bursts of
illegal strikes or agitations like “Work
to Rule”, “Work to Safety” etc.

- Whatever demands are presented to
the administration are given due con-
sideration with the utmost sympathy.
It has to be realised by staff that just
because certain demands have been
voiced, it does not mean that they
should be conceded forthwith. Gov-
ernment have to consider the demands
taking into consideration factors like
financial resources, the framework of
the rules and regulations, justification
for accenting the demands and the
repercussions of their acceptance.
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Increase in prices of petroleum pro-
ducts and its impact on consumers

230. SHRI S. M. BANERJEE:
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether prices of petroleum.
products have again been increased;
and

(b) if so, the reasons for this in-
crease and how it is going to affect
the consumers?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIDALBIR SINGH):
(a) ané (b). The selling prices of
Aviation gasolines and motor spirit
were increased on 1st March 1973 on
account of the increase in the rate of
excise duty on these products. On
11th June, 1973, the basic ceiling sell-
ing prices of all bulk refined petroleum
products except kerosene were in-
creased to compensate the refineries
partially for the steep increase in the
price of imported crude oil. The
increase in the orice of products
allowed on 11th June, 1973 has been
of the order of 16 per cent over the
prices fixed on 28th May, 1971. The
increase in the price of crude oil
during the same period has been of
the order of 35 per cent. The price
of cooking gas has been increasea by
about seventy paise for a cylinder of
15 kgs. The prices of other products
have gone up by 2 to 5 paise per litre,
The price of naphtha which is used
chiefly by the fertilizer and petroche-
mical units has been increased by Rs.
40 per tonne to narrow down the very
wide gap between the prices of im-
ported and indigenous naphtha.

Consideration of bonus payment to
Railway employees by Pay

g Commission

'231. SHRI S. M. BANERJEE: Will
the Minister of RAILWAYS be pleas-
ed to slate: :
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(a) whether the Pay Commission
has not considered the question of
payment of Bonus to Railway emp-
loyees;

(b) whether his Ministry now pro-
poses to take a decision to pay
minimum bonus of 8.33 per cent to
its employees, as paid to the employees
of public undertakings: and

(c) if so, when a final decision is
likely to be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
Commission has made no recommen-
dation in the matter.

(b) and (c). In accordance with
Government’s earlier decision, emp-
loyees of departmental establishments
such as Railways etc. continue to be
excluded from the purview of the
payment of Bonus Act, 1965,

Setting up of National Power Grid

232. SHRI S. M. BANERIJEE:
SHRI P. VENKATASUBBAI-
AH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether final decision has been
taken to have a National Power Grid
in the country to overcome the power
shortage in the various States; and

(b) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). The concept of
inter-connecting the State Power sys-
tems to form regional grids with the
ultimate objective of forming a
National Grid has already been accep-
ted and several State power systems
have been inter-connected to form
regional grids in the different regions.
Power exchanges to the extent possi-
ble are also taking place between
various, power systems, depending

%
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upon the availability and mneeds.
The evolution of a grid systems is
a cohtinuous process and more inter-
State/inter-regional lines are being
constructed to provide for increased
line capacity for the exchange of po-

wer between systems. The steps
taken so far are given below.
1. Northern region.—The Punjab

and Haryana Systems are inter-con-
nected by 200 KV transmission lines
under the Bhakra system. The Delhi
power system is drawing power of
the order of 85 MW from BMB sys-
tems over the 220 KV Ganguwal-
Robtak Road line. With the comple-
tion of the Hissar-Ballabgarh-Delhi
220 kV line the Delhi system has now
kteen running in parallel with the BMB
sysiem. Rajasthan is connected with
the BMB system throush a 220 KV
€/C line from Hissar to Khetri and
a 132 KV S/C line from Hissar to
Rajgarh; Power drawal over these
lines is at present 50 MW and 20-40
MW respectively. A 220 KV line
from Muradnagar to Delhi was com-
missioned in January, 1970 and Uttar
Pradesh was drawing upto about 35
MW of power over this line from the
Delhi systém.

2. Western region.—The Gujarat
and Western Maharashtra Power sys-
tems are inter-connected through the
220 KV line wia Tarapur Atomic
Power Station and this line is enabling
both Maharashtra and Gujarat to draw
power from the Tarapur Atomic
Power Station. A 132 KV S/C line
on D/C towers inter-connecting
Chandni (M.P.) and Bhusawal (Maha-
rashtra) was commissioned in 1969.
The second circuit was commissioned
in February, 1972. A 220 KV S/C line
on D/C towers between Satpura
(MP.) and Ambazari (Maharashtra)
has recently been completed.

3. Southern region.—The constituent
States in the Southern Region already
have unified grids in the respective
systems. A 220 KV/S/C line from
Bangalore to Singarapet, inter-connect
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ing Mysore and Tamil Nadu power
systems was commissioned in Nove-
mber, 1965 and power of the order of
150 MW is being fed into the Tamil
Nadu system from the Mysore system
whenever possible. The 220 KV link
between Pamba (Kerala) and Madurai
(Tamil Nadu) was commissioned in
1969-70 and Tamil Nadu is receiving
100 MW from Kerala over this line.
A 110 KV S/C line from Mangalore
(Mysore to Kasargode) (Kerala) was
commissioned in October, 1966 and
since then Kerala State has been
drawing power from Mysore for meet-
ing the load demands in the Kasar-
god-Cannanore region. The 220 KV
S/C line from Munirabad to Hampi
was completed in 1970 and power of
the order of 70-110 MW is being drawn
by the Andhra Pradesh system over
this line. The 220 KV S/C line from
Chittoor (A.P.) to Katapdi (Tamil
Nadu) has been completed.

4. Eastern region.—The various sys-

tems in the Eastern Region are al-
ready inter-connected by 132 KV lines,
Bihar is drawing power of the order
of 50 MW from Damodar Valley
Corporation through 132 KV S/C line
from Chandil (DVC) to Rajkharsawan
(Bihar). Damodar Valley Corpora-
tion is exchanging power supply with
West Bengal over the 132 KV D/C
line from Durgapur (West Bengal) to
Durgapur (DVC). Bihar is receiving
power of the order of 20 to 40 MW
from Orissa over the 132 KV S/C line
from Kendposi (Bihar) to Joda
(Orissa) and about 10 MW  over
Rourkela Geolkara 132 S/C line.

5. North Eastern region.—Assam is
supplying power to Nagaland through
the 66 KV line connecting Golaghat
and Dimapur. Badarpur-Dharma
nagar section of the 132 KV S/C line
from Badarpur to Agartala (Tripura)
has been completed and charged at
33 KV.

Inter regional links.—The Rihand
(U.P.) and Bihar/DVC systems are
inter-connected by a 132 KV double
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circuit line from Rihand (U.P.) to
Barun (Bihar). The U.P. system is
further inter-connected with the Bihar/
DVC systemg by a 132 double circuit
line from Mughalsarai to Karamnasa.
Mysore in the Southern Region and
Maharashtra in the Western Region

are inter-connected by a 220 KV ling'

from Belgaum to Kolhapur. Goa in
the Western Region is inter-connected
with Mysore in the Southern Region
by a 110 KV double circuit line bet-
ween Ponda and Dandeli over which
Goa is drawing about 20 MW from
Mysore. U. P. in the Northern Re-
gion is receiving power from Madhya
Pradesh in the Western Region over
a 132 KV line from Morwa (M.P.) to
Rihand (U.P.) The Northern Region is
inter-connected with the Western Re-
gion by a 132 KV line from Necmuch
to Udaipur. The Rajasthan systems
draws about 25 MW from Madhya
Pradesh system over this link.

It may be mentioned that during
the recent power crisis in Mahara-
shtra and Gujarat grids consequent
on the shutdown of Tarapur and Nasik
Power |Stations, the Belgaum-Kolha-
pur 220 KV line and Chandni-Bhusa-
wal 132 KV line played a very useful
role in meeting the power require-
ments of Maharashira to a certain
extent by imporling power from
Mysore and Madhya Pradesh respec-
tively. A portion of the power and
energy thus received was transmitted
to Gujarat grid from Maharashtra by
means of the Kalwa-Tarapur Navsari
220 KV link.

In order to assist in the construc-
tion of more inter-State lines of larger
capacity the Centre is providing loan
assistance to the States for construc-
tion of the inter-State/Inter-Regional
transmission lineg during the Fourth
Plan outside the States’ Plan under
the Centrally Sponsored Scheme. For
enabling inte-rated operation of the
power systems in each region, Re-
gional Load Despatching Stations are
also being established.
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Installation of street poles and
permanent Domestic Power connec-
tions in Raj Nagar, Ghaziabad

233. SHRI S. M. BANERJEE:
SHRI RAM BHAGAT PAS.
WAN:

Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether some of the owners
of the newly built houses in Block
6 of Raj Nagar, Ghaziabad have ap-
plied for the installation of street
poles and permanent domestic power
connections as far back as !2th Feb-
ruary, 1973;

(b) if so, the reasons for not giv-
ing permanent power connections to
those houses even after the lapse of
over four months; and

(c) the tentative time by  which
permanent connections would be
given to these houses?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Uttar Pradesh State
Electricity Board has informed that
only one person had applied for
power connection in Block 6 of Raj
Nagar Colony, Ghaziabad in the
month of February, 1973 and one mare
person applied for power connection
in the month of June, 1973.

(b) Distribution mains have not been
laid in this Colony, hence permanent
connection could not be given. Action
for laying of distribution mains is he-
ing taken by the Board in co-ordina-
tion with the Improvement Trust,
Ghaziabad.

(¢) Permanent power connections
will be given after the distribution
mains are laid in about 2 to 3 months.

Separate Company Law for Govern-
ment Undertakings

234, SHRI RAM BHAGAT PAS-
WAN: Will the Minister of LAW,
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JUSTICE AND COMPANY AFFAIRS
be pleased top state:

(a) whether there is a proposal tn
have separate Company Law for Gov-
ernment Undertakings; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) No Sir.

(b) Does not arise.

Execution of Bagmati River I'roject
in Bihar

235, SHRI HARI KISHORE SINGH:
Will the Minister of IRRIGATION
AND POWER be pleased to state the
progress made so far in the execution
of Bagmati River Project in Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): The Bagmati Irrigation
Project is in the initial stage of con-
struction, The work on the construc-
tion of approach road from Sitamarhi
to head works site has been complet-
ed. The divisional colony at Sita-
marhi and Sub-divisional colonies at
Riga and Parasoni have been complet-
ed and the construction of remaining
buildings is nearing comgletion, 40
per cent of work on Afflux Bund of
the Barrage has been completed.
Earth work on the canal below ®ita-
marhi road has been taken up in a
3 mile reach and is progressing.

Free Travelling Facilities to Railway
Employees and their families

236. SHRI HARI KISHORE SINGH:
Will the Minister ¢f RAILWAYS b=
pleased to state:

() the total number of employees
and their families who have availed
of the free travelling facilities on the
Ingian Rallways during the last three
years;
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(b) the reasons for extending such
facilities;

.(¢) whether there is any check on
the misuse of such facilities; end

(d) the total amount of revenue loss
on such facility in the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The information is not available and
the labour and time involved in com-—
piling the same will be substantial.

(b) Transport organisations al] over
the wcrld grant certain travel facili-
ties to their employees. This privi-
lege has been enjoyed by Railway
employees for decades.

(c) Yes.
(d) There is no loss of revenue as

such.

Facilities of Free travelling to ex-em-

ployees
237. SHRI HARI KISHORE
SINGH: Will the Minister of RAIL-

WAYS be pleased to state:

(a) whether  ex-employees cf the
Railways enjoy free travelling facili-
ties on the Railways;

(b) if so, the reasons therefor; and

(c) the amount of revenue loss on
this account in the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (z) Yes.

(b) This is a post-retirement privi-
lege accorded for decades to relired
Railway employees who have render-
ed the minimum prescribed years of
service.

(¢) There is the loss of revenue as
such.
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Power crisig in the country
238. SHRI SAMAR GUHA:

SHRI JYOTIRMOQOY BOSU:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(@) whether power crisis all over
the country got further aggravated
during the last three months;

(b) the present situation regarding
demand and supply of power in the
country State-wise;

(c) the short-term plans for meeting
the present power crisis and the long
term projects for dealing with  the
growing power prcblems in the
country; and

(d) by what time ‘Government ex-
pect to meet the present power crisis
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The power crisis in th2
country aggravated during April and
May and early part of June, 1973.
However, with the on-set of monscon
during the second half of June, 1973,
the power supply position consider-
ably improved except in U.P. and An-
dhra Pradesh.

(b) The anticipated situation re-
garding demand and supply of power
in the various states of the country

during July, 1973, is given in  the
statement laid on the Table of the
House. [Placed in Library. See No
LT-5/56/173.]

{c) and (d). As a short term mea-
sure, the projects which can be com-
missioned during the  current year
have been identified and
action to ensure their early commis-
sioning is being taken. As a long
range measure, a draft Power Deve-
lopment Programme, for increasing the
installed generating capacity in the
country tu 38 to 40 million KW at the

necessary
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end of the Fifth Five Yeéar Plan period
is under consideration. Itg implemen-
tation is expected to meet the power
demands at the end of the 3th plan.
period.

Fertilizers Projects scheduled to be
completed during Fourth and Fifth
plans

239. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

.

(a) the names of the fertilizer pro-
jects and the capital outlays allotted
for them which are to be ccmpleted
by the enq of the 4th Plan and the
5th Plan;

(b) whether Durgapur, Barauni and
Namrup Fertilizer Projects are sche-
duled to be completed by 1974;

(¢) whether these projects are lag-
ging behind their schedules; and

(d) whether commissioning of such:
projects will help to save foreign ex-
change wcrth Rs. 50 to 75 crores
within a year and if so, the steps taken
by Government for early completion

of these projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SNGH): (a) A statement ic laid on
the Table of the House.

(b) to (c). Yes, Sir. When three
plants go into full prcduction, the
country is likely to save about Rs. 68
crores worth of foreign exchange at
current prices. Defects in these plants
have been identified and measures
have been taken or are being taken
to rectify them with a view to expe~
dite their commissioning.
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Name of the Project

Public Sector

I

N

0w g O v s W

10
11

12

13

14
15

Durgapur

Cochin (Phase I)
Barauni .

Namrup (Expansion)
Talcher .
Ramagundam .
Haldia

Sindri Rationalisation
Nangal (Expansion)}
Gorakhpur (Expansion)
Cochin (Phase-I1) ¥ .
Korba

.

Sindri Modernisation

Trombay (Expansion)

Kherri

Private Sector

16

7
18
19
> 20

21

Goay . . .

Tuticorin
Mangalore

Kota (Expansion)
Vizag (Expansion)
Kalol/Kandla .

-

Estimated capital

cost (Rs. crores)

59 88

6300
59-27
55-40
11500
115' 00
125° 00
3716
73:63
. 12-23
45°00
11974

93'36

3750

. . . 1621

e . . 56 55

7359
5750
870
6:61

9I* 00

(Revised)

Expected date of
completion

Construction comple-
ted and under com-
missioning.

Do.

October, 1973

January, 1974

July, 1975

July, 1975

March, 1976

July, 1974

January, 1976

March, 1975

January, 1975

1977-78  (Approxi-

mate)

By end 1976 (Appro-
ximately)

Do.
July, 1974

Commissioned in
May, 1973.

July, 1974
October, 1974
April, 1974
May, 1974
July, 1974

In addition to the above, it is proposed to establish five new fertilizer projects in the public
These are proposed to be established at Bhatinda, Karnal/

gector in the sth Plan period.

Panipat, Mathura, Paradeep and Trombay. The time-schedule, capital cost estimates etc. of
these projects are yet to be finalised.
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Advance Reservation of Railway Ac-
commodation for Traval during Puja
Vacation

240. SHRI SAMAR GUHA:
SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS b
pleased to state: .

(a) whether attention cf the Rail-
way authority has been drawn to the
reports published particularly in the
West Bengal Press to the effect that
advance bookings for Railway seats
for Puja vacation have already been
completed :

(b) if so, whether the advance booOk-
ings are likely to cause gieat ircon-
venience to middle and low income
group Railway travellers during the
Puja vacation;

(¢) whether this procedure is likely
to open avenues for black marketing
and racketeering in Railway tickets
and if so, the actual facts about ad-
vance booking of reserved seats for
Railway travel during the Puja vaca-
tion; and

(d) whether suitable steps are pro-
posed to be taken not to deprive com-
mon passengers of reservation facili-
ties during the Puja vacation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
While certain reports to this effect
have appeared in the West Bengal
Press, it is not a fact that advance
booking of accommodation in all
trains for Puja vacaticn has  been
completed, as accommodation is still
available in trains in all classes.

(b) and (c). No. The procedure of
accepting reservations in trains with-
out time limit was adopted only as
, an experimental measure to assess
public reacticn to this arrangement,
This has since been discontinued on
all Railways except South  Eastern
Railway.

(d) Suitable arrangements to pul
extra coaches on regular trains and
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to run special trains will be made dur- -

ing the period of peak puja rush.

Demands of All-India Loco Running
Staff Association

[

241, SHRI M. KALYANASUNDA-
RAM:
SHRI SEZHIYAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have exa-
mined the demands of the All-India
Loco ‘Running Staff Association and if
so, what are its demands; and

(b) the action taken to avert the
threat to the industrial peace on the
Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The central demand of the Loco
Running Staff Association has been
for recognition: the illegal strike at a
few central points have been perpe-
trated sporadically with the sole pur-
pose of opening under duress, a dia-
logue with the administration in pur-
suance of this aim. Accordingly, in
order to gain support for the illegal
strike action at some points, the rea-
sons given have varied from place to
place.

The legitimate demands of all cate-
gories of staff, including the Loco
Running Staff are continually raised,
considered and solved through various
tiers of the collective bargaining
machinery—the Permanent Negotiat-
ing Machinery and the Joint Consul-
tative Machinery—which have been
functioning constitutionally and pur-
posefully over a long period of time.
Individual representations received
are also examined and settled by the
Administration.

The organs and channels available
for redressal of grievances and settle-
ment of issues have been, in the ulti-
mate analysis reasonably successful in
the upkeep of industrial peace or ‘khe
railways.
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Capacity of Wagon Building Industry
in public and private sectors

"242. SHRI M. KALYANASUNDA-
"RAM: Wil] the Minister of RAIL-
WAYS be pleased to state:

(a) what is the present capacity of
the wagon building industry in the
public and private sectors;

(b) whether there is any proposal
to increase the manufacture of wagons
in the Railway Workshops; and

«(¢) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) (i)
Private Sector: The total licensed
capacity of the 16 units licensed for
manufacture of wagons in the private
sector, is 40869 wagons (in terms of
four wheelers). This includeg three
units under the management,/control
of the State/Central Governments.
The licensed capacity of these three
units is 8279 wagons (in terms of four
wheelers) per year.

(i1) Railway workshops: Wagors
are manufactured in 3 railway work-
shops. The total 1973-74 targetted
production of these three units is
4000 wagons in terms of four wheelers.

(b) and (c). The actual production
of 3 railway workshops during 1972-
73 wag 1847 wagons in terms of four
wheelers, Due to increased require-
ments of wagons it is proposed to
raise the target to 4,000 wagons in
terms of four wheelers for the year
1973-74.

Progress made on Metropolitan Rail-
ways for Madras, Calcutta and
Bombay

243, SHRI M. KALYANASUNDA-
RAM:
SHRI MOHAMMAD ISMAIL:

Will the Minister of RAILWAYS be
‘pleased to state:
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(a) the present stage of investiga-
tion of the scheme of metropolitan
Railways for the cities of Madras and
Bombay; and

(b) the progress of work executed
so far on the construction of tube
Railway in Calcutta and when it is
likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A statement is attached,

Statement

Madras:

Railway’s Metropolitan  Transport
Project (MTP) Organisation, Madras.
submitted a preliminary report in
April 1973 on Mass Transit Rail Faci-
lities to the Railway Board. The
Metropolitan Transport Organisation
is now preparing the Final Report, on
which decision will be taken.

Calcutta.

Contract has been let out for the
first section of the Tube Railway from
Dum Dum to Tollygunge to Messrs
National Building Construction Cor-
poration and the work has commenc-
ed. Tenders for two more sections
are being processed. The entire pro-

ject is expected to be completed by
1979.

Bombay.

Railway's M.T.P. Organisation Bom-
bay have volved the schemes of Fort
Market line (6th corridor) and Under-
ground System (7th corridor) for
meeting the long range traffic situ-
ation in Bombay. Techno-economic
Feasibility Report of 6th corridor has
been considered by the Board where-
as studies regarding 7th corridor will
be concluded after availing further
consultancy from U.K. Government in
1973.
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Steps taken te meet wagon shortage
in Southern and South Central
Railways

244. SHRI M., KALYANASUNDA-
RAM: Wil] the Minister of RAIL-
WAYS be pleased to state the steps
taken to overcome the shortage of
Railway wagons, especially in the
Southern and South Central Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): There is
no shortage of wagons on Southern
and South Central Railways.

Targets for power generation for 4th
Plan

245, SHRI SEZHIYAN:
SHRI JYOTIRMOY BOSU:

Will the Minister of TRRIGATION
AND POWER be pleased to state:

(a) the targets, financial and physi-
cal set up in the Fourth )ive Year
Plans for power generation in the
country;

(b) the reasons for shortfalls, if
any, in performance; and

(c) the steps taken to fulfil the tar-
gets in the Fifth Five Year Flan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Additional generating
capacity of about 9.2 million kW has
been envisaged in the Fourth Five
Year Plan. The total outlay for
Power in the public sector in the
Fourth Plan is Rs. 2447.57 crores.

(b) According to the present assess-
ment there may be a shortfall of 3
to 3.4 million kW in achieving the
Fourth Plan target of commissioning
the additional generating capacity.
The main reasons for shortfall are de-
lay in delivery of equipment and de-
lay in completion of civil works.

! (¢) The schemes for increasing the
installed generating capacity by 18
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million kW during the 'Fifth Plan
period have been indentified and!-
orders for equipment for 12 million
kW have already been cvlaced. The
import of generating plant has also
been authorised in some cases to
achieve the Fifth Plan target, Actiom:
is being taken to allot funds during
the current year for advance actiom:
on the 5th Plan Projects.

Power generation proposals subhmitted
by Tamil Nadu Government

246. SHRI SEZHIYAN: Will the-
Minister of IRRIGATION AND-
POWER be pleased to state:

(a) the proposals for Power gene-
ration submitted by Government of
Tamil Nadu and not cleared Lty the
Centre;

(b) the extent of delay in each of'
the pending proposals; and

(c) the steps taken, interim and long-
range, to cope up with demand of
Tamil Nadu in respect of electricity?

THE DEPUTY MINISTER iN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI BALGOVIND
VERMA): (a) and (b). A statement.
showing the power generation.

schemes submitted by the Govern-
ment of Tamil Nadu and the present
position of their examination is laid
on the Table of the House. [Placed in
Library. See No. LT-5157/73].

(c) To mitigate the power shortage,
the following steps have heen taken:

(1) Surplus power from Kerala
is being given to I'amil Nadu

(2) For increasing the power out--
put at Neyveli, most of the
lignite at present mined is
being used for power genera-
tion.

(3) To supplement lignite, two of
the boilers are being convert-
ed to oi] firing.

(4) With the use of a Suctionm
Dredger, the availability of"
cooling water supply to the-
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Ennore Power Station has
been increased with conse-
quent improvement in the
power output from the Sta-
tion.

(5

~

Work on the commissioning
of 110 MW (4th Unit) at En-
nore was expedited and the
unit was put on commercial
load in June 1973

As a long-term measure, schemes
shown in the enclosed statement are
proposed to be implemented so as to
yield benefits during the Fifth Plan
period. ™
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Import of Kerosene Oil

249. SHRI HARI SINGH:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of PETROLEUM:
AND CHEMICALS be pleased to
state:

(a) whether Government propose
to import kerosene in bulk shortly;
and

(b) if so, the quantity and foreign
exchange involved and the names of
the countries from which it will be
imported?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). IOC is already
importing Kerosene Oil mainly from
USSR and KNPC (Kuwait), The quan-
tity arranged so far by IOC for
the year 1973 is 940,000 tonnes out of
which 486,000 tonnes has already been
imported during the period January—
June, 1973. The total foreign exchange
involved is about Rs. 32 Crores.

Expenditure on Clearance of Railway
Track in Bikaner Division (Northern
Railway)

250, SHRI HARI SINGH:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of RAILWAYS be
pleased to state:
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(a) whether Railway tracks in Bika-
‘ner Division were recently buried
under shifting and dunes caused by
sand storms; and

(b) if so, the expenditure incurred
.on their clearance?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) Yes:

(b) Rs. 2.80 lakhs approximately.

News item captioned “three Govern-
ment units engaged in Passing the
Buck”

251. SHRI HARI SINGH:
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
captioned “3 Govt. Units engaged in
passing the buck,” in the “Hindustan
Times” dated the 13th June, 1973;
and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The Government’s viewpoint in
the matter as published in the ‘Hin-
dustan Times’ of 10th July, 1973 is re-
produced in the Statement attached.

Statement

Hindustan Times New Delhj 10th

July, 1973.

GCODS LOADING BY RAILWAYS
Sir—The report “Food Coal Muddle-3
Government Units Engaged in Passing

the Buck” (The Hindustan Times,
June 13) containg some remarks
against Railway employees dealing

with the movement of coal and food-
grains which require to be clarified.

The Railway have given the highest
priority to the loading of coal and
focdgrains. During the initial period

 follcwing the takeover of the manage-
"~ ment of the private collieries on Jan-
uary 30 this year, there was some
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difficulty because the collieries and the
consumers had to reorient themselves
to the new pattern of allotment, pay-
ment and despatch of coal. However,
the Railway contnued to give the
maximum help to tide over the diffi-
culties during the transition stage.

Your correspondent has alleged that
“Railwaymen have lost interest in
coal movement” which is a sweeping
generalisation and is not factually
correct. The total loading of coal
after the takeover was satisfactory.
Against an average daily loading of
8,004 wagons between April 1972 and
January 1973 the average daily load-
ing was 8078, 8088 and 8,018 wagons
per day in February, March and April
respectively. It was only in May that
the loading dropped to 7,617 per day.
This was because of the severe short-
age of power, which not only affected
coal production, particularly in the
washesries, but also the riovement
of traffic on the electrified rcutes.
Another factor which affecled coal
movement was the agitation by loco
staff on a number of divisions 1n
several Railways.

As regards the movement of food-
grains for the Food Corporation of
India after the take-over of whole-
sale trade in wheat, the actual perfor.
mance of Railways belies the com-
ments made by your correspondent.

After the last Rabi crop, the procu-
rement and despatch of foodgrains
got into full swing from the second
week of May. During this month,
1,287 BG and MG wagons were loaded
daily from Punjab, Haryana and
Western U.P. which surpassed all pre-
vious records. As compared to this
only 1,036 wagons were loaded in
May last year. It may be added that
the performance of the Railways in
May this year has to be viewed in the
context of serious dislocation cof rail-
way traffic caused by the agitation of
loco staff on the Northern Railways.
In the first 17 days of June the Rail-
ways have maintained the high level
of loading, and, as many as 1,286 wa-
gons were loaded daily, as compared
to 788 wagons during the same period
last year.
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There is absolutely no truth in your
correspondent’s assertion that the
“recent unrest in the Railways and
wildcat strikes were instigated by
disgruntled officers and workers who
had lost their extra income.” The
fallacy in this view can be seen from
the fact that none of the divisions on
the Western, Northern and N.E. Rail-
ways affected by the recent loco
strikes, are in the coal-loading areas
Yours etc. ]

A. K. SEN GUPTA,
Information Officer (Railwayss,
Press Information Bureau,
Government cf India,
New Delhi-1, June-20.

Agitation by Railway Employees
For Payment of Bonus

252. SHRI DINEN BHATTA-
CHARYA:
SHRI RAJDEO SINGH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway Employees
all over the country are carrying on
agitation for the payment of BoOnus
and grant.of other monetary benefits
for the last three months and in some
places the employees Trade Unions
have taken strike ballot; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) There
has been no serious agitation. It s
understood that a number of Unions
have conducted ballot for a generat
strike on the demand for Bonus.

(b) In accordance with Govern-
ment's earlier decision. employees of
departmental establishment such as
* Railways ete. continue to be excluded
from the purview of the payment of
Bonus Act, 1965.

Robbery in trains in Eastern Rail-
way.,
253. SHRI DINEN BHATTACH-

ARYA: Will the Minister of RAIL-
WAYS be pleased to state:
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(a) whether the incidents of train
robbery have greatly increased in the
last three months on the Eastern
Railway, especially on the suburban
Section; and

(b) the number of such cases dur-
ing the period and the preventive.
steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Only four cases of robbery oc-
curred during the period April-June,
1973 as against 9 cases during the
period January-March, 1973.

The following preventive measures
are being taken:—

(1) Train services in Suburban
Section, specially during the
hours of darkness are bemng
escorted by armed police per-
sonnel.

(2) Collection of intelligence re-
garding such crimes has been
intensified and suspected per-
sons are being detained under
the Maintenance of Internal
Security Act.

(3) R.P.F. personnel are also des-
patched to the scenes of sucn
occurrences tp  supplement
the police force and boost the
morale of the travelling pub-
lic and railway staff.

All such incidents are being
brought to the notice of the
State Government for 1aking
effective steps to prevent their
recurrence.

“

~

Steps taken to meet shortage of
Crude Oil

254. SHRI DINEN BHATTA-
CHARYA:
SHRI DHANSHAH PRA-
DHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
the steps taken by Government to
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meet the shortage of crude oil in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): During the current year
crude oil requirements of the country,
are being met in full. Arrangements
have also been made to cover bulk of
the crude oil requirements during the
next five years. Commitments in res-
pect of the balance quantities are ex-
pected to be made shortiy. As a long-
range measure, efforts are being made
to maximise the indigenous proauc-
tion of crude oil.

Railway Service Commsision in Bihar
for North Eastern Railway

255. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether there is any proposal
under the consideration of Govern-
ment to set up a new Railway Service
Commission in Bihar to meet the re-
quirements of the North Eastern Rail-
way; and

(b) if so, when and where it is go-
ing to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MCHD. SHAFI QURESHI): (a) and
{b). It has been decided to set up a
separate Railway Service Commission
at Muzaffarpur in Bjhar for recruit-
ment of class III staff on the North
" Eastern Railway. Arrangements are
on hand to organize the same.

Setting up of ‘Railway Establishment
Service"” for Railways

256. SHRI R. N. BARMAN:
SHRI BIRENDER SINGH RAO:

" Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Board is
considering the question of setting up
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a new service calledq “Railway Estan-

lishment Service”;

(b) if so, the salient features of the
scheme,;

(c) whether the Railway Board has
discussed the matter with the repre--
sentatives of the Railwaymen’s Unions;
and

(d) if so, the outlines of the agree-
ment arrived at and, if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The Government have decided
that the Class I posts in the existing
Establishment Department in the
Indian Railways should be constituted
intp an Established Service to be
known as the “Indian Railway Person-
ne] Service”. The service will consist
of Class I posts which, after the initial
constitution, will be manned partly
by direct recruitment, partly by offi-
cers belonging to the existing estab-
lished services on the Railways and
partly by promotion of Class II offi-
cers. It is intended to provide officers
belonging to the Service separate
channels of promotion and career
advancement. There will be no change
in regard to the pmavy scales, service
conditions etc., of the officers belong-
ing to the new Service except to the
extent Government accept the recom-
mendations of the Third Pay Commis-

sion in this regard.

(c) and (d). The matter was not dis-
the
scheme envisages only a re-organisa-

cussed with organised labour as

tion of the Class I Services and does

not affect the service conditions or
avenues of promotion of railway staff
in general. However, informally and
otherwise, the Federations have
pressed themselves as being in favour

of such a scheme.

ex-
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Issue of C.0.B. Licences to Firms
having Foreign Equity

257. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether C.O0.B. Licences have
been issued to some foreign dominated
firms with foreign equity exceeding
26 per cent since 1969;

(b) whether the usual conditions
such as export of certain percentage of
of foreign
equity were imposed in these cases;

(c) if not, the circumstances under
which this was not done; and

(d) whether failure to impose these
conditions has given undue advantage
‘to the foreign dominated firms to the
detriment of Indian firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
{a) Yes, Sir.

(b) and (c). C.O.B. licences were
issued for regularization of production
capacity already established or for
which efféctive steps had been taken.
These licences were issued in cases
where industrial licences were not re-

quired under ‘the earlier licensing
policy but became necessary under
the revised licensing policy. In the

-circumstances imposition of conditions

relating to export obligation and dilu-
tion of foreign equity was not con-
sidered as these were not cases of
licenses for expansion.

(d) No, Sir.

"Receipt of applications for COB Licen-
-ces from Drug Manufacturing Units

258. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether according to the orders
issued by Government, applications
for C.O.B. Licences were to be made
by October, 1970;
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(b) whether some drug manufactur-
ing units made applications after the
prescribed date and such applications
were entertained; and

(c) if so, the names of the parties
whose applications were so entertained
and the circumstances under which

this was done?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Yes, Sir.

(c) The following firms submitted
their applications for C.0.B. licences
after the 18th October, 1970:

1. Indian Process Research Labo-
ratory Ltd.

2. Boehringer Knoll Ltd.

3. Merck Sharp and Dohme of
India Ltd.

4. Glaxo Laboratories (India) Ltd.

5. Chemical, Industrial and Phar-
maceutical Laboratories Ltd.

6. Raptakos Brett & Co.
7. Searle India Ltd.

. East India Pharmaceuticals

Works Ltd.

[=-]

9. Atul Products Ltd.

Laboratories Grimault Private
Ltd.

10.

\

11. Indo Pharma Pharmaceuticals

Works Ltd.
12. Bayer India Ltd.
13. Lavino Kapur Ltd.
14. German Remedies Ltd.

These applications are being/were
considered on the merits of each case
taking into account the fact that COB
cases are in respect of those where
capacity had already been established
or effective steps taken in time.
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Tripping of electricity in Power houses

259. SHRI SHANKERRAQO SAVANT:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) how many times since firs{
April, 1973 the tripping of electricity
has taken place in Power houses—
hydraulic, diesel or atomic-run by the
Central Government;

(b) whether tripping has increased
considerably this year;

(c) the causes of the tripping; and

(d) the measures proposed to be
taken to avoid such tripping in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) There were about 77 trippings
since April, 1973 connected with Ato-
mic Power Stations run by the Ceniral
Government. There are conventional
power stations run by Central Govern-
ment for public electricity supply.

(b) Yes, Sir.

(c) Frequent faults on the trans-
mission lines have caused the trip-
pings.

(d) An ad-hoc Committee was ap-
pointed by Chairman, Atomic Energy
Commission to find out the causes.
The Committee have not yet submitted
its final report.

Retirement of former Chief Justice of
Kerala High Court

260. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the former Chief Justice
of the Kerala High Court has been
asked to retire on the ground that
there were some discrepancies with
regard to his claimed date of birth;
and

(b) if so, the facts of the case?

24, 1973 96+
THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) and
(b). The question of the age of the
former Chiet Justice of the Kerala
High Court having'been raised publi-
cally, a decision had to be taken by the
President under article 217(3) of the
Constitution. At the time of his ap-
pointment to the High Court, the
former Chief Justice had declared his
date of birth to be 5th June, 1915.
This date of birth did not tally with'
the entry in the Birth Register of the
villagé in which he was born.
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After considering the submissions
made by him and taking into account
all the material particulars relating to
the question and the advice of the
Chief Justice of India, the President
decided that the age of the former
Chief Justice of Kerala should be de-
termined on the basis that he was born
on 21st May, 1911. Accordinzly. he
was retired from his office on 21st
May, 1973—the date on which he
attained the age of 62 years in ac-
cordance with the date of birth as
determined by the President.

News Report Captioned Shaw Wallace
Mystery deepens

261. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS bhe pleased
to state:

(a) whether the attention of the
Government has been drawn to the
report appearing in ‘Blitz’ dated 30th
June, 1973 under the caotion ‘‘Shaw
Wallace Mystery deepens”; and

(b) if so, the reaction of Govern-
ment thereto? -

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) The Annual General Meeting of
the company was held on 29-6-1973.
No proxies from foreign sharehold_ers.
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were lodged with the company in
favour of Shri K. K. Basu for the said
Annual General Meeting. The com-
pany has no knowledge of any re-
presentative of Shri K. K. Basu, At
the meeting two retiring Directors,
Shri H. P. Poddar and Shri P. Sen
‘Gupta were duly re-elected.

The Government had passed an
order under section 408 of the Act
.appointing two persons as Directors
of the company for a period of three
years w.ef. 28th May, 1973. As a
consequence of this, so long as Gov-
ernment Directors hold office, no
change in the Board of Directors shall
have any effect unless confirmed by
the Central Government. Earlier, the
Government had also passed an order
under section 250(4) of the Act pro-
hibiting the transfer of shares held
by R. G. Shaw and Company Limited,
Shaw Darby and Company Limited,
Shaw Scott and Company Limited and
Thames Rice Milling Company Limited
in M/s. Shaw Wallace & Company
Limited for a period of three years
with effect from 18-12-1972.

The Central Government has no
further ‘comments to offer on the Press
Report.

Proposal for Off-Shore drilling in
Kerala Coast

262. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are ex-
ploring the possibility once again of
doing Off-Shore drilling in Kerala
Coast; and

(b) if so, the main features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). No off-shore drilling for
oil has been conducted in the Kerala
Coast Off-shore. However, this area
is one of those which have been offer-
ed for exploration with foreign col-
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laboration on a ‘General Contractor’

basis.

*New Railway line betweem Cape and
Trivandrum and conversion of Tri-
vandrum—Ernakulam line into
broad. gauge

263. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS be

pleased to state;

(a) how far the work on the con-
struction of the mew Railway line
between Cape and Trivandrum and
also on the conversion of the metre-
gauge line between Trivandrum and
Ernakulam has progressed:

(b) whether the Kerala Government
have recently requested the Centre ‘to
take up the construction of new Rail-
way lines between Tellicherry and
Mysore and also between Ernakulam

and Madurai; and

(c) if so, the
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)(})
New lines between Tirunelveli & Tri-
vandrum vie Nagercoil and Kanya-
kumari: The alighment has mostly
been finalised and action taken for
acquisition of land. Indents for bridge
girders and P. Way materials and
steel have also been placed.

(ii) Conversion of Tirunelveli—Ern-
akulam section MG to BG Most of the
earthwork in formation in banks and
cuttings have been completed. Streng-
thening the gitders bridges is in hand
Raising road over bridges to provide
for BG electrification clearance Is
also in hand and indents for P. Way
materials have already been placed.

Centre’s decisions

(b) There have been some repre-
sentations for the construction of these

rail lifiks.
(c) The survey revealed that this

rail link Mysore—Téllicherry v.'vould
be highly unremunerative and is likely
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to result in heavy losses o the Rail-
ways.

As regards Ernakulam—Madurai
line, this line will pass through Wes-
tern Ghats and construction thereof
will involve a huge capital outlay; the
maintenance and eperating costs wil
also be very heavy. The line is also
likely to be restrictive in capacity on
account of the steep gradients and
sharp curves. As the line will traverse
a hilly terrain of dense forests, it may
not have adequate traffic and will not
prove to be economically viable.

West Bengal Government's letters for
railway lines in Sundarbans

264. SHRI JYOTIRMOY BOSU:. will
the Minister of RAILWAYS be pleased
to state:

(a) whether the West Bengal Gov-
ernment addressed two letters to the
Central Government urging that work
for the construction of rail lines in the
Sundarbans be taken up early; and

(b) if so, what action, if any, has
been or is being taken on them?,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Survey for the railway lines in
Sundarbans area is in progress. Fur-
ther consideration will be given as
soon as the reports are received.

Demand from Foreign Qil Companies
for raising price of crude oil

265. SHRI JYOTIRMOY BOSU:
R SHRI G. P. YADAV:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have final-
ly accepted the demand of the Foreign
Oil Cowpanies for a price hike of
ccrude from $ 1.44 barrel to $ 1.88;

(b) 1t so, on what grounds:

JULY 24, 1973
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(¢c) whether the foreign oil com-
panies have been pressing for further
rise in crude prices; and

(d) if so, the extent‘thereof and
Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (d). Sharp and continuing in-
creases in crude oil prices have taken
place all over the world since Novem-
ber, 1970, a trend which is expected
to continue in the next few years.
Consequently, crude oil prices have
progressively increased from $ 1.28
per barrel during 1970 to $ 2.55 per
barrel as at present, a 100 per cent
increase in less than three years. In
line with the increases in crude oil
prices, the prices of refined oil pro-
ducts have also sharply increased all
the world over. The principal reasons
for these increases are the Tehran
Agreement of February, 1971 which
provides for an automatic escalation
in crude oil prices; the Geneva Agree-
ment of February, 1972 and the sub-
sequent modification thereto dealing
with changes in the par value of 11
major currencies, including the U.S.
dollar; the rate of increase in world's
crude oil production not matching with
increases in its demand resulting in a
scarcity of crude oil; and the emerg-
ence of a strong sellers market of
crude oil and also refined oil products.
Partial relief to reflect these sharp
and continuing increases in the cost of
crude oil has been given by increas-
ing the ex-refinery product prices on
two occasions, i.e. once in May, 1971
and the second time in June, 1973. This
relief has been available not only to
the foreign oil comvpanies but also to
the public sector refinaries at Cochin
and Madras and to the Indian Oil Cor-
poration which is importing crude oil
for processing at Barauni Reflnery
and also for getting the same pro-
cessed at the refineries of the foreimn
0il companies. The last increase in
oroduct orices has resulted in the
same corresponding to a crude ail
price of $ 1.88 per barrel. The pre-
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sent uncovered gap is of the order of
67 cents per barrel. All the oil re-
fineries, including those of the foreign
0il companies, are pressing for the full
neutralisation of increases in crude
oil prices. The Government are con-
sidering the matter.

News item entitled ‘Shaw Wallace

Board’

266. SHRI JYOTIRMOY BOSU: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether his attention has been
drawn to 2 news item published by
Economic Times, Bombay in its issue
dated 19th June, 1973, under the cap-
tion “Shaw Wallace Board”, and

(b) if so, Government’s comments
on the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) The Annual General Meeting of
the company was held on 29-8-1973.
No proxies from foreign shareholders
were lodged with the company in
favour of Shri K. K. Basu for the
said Annual General Meeting. The
company has no knowledge of any
representative of Shri K. K. Basu.
At the meeting two retiring Directors,
Shri H. P. Poddar and Shri P. Sen
Gupta were duly re-elected.

The Government had passed an
order under section 408 of the Act
appointing two persons as Directors
of the company for a period of three
years with effect from 28th May, 1973.
As a consequence of this, so long as
Government Directors hold office, no
change in the Board of Directors shall
have any effect unless confirmed by
the Central Government. Earlier, the
Government had also passed an order
under section 250(4) of the Act
prohibiting transfer of shares held by
R.G. Shaw and Company Limited,

Shaw Darby and Company Limited,
Shaw Scott and Company Limited and
Thames Rice Milling Company Limited
in M/s. Shaw Wallace & Company
Limited for a period of three years
with effect from 18-12-1972

has nn
the

The Central Government
further comments to offer on
Press Rerport,
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Consideration of Wanchoo Committee

Report by Tribunal appointed to go into

the river water dispute among Andhra
Pradesh, Mysore and Maharashtra

268. SHRI P. VANKATASUBBAIALH:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Wanchoo Com-
mittee report with regard to the
allocation of Krishna waters to the
drought-affected areas of Rayalaseema
is also being considered by the
tribunal appointed to go into the river
water dispute among Andhra Pradesh,
Mysore and Maharashtra; and

(b) if so, the recommendation made
by the Tribunal in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The Govern-
ment of Andhra Pradesh have report-
ed, that the report af Homourable
Justice Wanchoo does not deal with the
allocation of Krishna waters to Rayal-
aseema. A reference has been made
in the Report to the Tungabhadra
Project in Bellary District in which
Andhral Pradesh is vitally interested.
The Krishna Tribunal is adjudicating
on the division of waters of the Tunga-
bhadra Sub-basin as g part of the
Krishna waters allocation to the States
of Maharashtra, Mysore and Andhra
Pradesh. The existing agreements re-
garding the sharing of Tungabhadra
waters and the benefits under the
‘Tungabhadra Project have been placed
by the State Government before the
Tribunal. The adjudication proceed-
ings of the Tribunal are In progress
and their award is expected by the
end of this year.
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Progress made by the Tribunal on
river disputes among Andhra Pradesh,
Mysore and Maharashtra

269. SHRI P. VENKATASUBBAIAH:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the progress made by the
Tribunal appointed to go into the river
water dispute among Andhra Pradesh,
Mysore ang Maharashtra States; and

(b) the time by which it is expected
to .give its award?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The adjudi-
cation proceedings in respect of the
Krishny and Godavari water disputes
among the States of Andhra Pradesh,
Mysore and Maharshtra by the Krishna
and Godavari Water Disputes Tribunal
are in progress. It is expected that
the award of the Krishna Water Dis-
putes Tribunal may be available by
the end of this year. As agreed to by
the parties, the Godavari case will be
taken up for hearing by the Tribunal
after the award regarding the Krishua
dispute has been made.

Production of New Synthetic
and Antibiotics in LD.P.L.

Drugs

™

270. SHRI ‘GIRIDHAR GOMANGO:
DR. H. P. SHARMA:

Will the Minister of PETROLEUM
AND CHAMICALS be pleased to state:

(a) whether fifteen new synthetic
drugs and eight new anti-biotics will
be addeq to the production list of
IDP.L; and

(b) if so, the total cost to be in-
curred thereon and the names of new
drugs.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] DALBIR SINGH):
(a). No decision has yet been taken in
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regard to the production of ney syn-
thetic drugs and new antibiotics in the
I.D.PL.

(b) Does not arise.

Central Assistance for setting up an

Institute for Training .Craftsmen in

Petro-Chemicals and Chemicals Tech-
nology in Gujarat

271. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether an Institute to  traip
Craftsmen in Petro-chemical and che-
mical technology will be set up in
Gujarat to meet the growing demands
in the two sectors;

(b) whether the Gujarat ‘Govern-
ment have also requested for the co-
operation of the Indian Petro-Chemi-
cals Corporation and Indian Ojl Cor-
poration in setting up this Institute;
and

(c) whether Central Government
have agreeq to help the State Govern-
ment in setting up this Institute?

THE DEPUTY MINISTER IN THE
MINISTRY OF - PETROLEUM AND
CHEMICALS (SHR] DALBIR SINGH):
(a) to (c). A Committee appointed by
the Government of Gujarat in Septem-
ber, 1972, to suggest steps needed for
meeting the shortage of skilleq man-
power specifically required for the
petro-chemical industry in the State,
inter alia, recommended the establish-
ment of a special training institution
at Baroda. The recommendation 1o
establish such an institute js under
consideration of the State Govern-
ment.

The State Government have taken up
the question with the Indian  Petro-

chemicals Corporation and Indian Oil

Corporation and other concerned in-
terests for further discussiong on rais-
ing the necessary financial resources
and cooperation for implementing the
project.
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The State Government have not ap-
proached the Central Government for
any concrefe assistance in this re-
gard.

Supply of Kerosene to Mysore State

272. SHRI D. B. CHANDRA
GOWDA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
eq to state:

(a) whether after Kerosene had been
rationed, the State Government of
Mysore hag the responsibility of sup-
plying the minimum requirements to
the people;

(b) whether Governmnt of Mysore
have approached Central Government
for sufficient supply of Kerosene Oil
to the State to enable the State; and

(c) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR] DALBIR SINGH):
(a) Reductions made in the past few
months until June 1973 in the State-
wise kerosene allocations were in-
variably intimated to the State Gov-
ernments who were reguested to en-
sure the equitable distribution of avail-
able supplies to genuine consumers.

(b) Yes, Sir.

(c) Affective from 1st July, 1973
State-wise allocations of Kerosene Oil
have been fully restored.

Relaxation of M.R.T.P. Act

273. SHRI C. JANARDHANAN: Will
the Minister of LAW, Justice AND
COMPANY AFFAIRS be pleased to
state:

(a) whether there is a proposal to
relax the Monopolies Restrictive Trade
Practices Act to permitl the existing
cement companies to expand their pro-
duction capacities and to set up new
ones; and
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(b) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
BEDABRATA BARUA): (a) No, Sir.

(h) The question does not arise.,

Proposal from Business Houses for

Setting up Fertilizer Plants

274. SHRI C. JANARDHANAN: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a number of business
house have applied for licences to set
up fertilizer projects;

(b) if so, the names of business
houses who have applied for licences
ang the main features of the proposals
submitted by them; and

(c) the decision taken by Goveru-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). A statement is laid on the
Table of the House. [Placed in
Library. See No, LT-5158/73.1

Lncrease in Prices of Cooking Gap

275. SHRI C. JANARDHANAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) -whether Government have re-
cently announced an increase in  the
prices of petroleum products;

(b) whether according to the new

an

prices announced there has been
increase of 60 to 71 paise per cylinder
of cooking gas; and

(c) if so, the justification for such a
sharp rise in the prices of cooking
gas?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) On 11th June, 1973, Governmentd‘
announced increase fn the prices of
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all bulk refined petroleum products
except kerosene. '

(b) Yes, Sir.

(c) the selling prices of all bulk re-
fined petroleum  products including
cooking gas or L.P.G. were last raised
on 28th May, 1971, when the price of
the reference crude oil namely Light
Iranian, was $ 1.68/barrel. As per
formula accepted by Government for
the revision of prices of petroleum pro-
ducts, a 4 per cent increase in the
product price is to be normally allow-
ed for every 10 US Cents/barrel in-
crease in the price of the reference
crude. Increase in the prices of pet-
roleum products to the extent of about
16 per cent over the May, 1971 prices
representing a 40 cents per barrel
increase in crude cil prices, was
allowed because the price of the re-
ference crude increased by over 57
Cents per barrel during May 1971 to
June 1973. Unless the prices of pro-
ducts are suitably revised to corres-
pond to the price of crude oil, the re-
fineries would suffer heavy losses.

The prices of all petroleum products
including cooking gas were, therefore,
increased in June, 1973 except that of
kerosene,

As crude oil prices all the world
over are increasing continually it
would be necessary to make further
increase in product prices.

Sanction of two Mini Projects by Rural
Electrification Corporation for Villages
around Birsa (M.P.)

276. SHRI DHAN SHAH PRADHAN:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Rura) Electrification
Corporation has sanctioned two ‘mini’
Projects to assist a rural electrification
programme for the villages around
Birsa (Madhya Pradesh);

(b) whether Government propose to
approve more such projects for the
backward (Adivasi) areas also; and

(¢) it'so, the main features there-

of?
.
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
‘'VERMA): (a) No, Sir.

(b) ang. (c). The Rural Electrifica-
tion Corporation has sanctioned two
‘Mini Projects’ schemes  envisaging
‘loan assistance of Rs. 10.71 lakhs for
-electrification, of 17 villages, energis-
.ation of 160 pumpsets and power
supply to 14 small scale and agro-in-
dustries in Bichhva Primary  Health
Centre in Chindwa District and
Majhauli Primary Health Centre in
Majhauli Block of Sidhi district in
Madhya Pradesh. The Corporation
would consider approving more such
schemes which may be sponsored by
the Madhya Pradesh Electricity Board
provided those are jn accordance with
the guidelines laid down by the Cor-
poration.
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Setting up of a Pilot Piant by the
Indian Petrochemicals Corporation ins
Baroda

282. SHRI PRABHUDAS PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have de-
cided to set up a multi-purpose semi-
commercial pilot plant to evolve pro-
cess for manufacturing by the Re-
search and Development Centre of the
Indian Petro-chemicals Corporation in
Baroda;

(b) if so, the purpose thereof and
the things that will be produced in
this plant,

(c) the total expenditure involved;
and

(d) when the production will start
and whether any foreign collaboration
is required?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Indian Petrochemicals

Corporation Limited—a fully owned
sector

Central Government public .
undertaking—is settlng up a multi-
purpose semi-commercial pilot plant

for polymers.

(b) The pilot plant will help the
Cerporation's Research and Develop-
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ment Centre in the development of

the following polymers:—

(a) Acrylonitrile Butadiene Sty-
rene (ABS) including high
impact polystyrene.

A(b) Styrene Acrylonitrile (SAN).

A{c) Different types of syntheti,c‘

latices.

,(d) Polyurethane based adhesives
for various applications.

«(e) Polymer emulsions for such
end uses as plyester sizing
adhensives based on PVC,
styrene, PVA, etc.

This pilot plant will also be utilised
to scale up laboratory developments of
new polymer processes.

(c) Estimated capital expenditure on
the project is Rs. 25 lakhs.

(d) The plant is under construction
and is expected to be ready for trial
runs in 1974. No foreign collaboration
is involved.

Setting up of a Petro-Chemical Plant
at Broach in Gujarat

283. SHRI PRABHUDAS PATEL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government are con-
.sidering a proposal to set up a petro-
chemical plant in Broach in Gujarat
State;

(b) if so, when the plant is likely to
be set up; and

(c) the total expenditure involved?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF PETROLEUM AND
THEMICALS (SHRI DALBIR

‘BINGH): (a) No, Sir.

(b) and (c). Do not arise.
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Surrender of Equity Sha'res by Burmah ,
0il Company

284. SHRI PRABHUDAS PATEL:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 10
state:

(a) whether the Burmah Oil Com-
pany has agreed to surrender 10 per
cent of its equity holding.

(b) whether the equity shares of
0il are now held by Government and
B.0.C. at 50:50; and

(c) if so, the reasons as to why
Government have agreed to the sur-
render of only 10 per cent equity
holding by Burmah Oil Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALEIR
SINGH): (a) No, Sir,
(b) Yes, Sir.

(c) Does not arise in view of (a)
above.

Seventh Annual Conference of Chair-

men of State Electricity Boards in
New Delhi
285. SHRI PRABHUDAS PATEL:
SHRI R, V. SWAMINATHAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether, while inaugurating
the seventh annual Conference of the
Chairmen of State Electricity Boards
in New Delhi recently, he warned
that if the Fourth Plan target of
power generation is not doubled in
the Fifth Plan, the country mlght
face a disaster; and

(b) the subjects discussed at the
Conference, and the vutcome of the
discussions? : -

et BRG] : "T‘"
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THE DEPUTY MINISTER IN' THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) The Minister for Irrigation
and Power while inaugurating the
seventh Conference of the Chairmen
of the State Electricity Boards held
on the 15th and 16th June, 1973 at
New Delhi explained the reasons for
‘the power crisis in the country and
stressed the need for increasing the
present power generation capacity.
‘The Minister further stressed the need
for timely completion of certain im-
portant power projects in 1973-74 so
that the target of 2.1 million kw of
power generation during the year
be adhered to. He stated that this
was a challenge and that if we did
nat create an additional capacity of
2.1 million kw there would be serious
difficulty. He further said that the
Fourth Plan target was 9 million kw
and that for the Fifth Plan was about
18 million kw, we had not been able
to achieve the Fourth Plan target and
if we also fail to achieve the Fifth
Plan target, the country will run into
difficulty.

(b) Matters relating to Power De-
velopment in the country were dis-
cussed and the following recommend-
ations made at the Conference:—

1. Import of Spares

‘With a view to ensure timely re-
pairs and high availability of gener-
ating plant, the Conference urges
that Electricity Boards should be en-
abled to import, where necessary,
spares on an emergency basis and
recommends that the existing limit of
0.1 per cent of the capital cost of the
equipment should be enhanced to Rs.
2.5 lakhs per annum per 100 MW of
thermal plant and Rs. 1 lakh per an-

,hum per 100 MW of hydro plant.

2. Supply of Fuel

The Conference is deeply concern-
ed about the prospect of likely shor-
tages of coal and fuel oil for Thermal
power plants in the Fifth Plan period

%
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on account of inadequate production
poor quality of fuel and lack of trans-
port facilities and urges that the Go-
vernment of India should take con-

certed action for ensuring that power

generation does not suffer on this
account.
3. Coal Washeries.

The Conference recommends that

the Coal and Steel authorities should
immediately take steps for convert-
ing all two-stage coal washeries in-
to three-stage washeries so that the
power stations get a suitable quality
of middlings from the washeries.

4, Price of Coal

The Conference has noted with
concern that the prevailing price
structure for the quality of coal being
suppiied to the power stations 1s un-
scientific and has a very adverse effect
with regard to the calorific value and
ash and moisture content of the coal.
The Conference further recommends
that the Electricity Boards should
not be called upon to pay prices
higher than those that were agreed
upon prior to the nationalisation of
the coking and non-coking coal
industries. In future, the price fixa.
tion should be done only after con-
sultation with the power supply in-
dustry.

5. Organisation for Repairing

The Conference considers that in
order to improve the availability of
thermal power plants, it is essential
to undertake ordinary as well as
heavy repairs for the power plants
through a Specialist Organisation set
up specially for the purpose. The
Conference recommends that the
Ministry of Irrigation and Power
should undertake necessary steps to
set up such an Organisation and suit-
tably equip it.

LY

6. Steel and Cement.

The Conference notes with comcern
the set-backs to various schemes as
a result of inadequate and delayed

]
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supplies of steel and cement and
urges that a Standing Committee
composed of the CW&PC, Department
of Steel and the Ministry of Industrial
Development set up with a view
to conduct a monthly review of the
allocations and supplies and to take
up remedial measures for ensuring
adequate and timely supplies of these
materials.

7. Integrated Operation

With the growing system capacities
and increasing need for integrated
operation, the Conference considers it
an urgent necessity to remove all
impediments in the inter-State trans-
fer of power. For this purpose, be-
sides rapid execution of the pro-
gramme of inter-state lines and set-
ting up of load despatching stations,
it is necessary to promote inter-state
exchange of power by suitable statu-
tory provisions. This matter may be
put up for consideration at the forth-
coming meeting of the State Ministers
for Irrigation and Power.

8. Losses

The Conference recognises the ur-
gent need for minimising the system
energy losses with concerted efforts.
For the purpose, it urges every State
Electricity Board to undertake de-
tailed study to examine the ways and
means of achieving this as related to
their own system and take urgent

measures to reduce losses. The sys-
tem Improvement Loan of REC
should also be availed of for the
purpose.

9. Training

The Conference considers that, in
order to sustain high level of per-
formance of the rapidly growing
power systems in each State, it is
necessary to ensure adequate number
of trained personnel for operation and
maintenance of thermal power plants
for system operation and load des-
patching and for maintenance of the
transmission lines and grid sub-sta-
tions. The Conference suggests that
more institutes for training the O&M
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personnel be set up and hot
training centres be revived.

line

Adequate steps may also be taken
to arrange for Management training

10. Fifth Plan Target

Keeping in view the rate of growth
for demand of power and the load
estimates, the Conference is of the
firm opinion that the power genera-
tion targets for the Fifth Plan period
should provide for at least 20 million
KW of additional capacity, without
which the industrial and agricultural
growth will be very adversely affect-
ed. Taking into account the likely
slippages on account of delays in
deliveries of equipment, labour
strikes, shortages of cement and
steel, field engineering difficulties and
the need for covering the likely re-
tirement of old machinery, there
should be provision for at least
another 10 per cent of generating
capacity over this target.

21. Sanctioning of projects

The Conference notes with great
concern that a large number of Power
Projects intended for achieving bene-
fits in Fifth Plan are yet to be sanc-
tioned by the Government of India and
warns of the great retardation and
distress that will follow the shortage
of power in both agricultural and
industrial sectors. It requests that
the projects should be sanctioned
within 1973 and implementation pro-
ceeded with immediately. Further
Projects for benefit in the Sixth Plan
should also be sanctioned so tnat
advance action can be initiated.

12. In view of the importance of pro-
viding adequate finance for the
power projects so as to imple-
ment the programme as sche-
duled, the Conference made the
following recommendatior.

The Conference notes that, in a
number of power projects, the real
difficulty is inadegquacy of financial
support. The Conferemce, therefore,
recommends that, to secure timely
attainment of power plamt targets,
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financing institutions like REC, may
be set up for providing financial
support, to Electricityq-Board/Project
authorities, wherever required.

13. Financing by Centre

For Power Projects in State Sec-
tors, capable of being commissioned
in Fifth Plan, and within the targets
fixed by the Government of India,
finance should not stand in the way.
Where a State cannot allot the neces-
sary funds from its own plan, Centre
must finance the projects on terms
and conditions to be mutually agreed
upon between the Centre and States
concerned.

14, Information Channels

The Conference notes with concern
the lack of adequate communication
facilities within some of the States/
State Electricity Boards and between
the States and the Centre for flow of
information in respect of day-to-day
power generation and power shorta-
ges, forced outages, supply of fuel,
oil and spares for power stations and
bottlenecks in project implementa-
tion. The Conference, there-
fore, recommends that after exami-
nation in detail, the facilities requir-
ed for establishing adequate channels
of communication should be identi-
fied and reported within a month and
steps should be taken to establish the
same urgently.

15. Rural Electrification

The Conference notes with satisfac-
tion the performance in Rural Elec-
trification during the first four years
of the Fourth Plan and recognises the
need to keep up the tempo so as to
ensure the achievement of the targets
in the Fourth Plan. The Conference
records its appreciation of the con-
tribution made by the Rural Electri-
fication Corporation in the accelera-
tion of the Rural Electrification pro-
grammes and underlines the need for
executing the schemes sanctioned by
REC according to a timebound
programme.
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International Firms approached for
0il Exploration in India

286. SHRI PRABHU DAS PATEL:
SHRI R. V. SWAMINA-
THAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
written to over 30 renowned interna-
tional firms engaged in oil 2xplora-
tion for oil exploration in India; and

(b) if so, how many have agreed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Some
foreign companies have expressed

interest in participating in oil pros-
pecting in off-shore areas and a few
of them have also given outlines of
their proposals for such collaboration.
It is proposed to consider collabora-
tion with foreign parties on the basis
of ‘General Contractor Type’ of
arrangement in a few off-shore areas.
It is considered not in the public in-
terest at this stage to disclose the
details about these offers.

Operating

Shortaze of Keresene for
Tractors

287. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether shortage of Kerosene
has resulted in hundreds of tractors
remaining idle during Kharif season;
and

(b) if se, what immediate steps are
being taken to solve this problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Tractors are
designed to operate on High Speed
Diesel Oil and therefore, the question
of hundreds of tractors remaining idle
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for want of Kerosene Oil should not
arise. Moreover Kerosene il is not
normally permitted for non-domes-
tic use except with the prior appro-
val of the State Government.

2. Adequate stocks of High Speed‘
Diesel Oil are now available and there
have been no serious complaints of
any shortages.

Entrusting Railway Catering to a
Public Sector Corporation

288. SHRI K. LAKKAPPA:

SHRI S. A. MURUGANAN-
THAM:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether his Ministry is consi-
dering a proposal to entrust Catering
on the Railways to a Public Sector
Corporation;

(b) whether any scheme has been
finalised in this regard; and

(e) if
thereof?

so, the main features

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). The question whether catering

arrangements on the Indian Railways
can be entrusted to a Catering Cor-
poration is under consideration.

Spudding of the First Well on the
Bombay High Structure in Arabian
Sea

289. SHRI K. LAKKAPPA:
SHRI SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether spudding of the first
well on the Bombay high structure in
the Arabian Sea was taken up on
June 12,1973 with the help of India’s
first mobile drilling platform; and
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(b) whether any locations on six
off-shore stru.stures for drilling in the
Arabian Sea and the Gulf of Cambay
have been picked up by the O&NGC?

THE DEPUTY MINISTER IN THE,
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Yes, Sir; 9 locations have been
released for drilling.

Investigation into charges against
Directors of Indian Express Group of
Companies

290. SHRI H. N. MUKERJEE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFA.IRS be vleas-
ed to state.

(a) whether the Central Bureau of
Investigation has completed its probe
into the charges of cheating, forgery
and falsification of accounts and
stocks against the Directors of the
Indian Express Group of Companies;

(b) if so, the results thereof?

(¢) whether any cases have been
filed in the law court against the
directors of the Companies; and

(d) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (d). As a
result of an inspection of the books
of account of Andhra Prakha Private
Ltd. under Section 209(4) of the Com-
panies Act, the Company Law Board
filed a complaint on 2nd April, 1971
with Central Bureau of Investigation
who registered the complaint for
offences under Section 120-B, 420 and
477-A of the Indian Penal Code. When
the Central Bureau of Investigation
acted on this complaint, Indian ex--
press (Madurai) Private Ltd, Ex-
press Newspapers Private Ltd.,
Madras and Andhra Prabha Private
Ltd. alongwith Shri Ram Nath
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Goenka filed writ petitions before the
"7High Court of Madras for the issue
of Writs of Certiorari to quash the
search warrants and for the issue of
writs of mandamus directing the
Company Law Board to withdraw
their complaint.
sed. Appeals were filed before a
Division Bench which were also dis-
missed. Leave of appeal tp Supreme
Court was however granted on 26th
March. 1973. The High Court re-
fused the request to restrain the
Central Bureau of Investigation from
flling a charge sheet but directed that
no arrest will be made for a period of
two months or until the filling of the
petitions of appeal. whichever is
earlier. A charge-sheet was filed by
the Central Bureau of Investigation
on 21st May, 1973 before the Presi-
dency Magistrate, Madras. The peti-
tioners moved the Supreme Court who
directed on 22nd May, 1973 that no
order of arrest will be made in con-
nection with these proceedings against
the accused against whom charge
sheets have been filed on 21st May,
1973 before the Presidency Magistrate,
Madras. Supreme Court however
made i{ clear that this order would
not affect the continuation of the pro-
ceedings before the Presidency Magis-
trate. .

The charge sheet filed before the
Presidency Magistrate, Madras, men-
tions the following persons as accused:

1. Shri Ram Nath Goenka.

2. Shri Bhagwan Das Goehka, S/o.
Shri Ram Nath Goenka.

3. Smt. Saroj Goenka, wife of Shri
B. D. Goenka.

4. Shri V. Kuppuswami, Chief Ac-
R counts Officer, Indian Express
(Madurai) Pvt, Ltd.

5{Shri Chunni Lal Beyas. Store-
“keeper, Indian Express (Madu-
rai) Pvt. Ltd.

6. Shri Puranmal
Supervisor,

Sharma, Clerk/
Construction De-

These were dismis-.
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partment, Express Newspapers

Private Ltd., Madras.

The accused have been charged
under Section 120-B Indian Penal Code-
read with Section 420, 467, 468, 467/
471, 468/471 and 477A, LP.C. and sub-
stantive offences under Sections 420,
467, 468, 467/471, 468/471 and 477A,
IP.C. The gist of the charge sheet is
that in or about March, 1968, the ac-
cused entered into a criminal con--
spiracy to cheat the Punjab National
Bank by submitting false stock state-
ments to the Bank including therein
non-existent stocks after falsely show-
ing fictitious purchases in the record
with a view to get the drawing powers
fixed by the Bank at levels higher
than what would have been otherwise
if the true stock position had been
represented to the Bank.

Review of policy with regard to invest-
ment in fertilizer industry

291. SHRI H. N. MUKERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose to
change the fertilizer policy with a view
to making investment in the fertilizer
industry more attractive; and

(b) if so, the changes proposed to
be made in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Fertilizer
policy is under constant review of
‘Government and studies are under
way in regard to the steps needed to
make investment in fertilizer industry
more attractive.

Increase in Price of Crude Oil agreed
to by Western Oil Companies

292. SHRI H. N. MUKERJEE:
SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
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(a) whether oil producing countries
in the Middle East represented by
OPEC and the Western Oil Companies
hag recently come to an agreement
for a 11.9 per cent upward revision in
crude oil price over that in January;
and .

(b) if so, what are the implications
of the agreement on the oil consum-
ing countries and particularly on
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) This has resulted in an increase
in the posted prices of crude oils.
Since the oil revenues of the OPEC
Governments (royalties and taxes) are
realised as percentages on posted
prices, increases in posted prices have
resulted in increased revenues to the
OPEC Governments. The oil con-
suming countries like India have had
to bear a minimum increase in crude
oil prices to compensate the oil com-
panies for the increases in the tax paid
costs of crude oils.

Agreement with Iraq and Saudi Arabia
for Import of Crude Oil

293. SHRI H. N. MUKERJEE:
SHRI NARENDRA SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether India has entered into
agreements with Iraq and Saudi Ara-
bia for the import of Crude oil; and

(b) if so, the quantity of crude to
be imported from these countries and
the value thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Indian Oil Cor-
poration Limited have entered into
commercial Agreements with' (1) the
Irag National Oil Company for the
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import of 1.95 million tonnes of crude
oil and (2) PETROMIN of Saudi Ara-
bia for the import of 3.3 million tonnes
of crude oil. Both these are State
owned Companies. It is not in the
commercial interest of the IOC to dis-
close the prices.

Amendment to M.R. P.P. Act

294. SHRI H. N. MUKERJEE: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred

Question No. 3022 dated the 13th
March, 1973 regarding the amend-
ment to Monopolies and Restrictive

Trade Practices Act and state:

(a) whether Government have re-
viewed the working of the Monopolies
and Restrictive Trade Practices Act;

(b) If so, the results achieved; and

(c) whether any decision on the
proposal to amend the Act with a
view to make it more effective in pre-
venting the growth of monopolies has
since been taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDAB-
RATA BARUA): (a) to (c). The
matter is till under examination.

Reduction of Foreign Capital by some
Foreign Drug Companies

295. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHERIEF:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether some foreign drug
Companies had indicated their willing-
ness to reduce their foreign capital;
and

(b) if so, the names of such Com-
panies and to what extent they had
agreed to reduce this foreign capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM i AND
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CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). Yes, Sir. M/s.
Alkali and Chemical Corporation of
India Ltd., M/s. Pfizer Ltd. and M/s.
German Remedies have agreed to re-
duce their foreign equity from 75.5
per cent to 60 per cent; from 75 per
cent to 40 per cent respectively.
cent to 40 per cent respectively. Other

foreign firms viz. M/s. Abbott
Laboratories India Ltd., M/s. May
and Baker Ltd, and M/s. Searle

India Ltd., have been shown a definite
inclination to dilute their foreign
equity but these proposals have yet
to be finalised.

Allotment of Wagons to Mysore Gov-
ernment for movement of Grants from
North

296. SHRI G. Y. KRISHNAN
SHRI DHARAMRAO AFZAL-
PURKAR:

Wil] the Minister of
be pleased to state:

RAILWAYS

(a) whether the State Government
of Mysore are not getting foodgrains
regularly due to the non-availability
of Wagons from North;

(b) whether he was also requested
to look into this matter by any Minis-
ter from Mysore,

(c) ff so, his reaction thereto; and

(d) the number of waeons allotted
to the State during the last four
months for the supply of foodgrains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Not
to the knowledge of this Ministry.

(b) Requests were received from
the Chief Minister of Mysore to
arrange supply of wagong preferenti-
ally for movement of 1600 tonnes of
jowar from Uttar Pradesh and 1082
tonnes of bajra from Madhya Pradesh
on account of the Mysore State Co-
operative Marketinz Federation Limit-
ed.
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(c) Instructions were issued jmme-
‘i~tely to the concerned Railway Ad-
m:nistrations to clear trafic in ques-
tion preferentially.

(d) Mostly movement of grains
from surplus to deficit Siates is
arranged by the Food Corporation of
India. During the last four months
from March to June 1973, 2877 Broad
Gauge wagons were loaded with food-
grains from stations on the Northern
Railway to Mysore State on account
of the Food Corporation of India.

In addition, movement of jowar
fromn Uttar Pradesh as indicated in
reply to part (b) above, has already
been completed. Despatch of bajra
from Madhya Pradesh is being arrang-
ed on top-priority basis.

Expansion of Haldia Refinery

297. SHRI G. Y. KRISHNAN:
DR. RANEN SEN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether  Government have
agreed in principle to the expansion
of the Haldia Refinery; and

(b) if so, the main features of the
expansion proposed and the action
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The Task Force
on Oil Refining constituted by the
Planning Commission has proposed a
refining capacity of 43 million tonnes
to be achieved by the end of the Fifth
Five Year Plan. One of the proposals’
made by the Task Force for achieving
this refining capacity is exnansion of
the Haldia Refinery. The report of
the Task Force including the optimum
refining capacity to be built during the
Fifth Plan is under consideration.
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Proposal for Expansion of the Manga-
lore Chemicals and Fertilizers

298. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) whether the Mangalore C‘hemi-
cals and Fertilisers have approached
Government o permit expansion of
their capacity by 1,600 tonnes; and

(b) if so, what will be the cost of
this project and the react.on of Gov-
ernment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH: (a) and (b). A preliminary
proposal has been received from M/s.
Mangalore Chemicals and Fertilizers
Limited. The final proposal is being
awaited as the company is presently
carrylng out a techno-economic feasi-
bility report for the project.

Reservoirs Built in D.V.C. and
Kanshabali Project

299. SHRI JAGDISH BHATTA-
CHARYYA: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) how many reservoirs were ori-
ginally proposed to be built in the
D.V.C. and Kanshabali project; and

(b) how many of them have so far
been built?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) and (b). According to pre-
hminary plans for the project it was
proposed to construct seven numbers
multipurpose dams and one number
Jow diversion dam near Rhondia in
the Damodar Valley. This project was
subsequently reviewed and ultimately
it was decided by parli-
cipating Governmenis to construct
only four dams at Maithon, Panchet,
Tilaiya and Konar and these have
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been built. 1n the Kangsabati Projcet
a continuous dam was scheduled to be
constructed on two rivers-Kangsabati
and Kumari. The dam over these iwo
rivers will form one common 1eser-
voir. The dam over Kaagsabati has
been completed and the dam over
Kumari river is nearing completion, *

Uniform Power Tariff in Rural Areas

300. SHRI R. V. SWAMINATHAN:
SHRI P. A. SAMINATHAN:

Will the Minister of IRRIGATION
AND POWER be pleased {o state the
nrames of the State which are agree-
able to the introduction of uniform
power tariff in rural areas and those
which are opposed to this?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): Uniform Power tarifls for rural
consumers have been introduced in
the Stales of Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana, Kerala, My-
sore, Punjab, West DBengal, Madhya
Pradesh, Maharashtra, Uttar Pradesh
and Tamil Nadu. The Boards in the
States of Orissa and Rajasthan are
also taking steps in this directiot.

Reduction in Prices of Petroleum Pra-
ducts which Affect poor people

301. SHRI R. V. SWAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether after notifying the in-
creased prices of petroleum produects,
Government had taken a decision to
appoint an expert Committee to evolve
a new formula for working out prices
of petroleum products;

(b) if so, when the Committze is
likely to submit its report:

(¢) whether the increase in prices
has affected the common man and
cooking gas has also started costing
more; and
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(d) whether Government are re:
considering this question with a view
to lowering the prices of certain pro-
ducts which affect the poor people?

THE DEPUIY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) It has Leen decided to
set up shortly a Committee of Experts
to determine the manner of pricing of
petroleum products in future.

(b) The Committee may be expected
to submit its repurt in 12 to 18
months’ time from the date it is for-
mally constituted.

(c) Owing to steep and continuing
increases in the price of crude oil, pro-
gressive increases in the prices of oil
products have become necessary all
the world over. The concept of oil as
a cheap sources of energy is no longer

applicable, more so as further sharp
world-wide increases in crude oil
prices are expected in the coming

years. In this context, increases in
the prices of oil products are bound
to effect all the consumers. As for
cooking gas, it is mostly used by re-
latively better off section of the socie-
ty. The users of cooking gas also
have the alternative of using other
fuels which are relatively cheaper and
are normally readily available.

(d) No, Sir.

News Report Captioned “Wagon
Shortage Hits Coal Delivery”

302. SHRI R. V. SWAMINAHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the press re-
port in the ‘Hindustan Times’' dated
the 27th May, 1973 under the heading
“Wagon Shortage hits coal delivery”;

(b) if so, the reaction of his Minis-
try thereto; and .

(c) what action Railways propose
to take to help the coal movement?

SRAVANA 2,
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) Yes.

(b) and (c). Suitable steps have
been taken by Railways, in consulta-
tion with the Ministry of Steel and
Mines, to slep up loading from differ-
ent coalfields in the country. Load-
ing has improved from 7649 - wagons
per day in May ’73 to 7664 wagons
per day in June ’73. Constant
efforts are being made to improve the
level of loading further.

Taking over of ESSO

303. SHRI R. V. SWAMINATHAN:
SHR] HUKAM CHAND KACH-
WAL

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(a) whether Government have de-

cided to take over ESSO under full
Government control; "and

(b) if so, the broad outlines of the
decision and if not, when the-final
decision is ikely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Not yet Sir..

(b) The broad outlines will be
determined as and when a final deci-
sion is taken, which may be by the
end of this year.

Loss to Railways due to strike of Loco
Staff in May, 1973

304. SHRI R. V. SWAMINATHAN:
SHRI' P. M. MEHTA:

Will the Minister of RAILWAYS
be pleased to state: L
(a) whether the strike of loco stafl
in May, 1973 had greatly affected the
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supplies and caused heavy loss to the
Railways:

(b) ¢ so, to what extent the Rail-
ways have suffered 10ss on account of
the strike; and

(¢) whether all the arrested e;np-
loyees of the Railways have been set
free and re-employed and if not. how
many are st{ill under arrest?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The essential supplies have been
generally maintained. The loss to the
Railways is estimated at about Rs. 75
lakhs.

(c) 418 railway employees were
arrested. All of them have been re-
leased on bail; 46 of them are under
suspension.

Common Syllabi in Law and Teach-
ing Law students in Hindi Medium

305. SHRI S. C. SAMANTA:
SHRI BIRENDER SINGH
RAO:

Wil} the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) to what conclusions. the Deans
of the Faculties of Law of various
Universities of India have come to, in
80 far as common syllabi in Law and
the teaching of Law students in Hindi
medium are concerned, at the Con-
ference held in New Delhi in the last
week of June 1973;

(b) the steps being taken for the
preparation of Law text books in
Hindi; and

(c) by what time the worly of
translating or writing and publication
of Law ¢\assicg is likely to be taken

JULY 24, 1978
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,

up and by what time the work is
likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY): (a)
The Conference of the Deans of Fa-
culties of Law of Universities in the
Hindi-speaking States, which was held
at New Delhi. on the 29th and 30th
June, 1973, unanimously recommend-
ed the progressive use of Hindi in
teaching law for the L.L.B. courses
and to holy Seminars with a view to
making the law teachers more profi-
cient for teaching through the Hindi
medium. As regards, common syl-
labus, it was felt that while the Uni-
versities should continue to  follow
their own syllabus, it would be de-
sirable for the sake of economy and
uniformity to undertake Hindi trans-
lation of a specific number of leading
cases in each branch of law from
which the Universities would be in a
position to select and prescribe for
the LL.B. courses.

(b) and (c). The work of writing 25
original law text books in Hindi has
already been entrusted to eminent
authors. Three manuscripts have
been approved and are being edited
for printing. Five more manuscripts
have been received and are being
modified by the authors according to
the directiong given by the Evalu-
ation Committee. The rest of the
books are in varfous stages of writ-
ing.

As regards translation of law clas-
sics, 64 books have been selected ana
a panel of 36 persons has been drawn
up for undertaking the translation
work. Steps have been taken to ac-
quire the copy-right for translation.

No specific time-limit for completion
of the work can be indicateq at this
stage in view of the magnitude and
complexity of the work involved.



137 Written Answers SRAVANA 2, 1895 (SAKA)

Nationalisation of Forelgn Oil
Companies

306. SHRI S. C. SAMANTA:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the steps being taken to na-
tionalise Oil companies under foreign
ownership;

(b) whether there are difficulties

on the way; and

(c) by what time the objective is
likely to be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (¢). Various alterna-
tives including nationalisation are at
present under active consideration of
the Goverment and a decision is ex-
pected to be taken by the end of this
vear.

Non-Payment of Wages to workmen
of Lilooah Railway Workshop (West
Bengal)

Jui. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the non-
payment of wages to the workmen of
the Lilooah Railway Workshop (West
Bengal) for the period from the 2nd
December 1963 to 15th December 1963
even after the judgement of the Sup-
reme Court;

(b) if so, the reason for the inordi-
nate delay in payment; and

(c¢) the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
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MOHD. SHAFI QURESHI): (a) Yes.
The Supreme Court has granted the
concession to only 25 workmen of
Lilooah Workshop in view of the
small amount involved.

(b) and (c¢). The question of pay-
ment of wages to the other concern-
ed staff of this workshop as not
covered by this judgement is under
consideratian.

Negotiations with Iran for import of
Crude Oil

308. SHRI V. MAYAVAN:
SHRI M. S. SANJEEVI RAO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: #]

(a) whether a high level delega-
tion of the Petroleum and Chemicals
Ministry went to Iran in June to nego-
tiate the purchase of crude oil; and

(b) if so, the outcome of the nego-
tiations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR

SINGH): (a) Yes, Sir.

(b) It is considered to be not in
public interest to give the details of
the negotiations.
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1 . R .
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Committee to look into grievances of
R.PF.

312. SHRI M. M. JOSEPH: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have de-
cideg to set up a Ccmmittee to look
into the grievances of Railway Protec-
tion Force;, and

(b) if so, the terms of reference
thereof and the progress achieved?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRT MOHD. SHAFI QURESHI):
(a) and (b). The Committee set up by
the Government will evaluate and
implement the various decisicns taken
by the Railway Board in connection
with the re-organisation of the Rail-
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way Protection Force and others mat-
ters connectad with the administra-
tion of the Force. The Committee has
not met yet as the Government has
been restrained by the Delhi High
Court from giving effect to the re-or-
ganisation Scheme of the Railway
Protection Force. L

'

Rehabilitation of Pong Dam Oustees

313. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether the work of rehabilita-
ting the Pong Dam Oustees is pro
ceeding satisfactorily, as per schedule
drawn up by Government;

(b) it so, the number of Qustees
settled so far in Rajasthan and the
number of those who still remain tn
be settled: and

(c) whether the assurance given by
him to the Lok Sabha in March. 1970
that the tunnels of the Dam would be
plugged only after the complete reha-
bilitation of the oustees will be adher-
ed to?

THE DEPUTY  MMINISTER 1IN
THE MINISTRY OF IRRIGATION
AND POWER (SHKI BALGOVIND
VERMA): (a) to (c). The work of
rehabilitating the Pong Dam Oustees
is proceeding as per schedule. Except
oustees numbering -about 150 in two
tikkas, all those whose lands lie below
EL 1325, the maximum level upto
which water is expected to rise dur-
ing this monsoon, have been notified
for allotment of land in Rajasthan.
Out of about 11,00 oustees notified
about 5,600 have so far applied for
and received allotment of land of
which 3,300 have taken possession of
land. Movement is continuing.

All necessary steps for the rehabili-
tation of the affected familles will be
taken beforr hnal impounding of
waters i commenced.

JULY 24, 1973

Written Answers 144

Silting in Bhakra Dam ‘

314. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
IRRIGATON AND POWER be pieas-
ed to state:

{a) whether Government are aware
of the problem of silting in Bhakra
Dam;

(b) if so, whether the Project Au-
thorities have taken any ccncrete steps
to check soil erosion in the.catchment
area and promote soil conservation in
this area so as to minimise silting; and

(c) the steps taken or proposed to
be taken in this regard?

THE DEPUTY MINISTER
THE MINISTRY OF
AND POWER (SHRI
VERMA): (a). Yes, Sir.

IN
IRRIGATION
BALGOVIND

(b) and (c). Soil conservation mea-
sures to reduce silting in the cateh-
ment area are in progress. There 18
now downward trend in the silting
of the reservoir.

Conversion of Metre Gauge Lines
into Broad Gauge Lines

315. PROF. NARAIN CHAND
PARASHAR: Will the Minister ot
RAILWAYS be pleased to state:

(a) the number of tracks in the
various Railway Zones where conver-
sion from metre-gauge to broad-
7auge is in progress at present,

(b) the length in Kms. of each such
portion and the anproximate period Ly
which the conversion is expected to
be ccmpleted in each case: and

(c) the expenditure involved ir.
each case?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAY>
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). Conversion of the fol-

lowing metre gauge lines into broad
gauge has been taken up during the

1
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of

ccmpletion in respect of each case is also indicated against each of them:

Railway Name of Project

———

Length Cost Targer date of
(in Kms) (Rs. in c..mpletion
crores)

1 North Eastern Barabanki-Samastipur 603" 89 46-80 31-3-1977

2 Southern Parallel BG line from Gun- 28029 17-59 End of 1975
takal and Dharmavaram
and conversion of Dhar-
mavaram-Bangalore City.

3 Do. Trivandrum-Quilon-Erna- 221-00 1360 Early 1975
kulam.

4 Western Viramgam-Okha and Ka- 55697 42°93 3I1-I12-1977.

nalus-Porbander (includ-
ing Jamnagar-Bedi and

Kanalus-Sika)

)

Beautification of Bank of Gobind
Sagar Lake by Bhakra Dam Project
Authorities

316. PROF. NARAIN CHAND
PARASHAR: Will the Minister o*
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether there is any proposal
to beautify the banks of the Gobind
Sagar Lake by the Bhakra Dam Pro-
ject Authorities; and

(b) if so. the main features thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI BALGOVIND
VERMA): (a) No, Sir

(b). Does not arise.

Agreement with Burmah Oil Com-
pany to reorganise Oil India Limited

317. SHRI1 SUKHDEO PRASAD
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

\

(a) whether an agreement has been
reached recently with the Burmah Oil
Company to reorganise Qil India Ltd;
and

(b) if so, the salient features of the
agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):

(a) No Sir.

(b) Dos not arise.

Enquiry into the causes of cracks in
blades of Turbine Units installed at
Bhakra Power Plant

318. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether blaces of the turbine
units installed at the Bhakra Power
Plant have developed extensive
cracks;

(b) whether an investigation has
been made into the causes; and

(c) if so, the outcome thereof?

DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI BALGOVIND
VERMA): (a). The blades of the 120
MW turbine units at the Bhakin Right
Bank Power Station have shown a
tendency ot developing minor cracks

THE
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which are repaired in the course of
maintence.

(b) Yes, Sir.

(¢) The investigations revealed that

the development of cracks were at-
tributable to blade vibration. These

appeared to be associated with shock:

type pressure changes at the trailing
edges of the runner blades due to pre-
sence of vortices, The rounding of
trailing edges of blades has been re-
commended to minimise vibration.
This is being implemented.

Indo-Soviet Agreement on Expansion
of the Indian Drugs and Pharmaceuti-
cals Limited

319. SHRI SUKHDEO
VERMA :
SHRI M. S. SIVASWAMY :

PRASAD

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state.

(a) whether an agreement has re-
cently been signed between India anc
Soviet Union for further expansion of
the Indian Drugs and Pharmaceuticals
Limited; and

(b) If so, the main features there-
cf?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SNGH):
(a) No, Sir.

M) Does not arise.

New Railway Lines in Bihar during
1972-713 and 1973-74

320. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleasad to state:

(a) the number and mileage of
new railway lines introduced during
the year 1972-73 in the State of Bihar:
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(b) the number of new lines likely
to be introduced in the year 1973-74
in the State of Bihar.

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
ta) No new lines were completed in
Bihar in 1972-73.

(b) Construction of Saraigarh-Parta-
pganj M.G. line (23 kms.), partly
new line and partly restoration, has
recently been sanctioned in Bihar on
the strgngth of an urgency certificate,
and work on this project is in progress.
Target date for the completion of the
line has not yet been fixed.

Change of site of Warana Irrigation
Project from Kuchgaon

321. SHRI NIMBALKAR: Will the
Minister of IRRIGATION AND PO-
WER be pleased to state.

(a) whether Government proposed
to change the original site of the Wa-
rana Irrigation Project from Kucn-
gaon tc some other place; ana

(b) if so, how it is technically justi~
fied?

THE DEPUTY MINISTER * IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI BALGOVIND
VERMA): (a) and (b). The Govern-
ment of Maharashira have intimateo
that no decision has yet been taken
by them regarding the change in ori-
ginal site of Warana dam from Khuj-
gaon. They have informed that pre-
liminary investigations of one site
have been completed and that similar
investigations of another alternative
site are expected to be completed in
another two months,

Changes in site of Kayamwadi Lam
Project in Kolhapur Distt.,
Maharashtra

322. SHRI NIMBALKAR: Will the
Minister of IRRIGATION AND
POWER be pleased to state:
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(a) whether changes have been
made in the site or otherwise of the
Kayamwadi Dam Project in Kolhapur
District of Maharashtra;

(b) if so, how these changes are
technically justified; and

(c) whether the States other than
Maharashtra, who will be affected by
the construction of this Dam, have
agreed to the changes?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The Government of Maha-
rashtra have intimated that no change
has been made in the site of Kallama-
wadi Dam Project but the canal align-
ment may have to be changed. They
have informed that this matter is pro-
posed to be discussed between the
Chief Ministers of Mysore and Maha-
rashtra shortly.

Machinery to handle newly acquired
oil concession in Iraq

323. SHRI S. A. MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether any proper machinery
has been involved to handle the newly
acquired oil concession in Iraq;

(b) if so, the nature of machinery
evolved; and

_ (¢) the expected annual production
of crude from these concessions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). The terms of the contract
have been finalized and a draft con-
tract has been initialled but the formal
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conclusion of the contract is awaiting
the receipt of the Arabic text from
Irag National Oil Company. However,
preliminary action has already been
taken by the ONGC and a Project
Manager has been appointed who is
presently engaged in planning out the
requirements of men and materials
for conducting the operations in Iraq.

(c) A definite estimate of this can
be made only after seismic surveys
and exploration drilling have been
carried out in the area. For the
purpose of making an economic evalu-
ation of this venture, however, oil
production rate of 5 million tonnes
per year has been envisaged by the
ONGC on the basis of the available
data.

Fiscal concession asked for by Tatas
for Mithapur Fertilizer Project

324. SHRI S. A. MURUGANAN.
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the Tatas have sought
price and fiscal concession for their
Mithapur fertilizer project; [

(b) if so, the concessions asked for;
and

(¢) Government’s decisions thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). Even though M/s. Tata
Chemicals have not made any specific
suggestions in this regard, they have
drawn attention fo the need to take
adequate measures to make such capi-
tal intensive projects economically
attractive. This raises a range of
issues which are being looked into
closely by Government on an integrat-
ed basis.
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Silt deposits on the bed of Eastern
Kosi Canal

325. SHRI YAMUNA PRASAD

MANDAL: ¢
SHRI VISHWANATH PRATAP
SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government's attention
has been drawn to the .danger of
Eastern Kosi Canal being choked due
to heavy gilt deposits on its bed; and

(b) if so, the steps proposed Lo be
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). Some difficulties are
being experienced on the Eastern Kosi
Canal on account of the heavy silt
content of the Kosi waters, but this
has not rendered the canal ineffective
for irrigation purposes.

Desilting of the canal is done perio-
dically by the State Government dur-
ing the canal closures. Four suction
dredgers have been obtained to have
the desilting work done continuously.

A careful watch is kept on the canal
By the State Engineers. Necessary
technical assistance is given by the
Central officials whenever needed.
Improvements have been effected in
the operation schedule. One silt ejector
has been constructed and is in opera-
tion. The upstream guide bund has
been extended proposals for a second
silt ejector and a silting basin are
under test on models.

Some erosion which occured in the
head reach of the main canal recently
was studied in detail and suggestions
have been made to the State Govern-
ment to examine the need for extend-
ing divide walls, to make the silt ex-
cluders- effective; to refil side embay-
ments and protect them with brush-
wood fascines; to improve the entry
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and exist conditions ' of the byepass
channel; to restore the disturbed and
scoured bed protection works; on the
operation of irrigation vents in the
power house and cross Regulator and
escape channels.

\

Entrusting the pipeline job of Mathura
Refinery to sub-agent of the Bechtels
Corporation of USA

326. SHRI S. N. MISRA: Will the
Minister ot PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the pipeline job for
Mathura Refinery is proposed to be
given to Engineers (I) Ltd. who will
acl as a sub-agent of Bechtels Cor-
poration of Araerica for the job: and

(b) if so, the reasong for which this
pipeline job is not being given to the
Pipeline Division of Indian Oil Cor-
poration?

THE DEPUTY MINISTER IN THE
MINISTRY OF °~ PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) No, Sir. The primary responsi-
bility for the implementation of laying
Pipeline from Salaya to Mathura is of
Indian Oil Corporation (Refineries and
Pipelines Division). They would be
assisted in this work by Engineers
India Limited and Oil India Limited.
There is no proposal to associate Bech-
tels Corporation with this project m
any capacity.

(b) Does not arise.

Industries in U.P. facing wagon
shortage

327. SHR1 S. N. MISRA" Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a number of industries
in Uttar Pradesh have been facing
hardship due to the non-availability
of Railway wagons, and
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(h) if so, what steps are being taken
by Government for the regular supply
of wagons to this State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No. On account of disruption in
normal Railway working due to ex-
traneous features like agitations,
strikes etc., occasionally difficulties
might have been faced by industries
in Uttar Pradesh. Within the con-
straints imvnosed by such disruptions,
every effort is made to meet the needs
of industries fully and promptly.
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Setting up of more power
Gujarat

plants in

330. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION
. AND POWER be pleased to state

(a) whether any request has been
made by the Gujarat Government for
establishing more power plants in
the Gujarat State to meet the require-
ment of the State; and

24, 1973 Written Answers

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). A statement giving the
names of various power generation
schemes submitted by the Government
of Gujarat is attached. The present
position of these schemes is also indi-
cated therein. A request has also
been received for location of an
Atomic Power Plant in Gujarat. This
is ynder examination by the Depart-
ment of Atomic Energy.

STATEMENT

Progress of technical examination of various Power generation schemes furnished by the Govern-
ment of Gujarat for implementation during Fifth Pian.

Name of Scheme

Installed Estimated Date of recc- Present position of
No. capacity cost ipt of scheme Scheme.
(MW) (Rs. cro- report
res)
1 Kadana pumped storage 4x60 24-58  April, 70 Sanctioned in  June,
scheme. .. 1972.
2 North Gujarat Ther- 2x120 4562 June, 70 Sanctioned in Oct.,
mal Station 1972.
3 Ukai Thermal Power 2x200 68-32 April, 73 The revised estimates

Station Extn.

4 Wanakbori thermal 3x200
station
5§ Ukai Left Bank Canal 2x3

Power House.

on the scheme ba-
sed on the sugges-
tions of the CW&PC
were received in Ap-
ril, 73. The com-
ments on the sc-
heme are under fi-
nalisation for consi-
deration of the Tech-
nical Advisory Com-
mittec  at its next
meeting.

115-50 22-11-72 Scheme is under exa-
mination in the Mi-
nistry of Railways
and Ministry of Steel
and Mines in regard
to availability and
movement of coal for
the power station,

2:04 4-5-73 Under examination.

156
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Requirements of Fertilizers

331. SHRI VEKARIA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total requirements of ferti-
liezrs in the country during the year
1973-74; and

(b) the total quantity of fertilizers
likely to be
during the year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS (SHRI DALBIR
SINGH) ;

(a) 25-88 lakhs tones | As assess-
of Nitrogen{}7 ed by
8-cz lakhs tonnes | Ministry

of Phos- hates (P,0;) ot Agri-
4°33 lakh tonnes | culture in
of Potash (K.0) March,

1973.

(b) 11.2 lakh tonnes of Nitrogen
3.3 lakh tionnes of Phosphates

There are no knowp sourceg of Potash
in the country,

Coal Shortage faced by D.ES.U.

332. SHRI SHRIKISHAN MODI:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Delhi Electric Sup-
ply Unertaking is facing an acute coal
shortage which may result in the
shutting down of its generating units;

(b) whether the power stations are
being supplied with inferior quality
coal; and

(c) if so, what action Government
propose to take to remedy the situa-
* tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) No, Sir.

(b) The coal supplied is generally
according to specifications.

SRAVANA 2, 1895 (SAKA)
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(c) Does not arise,

Recrganisation of the Oil and Natural
Gas Commission

333. SHRI SHRIKISHAN MODI.:
SHRI M. S. SIVASWAMY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government propose
to re-organise thg Oil and Natural
Gas Commission; and

(b) if so, an outline of the struc-
tural changes being contemplated and
the progress made in this regard so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The matter is
under examination at the highest
level in the Government and no final
decision has been taken as yet.

Recommendations of the Expert
Commitiee on Prices of Petroleum
Products

334. SHRI SHRIKISHAN MODI:
SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a Committee of Experts
hag been set up to lay down guide-
lines for determining the prices of
petroleum products;

(b) if so, what are its recommenda-
tions; and

(c) the decision of Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS): (SHRI DALBIR
SINGH). (a) It has been decided to
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set up shortly a Committee of Experts
to determine the manner of pricing of
petroleum products in the country in
future

(b) and (c). Do not arise.

-

Per Capita availability and consump-
tion of Electricity in North Bihar

335. SHRI BHOGENDRA JHA:
Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

[ ]

(a) the latest position with regard
to per capita availability and con-
sumption of power in the various

Districts of North Bihar as a whole,

Jn the rest of Bihar and the rest of

the country; and

(b) the steps being taken to bring
North Bihar as a whole and the Dis-
tricts of Madhubani, Sitamarhi,
Saharsa Parma and Darbhanga in
particular on the level of that of the

JULY 24, 1973
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rest of Bihar and the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Per capita consumption,
districtwise in North Bihar during
1971-72 is as follows:

rest of the .

Muzaffarpur 6-80
Champaran 8-17
Saran . . . . .. 564
Darbhanga 6- 59
Saharsa . 3-70
Purnea 370

Since all the districts are connected
in a grid, availability can be taken as
uniform over the whole of North
Bihar. The information in respect of
North Bihar as a whole, rest of Bihar
and all India for 1971-72 is as given
below: —

Per Per
capita capita
uvailability consum-
ption
North Bihar 176 10' 01
South Bihar 94*6 South Bihar . 42
including Chhotnnagpur
Chhotanagpur 202
All Indig 104°5 9400

(b) To bring North Bihar as a whole
and Madhubani, Darbhanga, Saharsa,
Sitamarhi and Purnea districts in
particular on level with the rest
Bihar and all India, electrification of
1690 villages has been sanctioned at
an estimated cost of Rs. 995.4 lakhsin
North Bihar during the current year.
Additional power generation facilities
are also proposed by extension of
Baraunj power station and New power
station at Muzaffarpur and a central
power station at Dalkhola.

Construction of Dam over river
Kamala and connecting the proposed
Western Kosi Canal with Kamala

336. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there is danger of large
scale silting in the Western Kosi Ca-
nal just like that experienced in the
Eastern Kosi canal; o
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(b) whether it is proposed to cons-
truct a Dam over river Kamala above
the barrage at Jai Nagar and connect
the proposed Western Kosi Canal with
Kamala to the North of the barrage
so that Kosi waters may be needed
only during dry season and Kamala
floods may also be entirely control-
led; and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER.
MA): (a) There may be some sil-
tation in the Western Kosi Canal. The
Canal is under construction and it
is proposed to provide a silt c¢jector
at a suitable location to reduce the
likely siltation therein.

(b) and (c¢). The Government of
Bihar have no such proposal under
their consideration. No suitable dam
site has also been located in Indian
territory.

Construction of Hyde] Project in
Upper reaches of River Kosi

3B7. SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is proposed to under-
take the construction of hydel project
near Barahkshetra in the upper rea-
ches of river Kosi to ensure abund-
ant supply of power; and

(b) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGATION
AND POWER (SHRI BALGOVIND
VERMA): (a) No, Sir.

(b) Does not arise.
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Setting up of a separate company
for petro-chemical complex at

. Bongai-Gaon in Assam

338. SHRI BHOGENDRA JHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleaseg to state:

(a) whether there is a proposal to
form a separate Company to run the
second public sector petro-chemical
complex being set up at Bongaigaon
in Assam; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a). Yes, Sir.

(b) The details are being worked
out.

Offers of Collaboration from Foreign
Firms for Off-Shore Oil Exploration

339. SHRI BHOGENDRA JHA:
SHRI DEVINDER SINGH
GARCHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a number of foreign
firms have offered to collaborate with
India in “off-shore oil exploration;

(b) if so, the names of the firms
which have offered collaboration and
the main features of the proposals
submitted by them; and

(¢) the decision taken on these pro-
posals?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir .

(b) It is considered not in the pub-
lic interest to disclose these details
at this stage.

(¢) No decision has yet been taken;
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Setting up of a Refinery in collabora-
tion with Saudi Arabia

2340. SHRI NARENDRA SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: s

(a) whether the suggestion for ‘the
establishment of a Refinery in Saudi
Arabia or in this country through a
joint venture between the two count.
ries has been accepted by Saudi Ara-
bia; _

(b) if so, the main features thereof;

(c) the name of the country where
the Refinery is to be set up; and

(d) if in India, in which part of
the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) to (d). Exploratory
talks with the representatives of Pet-
romin, the National Oil Company of
Saudi Arabia, on collaboration in the
setting up of refineries, have been
held. Further details in this respect
are being worked out but it is not
in public interest to disclose the de-
tails at this stage.

State Governments comments on
Water Grid linking Ganges with
SRR Cauvery

341. SHRI SARJOO PANDEY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether centre has received
the comments of the State Govern-
ments on the proposed water grid
linking Ganges with Cauvery; and

(b) if so, the nature of comments
received from various State Govern-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
M:A): (a) and (b). Only office studies
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have so far been made for a National
Water Grid, one of the components of
which may be a southern link con-
necting various rivers like the Ganga,
Narmada, Godavari, Krishna, Pennar
and Cauvery. The detailed features
will be known only after the fleld
Investigations, which may take 5 to
10 years, are carried out.

The investigations are proposed to
be done in close consultation with the
States both in regard to Planning the
survey programme and at various
stages of the investigations before
the concept of a National Water Grid
is given a concrete shape.

Import of Power Equipment for Powes
Plants

342. SHRI M. S. SANJEEVI RAO:

SHRI VIRENDRA SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose
to import thermal and hydel power
equipment for Power Plants;

(b) if so, the total amount of
equipment that is likely to be import-
ed; and

(c) by what time a final decision is
likely to be taken in this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (c). In view of indigen-
ous availability, there is a Cabinet
ban for import of generating plant
and equipment for thermal and hy-
dro power stations. However, plant
and equipment to the extent of such
supplies not being available from in-
digenous sources on schedule are al-
lowed to be imported. The amount
of this import will depend upon the
size of the Fifth Plan. so. .- Tood;

W
RIge
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Irrigation of Land in U.P. and Maha-
rashtra

343. SHRI  CHANDRA BHAL
MANI TIWARI: Will the Minister of
IRRIGATION AND POWER be plea-
sed to state:

(a) the percentage of irrigation
area of cultivable land in Uttar Pra-
desh and Maharashtra at present; and

(b) the steps being taken by Gov-
ernment to improve the irrigation fa-
cilities in U.P.?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER.-
MA): (a) At present, the irrigation in
Uttar Pradesh is about 34 per cent of
the gross cropped area. But this in-
cludes extensive areas where the
irrigation is of a protective nature
and water allowances are very inade-
quate. Further, large areas under
bundies are also included in the re-
ported irrigated figures;

The irrigation in Maharashtra is
about 10 per cent of the gross crop-
ped area, which could rise to about
16 per cent when all the projects un-
der construction at present are com-
pleted.

(b) A number of major irrigation
projects like the Ramganga, Gandak
and Sarda Sahayak are under cons-
truction and on their complefion large
additional acreage of about 2.7 mil-
lion ha. will come under irriga-
tion, in addition to stabilising and im-
proving irrigation in existing areas. A
number of new major projects are
also proposed to be taken up and it
is proposed to give high priority to
irrigation in the Fifth Plan program.
mes of the State.

Loss of Man-Hours and Monetary I.oss
to Railways from 1st January to 30th
June, 1973 due to Strikes etc.

344. SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
RAILWAYS be pleased to state:

(a) the total loss of man-hours and
also monetary loss as a result of lock-
outs, strikes and work-to-rule during
the period from 1st January, 1973 to
30th June, 1973 in each Zonal Rail-

way; and

Written Answers 166

(b) whether Government propose
to implement radical reforms to dis-
courage this tendency?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
The information is being collected
and will be laid on the Table of the
Sabha early.

(b) The legitimate demands of all
categories of staff, are continually
raised, considered and solveg through
various tiers of the collective bargain-
ing machinery—the Permanent Nego-
tiating Machinery and the Joint Con-
sultative Machinery—which have been
functioning constitutionally and pur-
posefully over a long period of time.
Individual representations received are
also examined and settled by the Ad-
ministration.

The organs and channels available
for redressal of grievances and settle-
ment of issues have been, in the ulti-
mate analysis reasonably successful in
the upkeep of industrial peace on the
railways.

Streamlining of TA Units in view of
growing Tendency among Railway
Employees to resort to strike

345. SHRI CHANDRA BHAL
MANI TIWARI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government propose to
expand and streamline the TA units
in view of the growing - tendency
among the Railway employees to re-
sort to illegal strikes; and

(b) if so, the main features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No proposal is presently under consi-
deration for expanding or streamlining
the Railway T.A. Units but such a
proposal is not ruled out for future
consideration.

(b) Does not arise.

Conversion of Barabanki-Muzafiarpur
Metre Gauge line into Broad gauge
346. SHRI CHANDRA BHAL

MANI TIWARI: Will the Minister of
RAILWAYS be pleased to state:
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(a) whether preliminary works to
be carried out in connection with con-
version of Railway line from M.g. to
B.G. between Barabankj and Muzaffar-
pur is not going to according to the
schedule; and

(b) it so, what are the reasons there-
- for and what steps Government ptro-
pose to take to speed up the works?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a).
No.

(b) Does not arise.

Principles observed in recognising
Trade Unions of Railway Staff

347. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) what are the principles obser-
ved by Railway Board in recognising
Trade Unions of Railway workers and
staff; and

(b) whether Railway Board has been
refusing to talk to negotiate or com-
municate with Unions other than
those affiliated to the All India Rail-
waymen’s Federation or National Fe-
deration of Railwaymen?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
statement giving the guide-lines sub.
ject to which General Managers of
the Railways may grant recognition to
Unions depending on the need for a
recognised Union is attached.

(b) Negotiations and meetings are
held with the AIRF/NFIR at the all-
India level and the recognised Unions
affiliated to them at the Railways’
level. Representations coming from
any source, including un-recognised
unions, are given due consideration
and action, as is appropriate in each
case is taken.

STATEMENT

Broadly, the following are some of
the most important conditions subject
to which the General Managers of
Zonal Railways may, grant recogni-
tion to a Union depending on the need
of a recognised union:—

(i) It must consist of a distinct
class (that ig non-gazetted) of
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Railway employees and must
not be formed on the basis of
any caste, tribe or religious
denomination or of any group
or section of such caste, tribe
or religious denomination:

(ii) all railway employees of the
same class must be eligible
for membership;

(iii) it must be registered under
the Indian Trade Unions Act;

(iv) its membership should not be

less than 15 percent of the

total number of non-gazeited
staff employed on the Railway
concerned;

it should not bpe sectional.

Unions composed either of one

category or a limiteq category

of workers should not be re-
cognised; and
(vi) it should not be, in the opinion
of the Railway Administration
likely to engage itself in sub-
versive activities.
Provision for Irrigation during Fifth
Plan

348. SHRI ARJUN SETHI: Will
the Minister of IRRIGATION AND
POWER be pleased to state the pro-
vision made for irrigation and total
acreage estimated to be irrigated dur-
ing the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER.
MA): The Fifth Plan proposals have
not yet been finalised.

Clearance of Rengali Project by

C.W.&P.C. and Planning Commission

349. SHRI ARJUN SETHI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether recently the Rengali
Project Stage-I was given green sig-
nal by the CW&PC and Planning
Commission; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The Planning Com-
mission have accorded approval on
4th June, 1973 for the Rengali Multi-
purpose Project Stage I after exami.

(v

~
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nation by the Central Water and
Power Commission and consideration
by the Technical Advisory Committee
on Irrigation, Flood control and
Power projects.

(b) The project envisages construc-
tion of a masonary dam 625 metres
long and 60 metres high across
Brahmani river to provide storage for
the moderation of floods and power
generation and a power house on the
left side with an initial installed
capacity of 2 units of 50 MW each.
The moderation of floods is expected
to benefit an area of 1.4 lakh ha. The
total cost of the project is Rs. 57.93
crores of which the cost allocable to
flood control is Rs. 22.6 crores and to
power Rs, 35.33 crores.

Visit of Central Team to sites of
Bhimkund Dam in Orissa

350. SHRI ARJUN SETHI: Will the
‘Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether recently a Central
team visited the different sites for
the proposed Bhimkund Dam in the
District of Keonjhar (Orissa);

(b) whether Government have re-
ceived all the requisite papers from
the State Government on the propos-
ed project; and

(c) if so, the reasons why there
‘has been delay by the C.W. & P.C. for
final clearance of the Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) to (¢). A team of offi-
cers from Central Water and Power
‘Commission visited] the Balijori and
Naopara dam sites on Baitarni river
from 6th to 8th June, 1973 and held
discussions with the concerned State
‘Government officers. For arriving at
a decision on the site for the dam,
the team has asked for certain infor-
mation from the State Government,
‘which is yet to be received.
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Movement of goods traffic on Cuttack-
Paradip Rail Link

351. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Cuttack-Paradip
Rail link is ready for goods traffic as
per schedule; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). The line has been opened for
ore traffic w.ef. 9th July, 1973.

Proposals for new Railway Lines
during Fifth Plan

352. SHRI JHARKHANDE RAIL
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Fifth Plan pro-
posals for the construction of new
Railway lines in the country have
been finalised;

(b) if so, what are the new lines
to be taken up for construction dur-
ing the Fifth Plan; and

(c) what is the
thereof?

estimated  cost

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Not
yet.

(b) and (c). Do not arise.

Supply of power generated by Durga-
pur Projects Ltd. to Durgapur Steel
Plant g

353. SHRI JHARKHANDE RAI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Durgapur Projects
Limited had alleged that the Damodar .
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Valley Corporation refused to transmit
the DPL generated power to Durgapur
Steel Plant unless the DPL agreed to
sell power at the DVC price;

(b) whether the Durgapur Projects
Limited has also alleged that DVC
“wanted to make profit by transmittihg
DPL power to the Durgapur Sileel
Plant;

(c) whether any enquiry has been
made into these allegations; and

(d) if so, the findings thereof and

the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (d). No such allegation has been
reported. The matter of transmitting
DPL power over D.V.C. system has
been sorted out. D.V.C. would pay to
Durgapur Projects Ltd. for the power
supply for the Durgapur Steel Plant
through the DVC System, at the same
rate as what DPL is at present getting
from the West Benga] State Electri-
city Board.

Shortfall in production of diesel
locomotives

354. SHRI JHARKHANDE RAIL: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there has been a short-
fall in the production of diesel loco-
motives in recent years;

(b) if so, what is the actual short-
fall in production; and

(¢) how do Government propose to
make up the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). There was a shortfall in outturn
by 15 diesel locomotives  from the
Diesel Locomotive Works. Varanasi,
during the ‘year 1972-73. The actual
production ‘was 85 diesel locomotives
as against the planned production of
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110 locomotives. The shortfall in pro-
duction was mainly due to a difficult
labour situation_. which lasted for a
few months, and a severe power cut
and frequent power shedding during
December 1972 to March 1973.

The Diesel Locomotive Works is
expected to give an increased outturn
of 130 diesel locomotives during
1973-74 and 150 locomotives per annum
in the following years.

.

'Fourth Plan target for rural
electrification

355. SHRI JHARKHANDE RAI: Wil!
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) to what extent the current power
famine in the country has affected
rural electrification programme;

(b) whether the Fourth Plan target
for rural electrification is likely to be
achieved; and

(¢) if not, the expected shortfall?.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) In view of the prevailing drought
conditions in the country and the
need for growing more foodgrains, in-
structions were issued in August, 1972
to all the State Electricity Boards to
give highest priority to energisation of
tubewells. They were also asked to
conserve energy to the maximum pos-
sible extent, if necessary, by curtail-
ing supply elsewhere but in no case
deny power supply to agricultural
pumpsets. Besides, in order to give
a boost to the Rabi crop, an Emergency
Agricultural Production Programme
wag launched in 1972 and funds to the
extent of about Rs. 150 crores were
released "to the States for implemen-
tation of this programme, which inter-
alia includes energisation of pumpsets.
Thus incfaet Iprority was given for
rurdl eélectrification * during 1972-73
and the programme was not allowed to
suffer; o
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(b) and (c). By and large the targets
set for rural electrification in the
Fourth Plan are likely to be achieved.

New Railway Wagon factory in Kerala

356. SHRI M. K. KRISHNAN: Wwill
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have de-
cided to open a Railway Wagon fac-
tory in Kerala; and

(b) if so, where and when the con-
struction of the factory will begin?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) There
is no proposal at present to set ub a
new wagon building unit by the Rail-
ways.

(b) Does not arise.

News regarding “Drug Magnates out
to Malign Small Firms”

357. SHRI VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the attention of ‘Gov-
ernment has been drawn to the news
report under the caption ‘Drug Mag-
nates out to malign small firms’
appearing in “Hindustan Times” (city
edition) p. 5, dated the 31st May, 1973;

(b) if so, the reaction of Govern-
ment on the various issues listed
therein; and

(c) steps taken/proposed to protect
the small units from the organised
drug magnates in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

a il A mees
“(b) and (c), It is the Government's
policy to encourage the development

' (a) whether the
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of small scale sector in the field -of
drugs and pharmaceuticals. As a re-
sult over 2,000 small-scale units are
now operating in this field. With a
View to encourage the growth of small
scale sector following steps have been
taken by the Government:

(i) The licensing policy of Gov-
ernment provides that small
scale sector units, where the
cost of plant and equipment
does not exceed Rs. 7.5 lakhs,
would not require an indus-
trial licence for iaking up
their manufacturing opera-
tions, with the exception of
foreign majority companies
and undertakings belonging
to larger industrial houses.

(ii) In the industrial licences
issued to DGTD units a con-
- dition is usually imposed that
they will make available a
certain percentage of their
bulk material to non-associat-

ed formulators.

(iii) Imported raw material re-
quirements of small scale
units having a turn-over upto
Rs. one crore are met annually
on the basis of their past con-
sumption plus 30 per vent for
further growth whereas for
DGTD units a growth factor
of 15 per cent only is allowed,

Report of Committee of Power Minis-
ters on Indigenous Plant and Equip-
ment

358. SHRI VASANT SATHE:
SHRI VIKRAM MAHAJAN:

Will the Minister of IRRIGATION
AND POWER be pleased 1o state:

Committee of
Power Ministers on indigenous plant
and equipment headed by Shri N. D.
Tiwari has submitted "its report to
Government;

o
-1:(b) if so, the main findings and
main recommendations of the f.om .
mittee; and
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(c) the action taken and proposed
to be taken on the recommendations
of the Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Yes Sir. The Com-
mittee has submitted its Report in
June, 1973. '

(b) The main findings and recom-
mendationgs of the Committee are
given in the attached statement.

(c) The Recommendations of the
Committee are under examination.

STATEMENT

The Fifth Plan Power Development
programme should be formulated
based on the anticipated load demands
for that period. On this basis, the
Committee has assessed the total re-
quired additions during the Fifth Plan
at 21.2 million kw. The various
generating schemes likely to frutify
in the Fifth Plan have been identified
by the Committee. The proposals
comprise of 8.2 million kW of hydro
capacity and 13 million kW of thermaj
capacity (including 0.7 million kW
from nuclear stations).

For successful implementation ¢t
this programme, the Committee have
recommended that the schemes not yet
sanctioned for implementation
(amounting to 10.6 million kW) should
be cleared by the Centre on the basis
of feasibility reports forwarded by the
States so that preliminary works
could be started and orders for the
generating plant and equipment placed
within the current year.

Procurement of a thermal power
capacity of 3,000 MW comprising
15x200 MW thermal sets from other
than indigenous sources to meet the
proposed target of commissioning in
the Fifth Plan. This capacity has
been arrived at after considering the
total capability of the indigenous
manufacturers and covers the gap in
the availability and the requirement
of generating sets. This does not in-
clude capacity already been imported.
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In view of the difficulties of indi-
genous manufacture and urgency fer
overcoming the power shortage as
early as possible, the Committee have
recommended that thermal generating
plants aggregating to 5 million kW
capacity should be imported in 500
MW unit size. This action should be
taken immediately so as to provide
enough capacity for meeting the
power requirements in early years of
the 6th Plan period.

To overcome the shortage of steel,
large power transformers and other
auxilliary equipment in the country,
is recommended that, while placing
orders for 5 million kW generating
plants, all auxiliary and ancilliary
items should also be imported. Since
the preparation of layout drawirgs
will require considerable time, if this
work is to be carried out in India
after placement of orders, it would be
necessary to procure along with the
equipment complete layout plans and
construction drawings as well. These
500 MW sets should be installed in
large thermal power stations of 1000
MW capacity having two units of
500 MW each to be located in various
areas for meeting the shortage of
power in different States. Since the
coal requirement for these power
stations would be heavy, these should
be located within a reasonable dis-
tance from the coal fields so as to
avoid long distance transportation of
coal by rail.

Import of hydro capacity to the ex-
tent of 2,441 MW (excluding capacity
already under import) comprising of:

(a) sets in the manufacture of
which M/S HEIL/BHEL are
not interested (301 »W).

(b) pump storage sets for which
the necessary technical know-
how is at present not avail-
able indigenously (452 MW).

(c) to meet the gap hetween the
indigenous manufacturing
capability and the require-
ment (1,688 MV}’).
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should be placed at the disposal of
M/s. HEIL/BHEL to ensure conti-
nuous manufacture of standardised'
items of power plant and equipment
without waiting for specific orders.
This would enable shorter delivery
periods and sequential, punctual sup-
plies to projects.

An imprest amount of Rs. 50 croresU‘

The manufacturing capacity both
in Private and Public Sectors of
various auxiliary and ancilliary items
should be expanded.

Perspective plan for power deve-
lopment should be always available
for a period of next 15 years. The
plan should be extended every year
to cover 15 years. The Plan for the
first 5—7 years should be definite at
any time and should be under imple-
mentation.

News-Item “Rail Officers Restive”

359. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item appearing at first page of ‘Hindu-
stan Times’ (City Edition) dated the
26th June, 1973 under the caption
“Rail Officers restive”; and .

(b) if so, the reaction of Govern-
ment on the issues listed therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) Necessary remedial measures
are under consideration.

Report of Vasant Rao Patil Committee
on under-utilisation of Irrigation
Potential

360. SHRI VASANT SATHE: Will
the Minister of IRRIGATION *AND
POWER be pleased to state:

178

(a) whether the Committee headed
by Shri Vasant Rao Patil on under-
utilisation of irrigation potential in
the country has submitted its report
to Government;

(b) if so, the main findings of the
Committee on the magnitude and
nature of the problem, State-wise and
project-wise; and

(c) the main recommendations of
the Committee and the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) The Committee sub-
mitted their report in June, 1973.

(b) and (c). The main findings and
recommendations of the Committee
are given in the statement laid on the
Table of the House. [Placed in
Library. See No, LT-5159/73].
report was discussed in the Seventh
Conference of State Ministers of Irri-
gation and Power held from 2nd to
4th July, 1973. The Conference re-
commended that the Central and
State Governments take note of and
initiate axoditious aciion, to -imple-
ment the many valuable suggestions
made in the report. The recom-
mendations of the Conference have
been brought to the notice of the
State Governmentg and Union Terri-
tories and the concerned departments
of the Central Government for neces-
sary action accordingly.

Import of Diesel Locomotives during
Fifth Plan Period

362. SHRI MOHAMMAD ISMAIL;
SHRI D. D. DESAIL:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government intend to
import over 100 diesel locomotives
during the 5th Plan period;

(b) if so, what are the reasong for
the import; and
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(¢) what is the capacity for pro-
duction of diesel locos within the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). To meet the anticipated ‘in-
crease in trafic by the end of 5th
Plan period, a Committee of Joint
Directors have been formed to pre-
pare a report for importing or manu-
facturing additional locomotives.

(¢) There are two Railway Produc-
tion Units viz. Chittaranjan Loco-
motive Works, which undertakes
manufacture of  Diesel-Hydraulic
shunting locomotives and  Diesel
Locomotive Works, Varanasi, which
undertakes manufacture of Main Line
diesel-electric locomotives, At pre-
sent Chittaranjan Locomotive Works
have developed capacity for produc-
tion of 50 diesel shunters per year
and Diesel Locomotive Works 100
Main Line diesel-electric locomotives
per annum, which are expected to be
gradually increased to 75 diesel
shunters and 150 Maip Line diesel-
electric Jocomotives per annum during
the 5th Plan period.

Arrest of General Secretary, All India

Loco Rumning Staff Association and

other leaders on North-East Frontier
Railway

363. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether the General Secretery
of the All India Loco Running Staff
Association, Shri P. K. Barooah and a
number of Loco Running Staff leaders
were arrested on the North-east Fron-
tier Railway recently,

i [
(b) if so, the number of , persons
arrested in this conrnection; and

noesn od) o v oe 1.
(c) the reason for this action?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) 10, of whom 9 have been re-
leased on bail. '

(c) They were guilty of serious mis-
conduct in that they actively insti-
gated the loco running staff to resort
to an agitation resulting in disruption
of ‘bassenger and goods services, in-
spite of the fact that Government
had banned strikes on Indian Rail-
ways by invoking Rule 118 cf the
Defence of India Rules,

Re-organisation of RP.F. to check
crime on Railways

364. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to re-organise the Railway Pro-
tection Force with a view to checking
crime on the Railways; and

(b) if so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The broad outlines of the Re-
organisation Scheme of the Railway
Protection Force are—formation of se-
parate Investigation and Protection
Branches, higher percentage of armed
personnel, administrative changes at
Divisional and Headquarters level and
changes in the working methods of the
Force.

-] BN} 1 U 3
However, a writ petition flled by cer-
tain members of Railway Protection
Force restraining the implementation
of -the Reorganisation Scheme is at
present subjudice in the Delhi High
Court.
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Security Guards rendered jobless due

to posting of Industrial Security Force

in the Fertilizers and Chemicals Ltd.,
Travancore

365. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have de-
cided to Post Central Industrial Secu-
rity Force men in the Fertilizers and
Chemicals Limited, Travancore; and

(b) if so, the number of former
security guards unemployed due to this
step and the steps taken to absorb
them in other fields?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Central Industrial Security Force
(CISF) has already been inducted by
the FACT management into the Cochin
division. Subsequently the manage-
ment also decided to induct the Force
in its Udyogamandal Divisjon. This
induction is being made in accordance
with the Central Industrial Security
Force Act, 1968.

(b) The scheme for the induction of
the Force envisages absorption in the
CISF of all former security guards,
who opt for such absorption and have
been found fit. Those who have opted,
but are not found fit, are considered
for alternative employment in  the
undertaking.

:Appointment of 2 Committee to Inquire
into causes of breakdown of Power in
the country

366. SHRI BIRENDER SINGH RAO:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether ‘Government propose to
appoint a Committee to inquire into
the causes of the breakdown of power
in the country; and
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(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  BALGOVIND
VERMA): (a) No, Sir.

(b) The difficult power supply posi-
tion was mainly due to the failure of
monsoon last year coupled with short-
fall in Power generation from Atomic
Power Station and shortfall in the ad-
dition to generating capacity. Expert
teams are already looking into specific
cases of breakdown of power plant
and no useful purpose will be served
by appointment of 5 Committee.

Bhagvantam Committee’s recommend-
ation for Reorganisation of C.W. & P.C.

367. SHRI BIRENDER SINGH RAO:
Will the Minister of IRRIGATION
AND POWER be pleaseq lo state:

(a) whether the Bhagvantam Com-
mittee’s recommendation for the re-
organisation of the Central Water and
Power Commission have since been
examineq and fully implemented by
‘Government; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). Statement in-
dicating the present position relating
to the main recommendations cited
by the Committee is laid on the Table
of the House, [Placed in Library
See No. LT-5160/73]. Some recom-
mendations pertain primarily to ser-
vice conditions and career prospects
of engineering officers such as upward
revision of pay scales, introduction of
time scales, etc. Action on these re-
commendations wag initiated sometime
back. Since they involve issues of
wider implications concerning per-
sonnel matters and have financial im-
plications ,final decisions thereon will
be taken in the light of decisions on
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the recommendations of the Third Pay
Commission.

Delay in Commissioning of the Cochin
Division of F.A.C.T.

368. SHRI BIRENDER SINGH RAO:
Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

(a) whether there has been an in-
ordinate delay in the commissioning of
the Cochin Division of the F.A.C.T.;

(b) if so, the reasons therefor; and

(¢) what was the scheduled date of
‘Commissioning of the Cochin Division
and when it is expected to start pro-
duction?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The Cochin
(Phase-I) Project of FACT was mech-
anica'ly completeq in July, 1971, but
the plant could not be commissioned
thereafter on account of unforeseen
technical problems and mechanical
failures mainly in some of the import-
ed eguipments.

(c) The scheduled date for com-
pletion of construction of the project
wag October, 1969. The plant cOom-
menced production of urea in the last
weak of April, 1973 but had to be
shut down soon thereafter for carrying
out repairs and modifications. Pro-
duction is expected to commence short-

ly.

Impact of the agreement signed bet-
ween Iran and Western Qil Consortium
on Indo-Iran Crude Oil Treaty

369. SH/RI RAJDEO SINGH: Will the
Minister of PETROLEUM AND CHE.-
MICALS be pleased to state:

(a) whether Iran and four-nation
Western Oil Consortium have wigned
~ twenty-year agreement thereby giv-
mg Iran an over all control of its oil
industry; and
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(b) if so, in what way it will affect
our crude oil treaty with Iran? ‘

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) According to the press
reports, such an agreement has been
signed.

(b) This agreement should not affect
the Crude Oil Sales Agreement (1965)
between the Government of India and
the National Iranian Oil Company for
the supply of Darius Crude te Madras
Reﬁ_nery.

Time limit for stay of Assistant Stores
Officers of Purchase Department of.
Delhi

370. SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the period of stay of
Assistant Stores Officers in Purchase
Department of Railway at the same
station is laid down;

(b) if so, what js the number of offi-
cers who have stayed in Delhi over
and above this period; and

(c) what steps are being taken in
this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Na.

(b) and (c). Do not arise.

Tenure for serving at ome station by
Deputy Controller of Stores (Northern
Railway)

371. SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there is any tenure for
serving at one station for the Stores
Purchase Officers; -

(b) whether some of the Dy. Con-
trollers of Stores are serving beyond
their tenure on the Northern Railway;
and ‘

%
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(c) what steps are proposed to be

taken in this direction? y

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise since no
tenure period has been laid down.

Crisis in Gujarat Refinery and Gujarat
State Fertilizer Company due to tidal
effect

372. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Gujarat Refinery and
the Gujarat State Fertilizer Company
are facing serious production crisis
following a tidal effect on their water
supply well in the Mahia sagar river,

(b) whether Union Government have
been approached for help to solve the
crisis;

(c) whether G.S.F.C. has been in-
curring an estimated loss of Rs. 1
lakh everyday; and

(d) if so, what sort of help the Union
Government have given and whether
any experts from the Ministry have
been deputed to study and suggest
measures to solve the unprecedented
situation created in the Refinery?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a). Gujarat Refinery and
‘Gujarat State Fertilizer Company, who
have common source of water supply
in the Mahi Sagar supply wells, have
been facing the problem of high sali-
nity in the water during the dry sum-

* *mar months, but no serious production
crisis developed on this account due to
timely action taken by them.

(b) No, Sir.
(¢) No, Sir.

(d) Does not arise in view of reply
to parts (b) and (c) above.

Water witheld from Tenughat Dam for
Panshet Generating Station

373. SHRI D. D. DESALI: Will the

Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Bihar Government
withheld water trom Tenughat Dam
for the Panshat generating Station in
May this year and whether this inten-
sified the power crisis in the eastern
region; and

(b) if so, what steps the Centre is
taking to settle the disputes between
the States and the Damodar Valley
Corporation Organisation and the ex-
tent of success achieved so far?

THE DEPUTY MINISTER
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) Tenughat Reservoir is
not intended for power generation.
The hydel station of Panchet was not

in operation from April, 1973 due to
low water level. However, due to
forced outages of major thermal units
in the D.V.C. system towards the end of
April, 1973 it was proposed to operate
Panchet hydel station to augment
power generation. Accordingly, a
special request was made by D.V.C.
to the Government of Bihar towards
the end of April, 1973 to release water
from the Tenughat Dam of Bihar.
This was also pursued by the Govern-
ment of India and the Government of
Bihar agreed to release water.

IN THE

(b) Does not arise.

News-item Captioned “Need for quality
drug Containers stressed”

374. SHRI VIKRAM MAHAJAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item which appeared in the ‘Hindus-
stan Times’, dated the 29th June, 1973,
under the caption “need for quality
drug containers stressed” to the effect
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that according to Shri P. S. Rama-
chandran, Drug Controller of India,

one of the major handicaps of the
drug industry was the absence of con-
trol on the quality of the containers
in which drugs were packed; and

(b) if so, the reaction of ‘Govern-

ment theretp ang the remedial ' steps
taken?
THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) In the course of his talk Shri
Ramachandran also mentioned that the

Indian Standards Institute has been
asked to draw up specifiations for
glass containers, rubber closures, etc.

When these specifications are finaliz-
<d it would be possible for the Drug
Controllers to ensure that the con-

tainers of ISI specifications are used
by the drug manufacturers.

Off-shore (grilling in Bombay-high
375. SHRI ARVIND M. PATEL:

SHRI D. P. JADEJA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether ithe work of off-shore
drilling in Bombay-high has been
started; and

(b) it so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No, Sir. ‘Sagar Samrat',
the self-propelled jack-up drilling
vessel arrived from Japan in the
Arabian Sea off the coast of Bombay
towards the end of May. It is wait-
ing for a temporary lull in the
weather conditions in the area so as
to jack-up at the first location on
Bombay High structure for commenc-
ing drilling.

(b) Does not arise.

JULY 24, 1973

Written Answers 188

Request from Government of Kerala
for survey to set up a Petro-chemical
Complex around Cochin %

376. SHRI A. K. GOPALAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Kerala Govern-
ment have approached the Central
Government for a detailed techno-

economic survey of the Refinery to
determine the nature and scope for
developing a petro-chemical complex
around Cochin, on the pattern of the
one being developed at Koyali in
Gujarat; and

(b) if so, the action taken by Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No, Sir.

(b) Does not arise. However, in
November 1970, the Government of
Kerala proposed the seilfing up of a
petro-chemical complex at Cochin
based on the Naphtha produced by
the Cochin Refinery. The State
Government was informed in Janu-
ary 1971 that in the context of short-
age in the indigenous availability of
Naphtha expected from 1973 onwards,
it was not possible to set up a petro-
chemical complex at Cochin.

Construction work on Thannirmuk-
kam Bund

377. SHRI A. K. GOPALAN: Will
‘the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the construction work
on Thannirumukkam bund has been
completed;

(b) if not, the time by which it is
expected to be completed; and

(c) the total amount spent for its
construction during the year 1972-73
and the estimated expenditure during
1973-747 : ‘KF -
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1 THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) and (b). The Than-
neermukkam Project hag been plan-
ned to be done in three stages, each
stage covering one third of the total
length of the bundh. The first stage
alongwith the twin lock has been
completed and the work on the second
stage is in progress. Partial benefits
from the project are expected to
flow from December, 1974 onwards
and the project as a whole is expect-
ed to be completed in 1976.

(c) About Rs. 15 lakhs was spent
during 1972-73. The outlay proposed
in the State budget for 1973-74 is
about Rs. 39 lakhs.

Setting up of a Fertilizer unit in
Cochin during Fifth Plan

378. SHRI A. K. GOPALAN: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government propose to
establish in the Cochin area one of
the five fertilizer units proposed oil
priority basis in the Fifth Plan;

(b) whether Government have re-
ceived any request in this regard from
the Kerala Government: and

(c) if so, when and the broad out-
lines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Government have ap-
proved in principle the setting up of
five fertilizer projects in the public
sector; these are to be located at
' Bhatinda, Panipat, Mathura, Para-
deep and Trombay;

(b) Yes, Sir.

(c) The question of setting up fur-
ther capacity at other suitable loca-
tions including Cochin would be re-
viewed at an appropriate time later
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in the context of the resources posi-
tion and other relevant factors.

Allotment of Wagons for movement
of Goods from Quilon Station

379. SHRI A. K. GOPALAN: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
that the goods worth lakhs of rupees
are lying idle in Quilon due to the
non-availability of Railway wagons;

(b) if so, the reasons therefor?

(c) what steps Government have
taken for the immediate availability
of wagons; and

(d) if no steps have been taken,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). As on 17th July 1973, there were
only 84 demands pending at Quilon
station, the oldest being an indent
registered on 26th May, 1973. The
primary difficulty in meeting these
demands more promptly is not non-
availability of wagons but heavy
pressure of movement towards Bom-
bay for which direction most of these
indents are registered. The loading
is being progressively stepped up
from this station. Against 254
wagons loaded in May, '73, the load-
ing in June was 351 wagons.

Separate Railway Service Commission
for each Zonal Railway

380. SHRI P. A. SAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS he
pleased to state:

(a) whether his Ministry has decid-
ed to provide each of the nine Zonal
Railways with a separate Servic2
Commission; and
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(b) it so, the reasons therefor and
how many Commissions were func-
tioning before this decision?

THE WINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)‘and
(b). It has been accepted that it would
be advisable to follow the principle of
each Railway eventually having a
Service Commission to deal with re-
cruitment for the particular Railway.
Railway Service Commissions have
been in existence at Allahabad, Bom-
bay, Calcutta and Madras and a Re-
cruitment Committee for the Nor-
theast Frontier Railway. Recently, as
a first step of providing a Service
Commission for each Railway, one has
been set up for North Eastern Rail-
way at Muzaffarpur,

Manufacture of Sodium Tripoly-
Phosphate by Hindustan Lever
Limited

381. PROF. MADHU DANDAVATE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Hindustan Lever
Limited, a foreign controlled company
has sought permission to start a pro-
ject for the manufacture of Sodium
Triopoly Phosphate required in the
manufacture  of non-soapy deter-
gents; and

(b) if so, whether Government pro-
pogse to grant permission sought by
Hindustan Lever Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS: (a) Hindustan
Lever Limited have made an applica-
tion under section 22 of the Mouo-
polies and Restrictive Trade Practices
Act, 1969 for permission to establish
a factory in Haldia, District Midna-
pore (West Bengal) for the manufac-
ture of Sulphuric Acid, Phosphoric
Acid an¢ Industrial Phosphates.
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The application has been 1eferred .to
the M.R.T.P. Commission for furtber
inquiry and report.

Railway Train Accidents in Bombay,
City on 31st May and 4th June, 1973
due to Signalling System

382. PROF. MADHU DANDAVATE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Railway train acci-
dents in Bombay City on 31st May and
4th June, 1973 were due to the failure
of the sophisticated electronic signal-
ling system; and

(b) if so, what steps are taken to
make the signalling system perfect, so
as to ensure the safety of the Railway
commuters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Both the accidents, one of which
took place between Goregaon and
Malad stations of the Western Rail-
way on 31st May, 1973, and the other
at Vikhroli station of the Central
Railway on 4th June, 1973 have been
inquired into by the Additional Com-
missioners of Railway Safety. Accord-
ing to the provisional findings, both of
these accidents were due to the failure
of human element.

Feasibility Report of Jalkundu Power
Project over River Rapti in Nepal
Territory

383. SHRI B. R. SHUKLA: Will the
Minister of IRRIGATION ANL
POWER be pleased to state:

(a) whether the feasibility report
about Jalkundu power project over
river Rapti situated in the territory of
Nepal wag submitted by the Indian
2xperts to the Government of Uttar
Pradesh and also to the Government
of Indla several years ago;

(b) whether that Report has been
shelved; and
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(c) if sb, whether Government in-
tend to revive the Project and imple-

ment the same in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to «(c). The State Govern-
ment of Utlar Pradesh had prepared
in 1964 only a preliminary report for
a Multipurpose project on the Rapli at
.Jalkundu for irrigation, power and
flood comtro]l at an estimated cost of
Rs. 65 crores after carrying out in-
vestigations with the cooperation of
H.M.G. Nepal. However, taking into
account the likely submersion of areas
1mn Nepal territory the State Govern-
ment did mot pursue the finalisation
of the provect after detailed investiga-
tions. The State Government have at
present, a proposal to investigate a
storage reservoir only for moderation
of floods.

Purchase. of Electricity Procuced in
Karnali Project in Nepal

384. SHRI B. R. SHUKLA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether India has decided to
purchase bulk of electricity to be pre-
duced in the Karnail Project in the
territory of Nebpal,

(b) when the electricity supply from
this project will be available to India
and at what rates; and

(c) whether India 'is also making
any finanejal invesliment in the ‘To-
ject, and if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY QF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir.

(b) and {c). The programme of im-
plementation of the project, require-
ment of any financial investment by
India and the tariff for sale of power
have yet to be worked out and con-
sidered.
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Appointment of Judges of High Courts
and Supreme Court

385. SHRI B. R. SHUKLA: Will the

Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the amount ~f Income-
tax assessed against or paid by an
Advocate is taken into corcideration
in his appointment as judge of a High
Court or Supreme Court; and

(b) whether High Courts maintain
lists of eminent advocates of the Dis-
trict Bar for considering their suitabi-
lity for appointment as judges of Higk
Courts?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) The professional
income assessed to income tax gives
an idea of the volume of practice and
standing which an advocate enjoys at
the Bar. Accordingly, this factor is,
inter alig, taken into account while
assessing suitability for appointment.

(b) The Chief Justice and his collea-
gues are expected to know the merit
and ability of each Advocate appearing
before them, including members of the
District Bar, for the purpose of asses-
sing suitability for appointment to the
High Court.

Train Services run by T.A. Uniis in
Northeast Frontier Railway in June,
1973

386. SHRI B. R. SHUKLA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether in the last week of
June, 1973, T.A. Unit was called out
for restoration of normal train ser-
vices in Northeast Frontier Railway;

and

(b) if so, the facts of the matter?

*THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESII): (a) and
(b). In the last week of June, 1973



195 Written Answers
the Loco Running Staff of Lumding
Division of the Northeast Frontier
Railway resorted to mass absenteeism
in fairly substantia]l numbers affecting
the normal working of trains. To
assist the remaining staff in the opera-
tion of essential services the TA Units
were embodied in aid of the civil
power. '

Shifting of the present Coal Yard at
New Delhi

387. SHRI SHASHI BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
of the health hazard being caused by
the present coal yard at New Delhi
and also the slums surrounding the
coal yard;

(b) whether there is a proposal
under the consideration of Govern-
ment to shift the presert coal yard
at New Delhi to some other piace;

(c) if so, the time hy which a
decision in this respect is likely to be
taken and the proposed alterrative site
where the coal yard is likely to be
shifted; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) and (d). A proposal to shift the
coal yard to Tughlakabad is under
consideration.

Stum along Railway Track in
Shahdara

388. SHRI SHASHI BHUSHAN: Will
the Minister of RAILWAYS be pieas-
ed to state:

(a) whether there is a slum along
the Railway track in Shshdara end
water also remains logged there creat-
ing health hazard for the residents;
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(b) whether Railways do not take
responsibility for that land on the
plea that that does not belong to the
Railways; and

(c) whether a scheme for the de-
velopment of the area with the help
of D.D.A., the Municipal Corporation
and other authorities is proposed to
be chalked out, if not, why not, and
if so, by what time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAITLWAYS (S8HRI
MOHD. SHAFI QURESHI): (a) The
slums, and consequent water logging
are mainly outside railway land. The
raillway land is affected to the extent
of drainage and rubbich discharged
there by the residentis nf the adjoin-
ing area.

(b) Yes.
(¢) If the Delhi Administration,
which is concerned in the matter,

undertake measures to clear the area.
the Railway would consider how bhest
any assistance can be rendered, if that
administration so requires.

Setting up of New Sidings for Cement
in Delhi

380. SHRI SHASHI DBHUSHAN:
Will the Minister of RAILWAYS be
pleased 1o state:

(a) whether in view of the vast
development of Delhi, the Railways
have under consideration a proposal
to set up new sidings for cement in
Delhi;

(b) whether the Railways have dis-
cussed the question of setting up new
sidings for cement with the D.D.A.
and the Delhi Administration and. if
so, the outcome of the discussion; and

(c) the proposed locations of the
new sidings for cement in Delhi and
when the work on them is likely to
start?

THE DEPUTY MINISTER IN THE
MINISTRY | OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (&) No.

(b) and (c). Do not arise.
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i
Setting up of New Sidings for Steel in
Delhl

30J. SHRI  SIIASII  BHUSHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether in view of the vast de-
velopment of Delhi, the Railways have
under consideration a proposal to sat
up new sidings for steel;

(b) whether the Railways have dis-
cussed the question of setting up new
sidings for steel with the DDA and
Delhi Administration and if so, the
outcome of the discussion; znd

(c) the proposed location of the
new sidings for steel in Delhi and
when the work on them is likely to
start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (¢). Do not arise.

Setting of New Sidings for Coal in
Delhi

SHASHI BHUSHAN:
of RAILWAYS be

391. SHRI
Will the Minister
pleased to state:

(a) whether in view of the wvast
development of Delhi, the Railways
have under consideration a prorosal
to set up new sidings for cral:

(b) whether the Railwavs have dis-
cussed the question of setting up new
sidings for coal with the DDA and
Deihi Administration and if so, the
out'come of the discussion; and

(c) the proposed locations of the new
sidings for coal in Delhi and when
the work on them is likely to start?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (¢). Do not arise.
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Take-over of the Qil India by
Government

392. SHRI R. P. DAS: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleaseq to state:

(a) whether Government are going
to take-over the Oil India Limited;
and

(b) if so, when and the salient fea-
tures of the scheme drawn.out in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Government of India
have got 50 per cent of the equity
holding of Qil India Limited. There
is no specific proposal presently under
consideration for taking over that
Company.

(b) Does not arise.
Operatiorul Efficiency of Railways in
Bil‘lar

BESRA:
SINGH DEO:

393. SHRI ¢ ¢
SHRI . .

Wil] the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that operational efficiency of Railways
in Bihar region is quite inadequate to
satisfy the traffic and operational needs
of the area: angd

(b) if so, the steps Government pro-
pose to take during the Fifth Plan in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.
The facilities provided are quite ade-
quate to cater to the traffic needs of
Bihar region, under normal conditions
of working.

(b) The Fifth Plan for the Railways,

which is still under finalisation, is
being formulated taking into account
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the rail transportation needs of all
areas.

Trains cancelled due to Loco Staff

Strike and conserving stocks of Coal

394. DR. H. P. SHARMA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Northern Railway
cancelled a number of short distance
trains with a view to conserving the
stocks of coal and to meet the situa-
tion arising from the recent loco staff
strike;

(b) if so, the number of trains can-
celled since April, 1973 for such rea-
sons on the Northern Railway and also
on cther sectiong of the Indian Rail-
ways; and

(c) the loss of revenue caused as a
result thereof?

THI: DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) to (c).
Information is being collected ang will
be laid cn the table of the Sabha.

Tarzet of Additional Generating
Capacity in Fifth Plan

395. CR. H. P. SHARMA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether a target of additional
generating capacity of two million kW
this year and 3.5 to 4 million kW
annually in the Fifth Plan period has
been set by Government;

(b) if so, the main features of the
relevant plan, indicating the schemes
for expansion ang setting up of power
generating plants; and

(c) the estimated cost of the pro-
gramme, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (c). It is proposed that
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nearly 2 million kW of additional
generating capacity would be commis-
gioned this year as per details in

Statement I laid on the Table of the
House. [Placed in Library. See No.
LT-5161/73]. As regards the pro-
gramme for addition of generating
capacity in the Fifth Plan, this is in
the process of finalisation by the
Planning Commission in consultation
with the State Governments and,
based on the requirements as well as
the constraint of resources, the year-
wise programme will also be finalised

" along with other details of the Fifth

Plan.
Clearance of Power Generating
Schemes by Central Water and
Power Commission

396. DR. H. P. SHARMA:
SHRI VISHWANATH PRATAP
SINGH:

Will the Minister of JRRIGATION
AND POWER be pleased to state:

(a) whether fifty-nine power gene-
rating schemes, with an aw:regate
installed capacity of 13.55 million kW,
have been awaiting clearance by the
CWPC and whether most of these

schemes had been referred to the
Commission more than three years
ago;

(b) if so, the State-wise break-up
thereof, at what stage the schemes
stang and when they were referred to
the CWPC; and

(c) the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) to (c). Currently 33 power
generating schemes with an aggregate
installed capacity of 9.77 million kW
are under examination in the Central
Water and Power Commission. The
Statewise breakup of the schemes,
their present stage of examination with
the dates when these were received in
the CW&PC are given in Statement I
enclosed. The reasons for the delay
in clearing the schemes are also fur-
nished in the statement laid on the
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Table of the House. [Placed in
Library. See No, LT-5162/73.]

In addition, for 35 schemes which
were examined in the Commission,
additional data, revised estimates etc.
have been asked from the concerned
Project Authorities and their replies
are awaited. These projects are shown
in Statement II.

Liberalisation of Licensing Policy in
respect of certain Drugs and
Pharmaceutical items

397. DR. H. P. SHARMA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether industrial licensing
policy in respect of certain drugs and
pharmaceutical items has lately been
liberalised;

(b) if so, the salient features of
liberalisation »introduced; and

(c) the circumstances leading t0
such liberalization?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) Yes, Sir. The Industrial
Licensing Policy in respect of some
industries including the Drugs and
Pharmaceuticals Industry was libera-
lised in February, 1973.

(b) and (c). A copy of the Press
Note issued by Government on 2nd
February, 1973 explaining the circum-
stances leading to the liberalisation
and giving details of the liberalisation
was attached to the reply given by the
Minister of Industrial Development
and Science and Technology to Un-
starred Question No. 281 in the Lok
Sabha on the 21st February, 1973.
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Central Team to Inspect Switchyard
near Tarapur ang the:Power receiving
Station at Navasari (Gujarat)
398. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-

MICALS be pieased to state;

(a) whether Government sent a
high leve] team of experts to inspect
Switchyard near Tarapur and the
power receiving station at Navasari
(Gujarat) to find out the factors res-
ponsible for the recurring tripping of
feeder lines to Gujarat;

(b) if so, the broad outlines of the
report submitted by them,; and

(c) the action taken against the
persons found responsible for the
defects?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (¢). The information is being
collected and will be placed on the
Table of the House as early as possi-
ble.

Delay in Starting Production at the
Capro-Lactum Plant in Gujarat

399. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether India’s first capro-lac-
tum plant set up in Gujarat with the
investment of Rs. 27 crores has not
kept to its schedule of going on stream
in June, 1973 as was expected;

(b) if so, the reasons for the delay
and whether production will be delay-
ed by nine months;

(¢) whether failure of this plant to
start out-put has necessitated the addi-
tiona] import of 1200 tonnes of capro-
lactum from Italy as a price of $700
per tonne; and

(d) if so, the steps being taken by
Government to enable the plant to
start production early?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). The capro-lactum plant,
which was scheduled to be commis-
sioned by July, 1973 is now expected
to be commissioned in March, 1974.
A major reason for slippage of project
schedule hasg been the inability of indi-
genous equipment suppliers to meet
their delivery dates mainly because of
severe power cuts jn the various con-
cerned States.

(c) The slippage in project schedule
will necessitate import of capro-
lactum. In so far as import from Italy
goes, the State Trading Corporation
hag arranged for import of 1200
tonnes.

(d) All procedural clearances have
been given. The Government is also
rendering whatever other assistance
requireq by the unit for early imple-
mentation of the project.

Ban on Strikes in Railways

400. SHRI P. M. MEHTA: Will the
Minister of RAILWAYS be pleased tn
state:

(a) whether Government have ban-
ned sirikes in Railways;

(b) whether in view of the calling
off of the strike, Government are
considering the question of withdrawal
of ban on the strikes; and

(c) if not, the reasons therefor and
upto which dale the ban on strike will
continue?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) te
(c). The movement of foodgrains in
the rail is at its highest in May and
June every year. This year on

24, 1973
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account of drought situation in various

areas and taking over by the Govern-

ment of the whole-sale trade in wheat,

foodgrain loading has to be maintain-

ed at an exceptionally high level and

the railways are naturally required to

function at peak efficiency in order to

meet their cOmmitments. Likewise,

the success of nationalised coal mining

is vitally linked-up with efficient rail

transport. Any work stoppage or

strike woulqd interrupt the flow of food- -
graing to deficit areas and would ag-

gravate the existing shortage of elec-

tric power and cripple industrial pro-

duction.

It was expected that foodgrain and
coa] movement would reach a high
tempo before the out-break of the
monsoon and thereafier a busy season
March/April, 1974. In order to forestall
any further attempt at disruption of
traffic and to reinforce prompt and
effective counter-aclion wher a stop-
page does occur, the (Government
considered it essential that the strike
in the essential service of railways
should be prohibited. In fact, the local
sporadic agitations at certain points
which were cparked o by the loco
running staff and Assistant Station
Masters had partially disrupted train
movement and had posed a serious
threat to the movement of food-
grains, coal for thermal power stations

etc. to the deficit areas. It was,
therefore, considered expedient to
invoke the prohibition of strikes

on Railways from 26-5-1973 for a
period of six months to maintain sup-
plies and services essential for the life
of the community.

The object of this measure is pri-
marily a deterrent and would not in
any way affect the legitimate trade
union activities.

Government do not propose to with-

Araw the ban on the strikes for the
time ;being.
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12.04 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE'

FAMINE AND DROUGHT CONDITIONS IN
VARIOUS PARTS OF THE COUNTRY

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I cail the atten-
tion of the Minister of Agriculture to
the following matter of urgent public
importance and request that he may
make a statement thereon:—

‘The  widespread famine and

drought conditions in various parts
of the country.’

THE MINISTER OF AGRICUL-
TURE (SHRI F, A. AHMED): We
had occasion to discuss the drought
situation in the country during the
previous Sessions when I gave an ac-
count of the extent of the drought and
the relief measures taken by tha State
and the Central Governments to deal
with the difficult situation. 1972 was
one of the worst drought years. Not
only the distress caused by drought
was widespread, bul also very acute in
some parts of the country on account
of zuccessive failure of rains during
the last 2-3 years in these areas. The
main brunt of the suffering fell on the
people in Maharashtra, Gujarat, Rajas-
than and parts of Andhra Pradesh
and Mysore.

To cope with the calamity of this
dimension, stupendous effort had to be
made by the country. This was done
by matching the magnitude and range
of relief operations with the size of
the problam. No cfforts were sparex
to provide recessary succovr to the
allecled population. Relief operations
cn a massive scale aimed at providing
employment, making drinking water
supply arrangements and intensifying
public health measures to prevent
the out-break of epidemics were un-
dertaken. Gratuitous relief, wherever
necessary, was also provided.

The extent of the effort made can be
gauged from the fact that the number
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in various parts
of the country (C.A.)
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of persons on relief works at one time
touched the all time high figure of
over 90 lakhs. Similarly, arrange-
ments for supply of drinking water
and fodder were made on an unpre-
cedently large scale. Arrangement
for drinking water supply included
cdevelopment of a large number of
drilling rigs for digging, deepening
drinking water wells, making arrange-
ments for supply of drinking water to
large number of villages by tankers/
builock-carts, etc. For fodder supply,
measures taken includeq arrangements
for migration of cattle, opening of
cattle camps, movement of fodder to
the affected areas.

All foodgrains available ‘with the
Government agencies were channelis-
ed through Fair Price Shops and
necessary movement of foodgrains
was undertaken to meet the reason-
able requirements of the drought
affected area. A total quantity of 60
lakh tonnes was distributed through
the public distribution system during
the period from September 1972 to
March 1973, as against 47 lakh tonnes
in the corresponding period last year.
Allotmeni of foodgrains to the States
has been considerably stepped up since
April, 1973 and the allotment for the
period from April to July 1973 has
aggregated to 38.85 lakh tonnes
against 28.42 lakh tonmes during the
corresponding period last year.

N

Central Finance Assistance for
‘drought relief totalling to Rs., 191.365
crores was released during the year
1972-73, and a further amount of Rs.
97.85 crores has been given to vari-
ous State Governments in the current
financial year. This is the highest
ever amount provided for drought re-
lief for any single year. In view of
the huge expenditure involved, this
time special care was taken to see
that the amount was spent purpose-
fully on productive works, and per-
manent and useful assets were created,
which would heln increasing the agri-
cultural production in future. The
relief expendituse was also coordina-
ted and dovetaiied -with normal Plan
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and non-Plan programmes which were
accelerated to provide employment,
Similarly, full advantage of special
employment schemes like Crash
Scheme for Rural Employment
and Drought Prone Areas Programme
etc, was also taken. Besides, under
the Emergency Agricultural Produc-
tion Programme, formulated and im-
plemented to increase the production
of rabi and summer crops, a sum of
Rs. 148 crores was made available to
the State Government in addition to
short term loan of the order of Rs. 99
crores for agricultural inputs.

I am glad to say that with the co-
operation of the people and the time-
ly and effective steps taken by the
State and the Central Governments,
and the guidance provided by the
House, we have emerged successful
from this great ordeal. The Hon’ble
Members would appreciate that the
Government has done its duty by the
stricken people in the affected areas
and join me in paying a tribute to the
will, determination and the fortitude
exhibited by them in fighting the un-
precedented drought. I am glad that
the difficulties of the people of Guja-
rat, Maharashtra, Rajasthan and of
Mysore and Andhra Pradesh are going
to be over soon, as this year the rains
in these areas have been favourable.

Both pre-monsoon and monsoon
raing have been generaly satisfactory
so far this year all over the country,
except that there has been prolonged
dry spell in Eastern U.P. and parts of
Bihar since the beginning of July.
Necessary measures by the State Gov-
ernments to provide relief to the affec-
ted population wherever required and
to deal with the developing drought
situation have been taken. Reports ot
rains having occurred in most parts
of Eastern UP. during the last wee_k
have been recejved. This will consi-
derably help in dealing with the

situation.

We are in constant touch with the
U.P. and Bihar State Governments
and other States and all reasonable
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agsistance as warranted by the situa-
tion would be provided.

MR. SPEAKER: Befgre I allow
hon. Members to ask any questions,
I would iike to recall that a decision
vas taken during the last session and

. earlier also, that the time-Kimit for

asking questions should be fixed, and
it was put before the leaders, or rather
the leaders themselveg suggested it
that the time for the calling-attention
should be fixed, and it was decided
that each Member whose name is in-
cluded in the list should not take more
than five minutes, and they asked me
to strictly enforce it.

SHRI JYOTIRMOY BOSU: For the
Mover also?

MR. SPEAKER: The hon. Member
himself was there and he was a party
to that decision.

SHRI JYOTIRMOY BOSU: May 1
make a submission. We had suggested
that....

MR. SPEAKER: Another ome or
two minutes for the Mover. I think
that would be all right.

SHRI JYOTIRMOY BOSU: This is
a very vital issue.

ot szt fag awdady (wifaav):
oI 71 §id fraz § @ wifgd

SHRI JYOTIRMOY BOSU:
Mover should have ten minutes

The

TEAR WEIT : AT HI N & @
foqz Mz amr &1 9t & wmeT i

Wt viifads aw . A8 F1 € wT
gadl #1916 faae |

MR. SPEAKER: The others should
finish within five minutes.

SHRI JYOTIRMOY BOSU: I can
speak within seven minutes by speak-
ing very fast. but your Reporters
would nat be able to record my
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speech, if I speak so fast.
difficulty....

MR. SPEAKER: The hon. Member
nésd not worry about the recording o
it. We shall be able to have a record-
ing of whatever he says.

That is the

SHRI JYOTIRMOY BOSU: From
what Shri F. A. Ahmed has said, 1
have reliably learnt that he had got
a dictaphone made two or three years
ago, and every time there is a drought
motion before the House, he gets it
retyped and reads it out. So, there
is nothing new in the statement.

What has happened in this country
is that drought has become a perpe-
tual affair, and it is more often seen
than not seen. Why is it being so
much aggravated? It is because the
people have no purchasing power. It
is a man.made thing. In a country
where 40 per cent of the people live
below the poverty lire, it is making
bad things worse.

How wide it has been this year can
be seen from'the fact that it has affec-
ted Bihar, and even today it is the
worst-affected State. The other States
affected are UP, particularly Eastern
UP, Rajasthan, Madhya  Pradesh,
Orissa, West Bengal, Gujarat Maha-
rashtra, part of Andhra and Tripura.
Their rain-God saved them in several
areas recently, but their famine code
is only a copy of what was produced
by their old godfathers, namely the
British. They have kept it unchanged
more or less, and they have not alter-
ed it and people cannot get anything
out of it.

Presently, Bihar is the worst-affec-
ted area. This is the second year, one
after the other, that they are suffering
from drought. There have been 50
starvation deaths, and 30 million peo-
ple have been affected. That is what
Government says. Five million peo-
ple are on the verge of starvation, and
Rs. 10 crores has been asked for by
the State Government, and they have
alsu wanted the grain quota to be

in various parts
of the country (C.A.)
raised from 50,000 tonnes to 1,50.000
tonnes. A detailed assessment has
been®sent to the Central Government.
Hon. Mr, Speaker, Sir, may I request
you to be good encich to direct Gov-
ernment {o lay ihat detailed report
on the Table of the House, so that we
can see what is written there? There
are very interesting things which have
come from the Bihar Assembly. They
say that a civil war would envelop the
whole of the State and they would
join hands with others to lead the:
bloody revolution. It js not a Marxist
who is saying this, but it is the Bihar
legislators belonging to the Congress
and other political parties who are
saying this. Bloody revolution and
civil war. The condition is so bad as
that. It is sajd that “they will lead a
revolt of the drought-hit areas if the
Government failed to relieve the dis-
tress of the people in the parched
countryside..” Then it says that 50
starvation deaths have taken place
and the famine code should be invok-
ed. It has not been done so far. Five
million people involved—famine code
not involved.

2100

It is said that the ‘food situation in
Bihar, a chronically deficit State star-
ted deteriorating in April following
the dismal failure...”. All man made,
because of comiplete dependence on-
nature. In Punjab, you are better oft
because_you had tapped subsoil water,
because you took to irrigation pro-
jects, because you took to rural elec-
trification programmes and you moved.

Then in eastern UP, our informa-
tion is that four starvation deaths took
place. An Allahabad paper has pub-
lished it; it is there. Seven million
people are facing starvation.

In Orissa, particularly in Keonjhar,
Koraput and Mayurbhanj distriets,
half a million people are facing star-
vation.

In Kerala, schools have had to be
closed because of famine conditions.
That is the only State where they have
declared certain coastal areas as
famine-affected areas.
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In Gujarat, they have had the worst
suffering. But recently, they had
some rain. They are looking to the
rain-god, looking to the sky, for bet-
ter days.

Mr. Sarwar Lateef has written a
very interesting article in the States-
man. He says:

“But in the present context. these
are just so many excuses. The eco-
nomy could easily have weathered
the storm if it had not been expos-
ed to gross mismanagement....The
food situation was badly bungled
from the word go, and the Govern.
ment has permitted itself to lose all
control our money supply..... The

government’s handling of the food
situation is an excellent example
of how to make the worst of a
basically tolerable situation. Taking
the crop years (July June) 1971/72
and 1972/73, the drop in sugpplies
between these years was certainly
not so dramatic as to warrant the
kind of price increase in 1572-73".

I would respectfully request Janab
Fakhruddin Saheb to read this useful
article by Mr. Sarwar Lateef and lry
to educate Government as to where
their lapses lie, because you suffer
from an incurable disease; you have a
particular class character and you
cannot do anything better.

Then I quote from the debates of
this House:

“It has all happened due to lack
of rainfall.”—

‘It is due to dependence on nature—

“But during the last 25 years the
Congress has held power at the Cen-
tre, controlling all the fiscal and
development measures, and for the
last 25 years in West Bengal also---
23 years minus 22 months—ihe
Congress has held power. Let us
see, however, what they have been
.able to do: The share of West Ben-
gal in the rural works programme
is ag follows. This is in ro=ly to
question 4454 of 1st May 1972 which
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country (C.A.)
in various parts of the
says—outlay sanctioned for 197071,
1971-72 assistance, disbursement, ac-
tual expenditure etc: Andhra Pra-
desh Rs. 2.84 crores; Gujarat Rs. 3.30
crores; Maharashtra, Rs. 1.32 crores;
Mysore Rs. 1.81 crores; Rajasthan;
Rs. 2.22 crores. .
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The expenditure had not been even
half of the allocation made for doing
the good thing.

Here, there is a statement showing
the position of the Central financial
assistance given to the drought-affec-
ted States by way of relief expendi-
ture, financial assistance, and the re-
lease for drought relief including Feb-
ruary, 1972 and also the per capita
share. For Andhra Pradesh, while it
was Rs. 28 crores, the actual expendi-
ture was Rs. 20 crores odd, the per
capita share being 10.37;, Bihar, Rs.
13.40 crores; actual expenditure. Rs
10 crores; per capita Rs. 6.93 crores;
Gujarat, Rs. 6.90 crores; actual ex-
penditure, Rs. 1.5 crores; per cabita,
Rs. 5.15 crores; Jammu and Kashimir,
only Rs. 80 lakhs; total expenditure,
Rs. 50 lakhs and per capita, Rs. 16;
Maharashtra, Rs. 94 crores; expendi-
ture, only 49 crores. Maharashtra
had the worst drought, but they cculd
not spend the money that has been
released. Your party is ruling the
States. Why is it that the money that
has been allotted for wuse in the
drought-affected areas is not being
used? Why is the per capita ex-
per.diture so low? For Uttar Pradesh,
it is Rs. 1.54. Where is madam Prime
Minister? 'She comes from Uttar Pra-
desh and she represents Uttar Pradesh.
It is only Rs. 1.54. I can give this
-tatement to Shri Ahmed if he likes
to have a look at it.

Now, I come to the final thing. The
Estimates Committee, in their 36th re-
port (Fifth Lok Sabha) have said
that as against the sanctioned outlay
of Rs. 1,385 crores during 1970-71, an
expenditure of Rs. 6.76 crores was in-
curred by the States on this account.
Thus, during the first two years of
the prcaramme, a total expenditure of
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Rs. 30.79 crores was incurred which
is 31 per cent only of the available
-outlay of hundred crores. “Progress
would be more speedy”, etc., etc.

SHRI R. S. PANDEY
gaon):

(Rajnand-
All the figures are known.

SHRI JYOTIRMOY BOSU: Never
to you. (Interruption) I am about
to conclude. I am considering to
conclude. From the material furnish-
ed to the Committee, it is noticed
that during 1971-72, 81 per cent of
the total expenditure incurred in 21
States and five Uniop territories re-
lates o one item aione, namely, con-
struction of roads; not minor irriga-
tion; not tubewells; not water-supply.
The expenditure incurred on minor
irrigation is only to the tune of 6.89
per cent, and for land reclamation it
js as low as 1.60 per cent.

Mr. Speaker, Sir, you come from a
State where agriculture has wade
great progress. It is growing food
for +he country because of one simple
reason; that s, adequate attention
was given to irrigation projects, tap-
ping of sub-soil water, but this wret-
ched Government—

MR. SPEAKER: Order please.

SHRI JYOTIRMOY BOSU: Of
course, yes; it is not unparliamentary.

MR. SPEAKER: If you were elected
as the ruling party, how will you like

it if they address you as a wretched
party?

SHRI JYOTIRMOY BOSU: If I
deserve it, I should be addressed like
that. (Interruption) Anyway, they
are not wretched; they are very good;
they are wonderful—see how the
country is passing through. Now,
what is the assurance that Mr. Ahmed
is going to give us for medium term
measures to bring relief, and again,
may I know whether they would con-
sider putting the maximum amount
for minor irrigation, for the rural
water programme and for things
which will mean the growth of more
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food, and also the
Famine Relief Code?
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revision of the

SHRI F. A. AHMED: The hon.
Member has raised both a general
question and questiong on specific
matiers with regard to some of the
States. I would like to point out that
so far as the policy of the Centre and
the States is concerned, it is

our
policy that more areas shouid be
brought under irrigation, The hon.

Member may have seen that an effort
in this direction has been made, But
I would like to point out at the same
time that to think that we shall be
completely independent of weather
conditions and so on is not possible
for a big country like ours. Every
year somewhere or the other Ithere
are spots which are likely to suffer
from drought and within our means
we have to see what assistance we
can give to improve the situation.
Here so far as minor irrigation is con-
cerned, the hon. Members will bear
me out, that last year when there was
drought in our country we spent near-
ly Rs. 150 crores for emergency pro-
duction programme which was mostly
spent in expanding minor irrigation
facilities throughout the country. This
year also under the plan and non-
plan provision, there is sufficient
financial assistance for the purpose ot
improving at least one million hec-
tares of land under minor irrigation
for the whole country. Efforts will be

.made in that direction. He has raised

the question that there had been a

‘number of deaths in Orissa and U.P.

I have had enquiries made and so far
I have receiveq reports from Orissa,
U.P. and the State Governments there
have denied that there had been any
starvation death in those areas
(Interruptions).

SHRI JYOTIRMOY BOSU: On a

point of order Is he saying that he is
awaiting dead bodies?

SHRI F. A. AHMED: I am await-
ing reports.

AN HON. MEMBER: We want a
parliamentary committee to go to
these States and let jt find out.
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N wew fagrd owdy ;o
oF qifaariied FAA oAz a3 @
{HR AH HIF AT T | g
aifaq &4 & faq da § & ware-
v Iwmglg | aga@mINg ¥
T FE & fF A gfd ) w
W A AR AT wiad g W
TET {1 FE

Nt G 24t (I5dT ) - qew-

93 H 21 FMYT AHCE

SHRI F. A, AHMED: I am afraid
what the hon. Members are saying is
not borne out by our enquiry, As
soon as as we heard about these alle.
gations we took immediate steps for
making enquiries and our enquiry re.
port indicates what I have said....
(Interruptions)

There ‘was another question the
hon. Member raised. During the last
year we gave a very big amount for
relief measures to the various State
Governments. He particularly refer-
red to the Maharashtra Government
and said that it did not spend the
amount allocated to them. I do not
know wherefrom he got that informa-
tion, but according to my information
al! the State Governments which were
given this financial assistance have
spent much more than the amount
allocated; not a single case was
brought to my notice where the
amount allocated has not been spent
at all or underspent.

In Bihar they have asked for Rs, 10
crores and also 1.4 lakhs tonnes of
foodgrains per month against the
present allocations. We have asked
the Bihar Government to come here
immediately and discuss with us, and
whatever is possible and necessary
From U.P. we have

will be done.
received a demand for allocation of
funds and for more food. In regard

to the deficit areag of U.P. only this
morning I learnt that they have pro~
vided 10,000 quintals of wheat for
being sent to those areas from the
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surplus areas and the situation was
well in hand. It is true that Bihar
did not have raing in July; the same
conditions prevail in the Eastern U.P.
I am told that during the last one or
two days there have been some rains.
in some parts of eastern U.P. and also
Bihar.....(Interruptions). 1 am giv-
A
serious situation occurred in States
like Maharashtra, Gujarat and Rajas-
than last year anq we were in a posi-
tion to tackle that situation, and 1
hope they will have complete confl--
dence in the Government that if any
such situation arises in Bihar or U.P.
that will also be tackled.

MR. SPEAKER: Shri Shashi Bhu-

shan.
(Interruptions)

MR. SPEAKER: I am not allowing
any other Member, I will call only
those Members whose names had been
balloted. May I say that the decision
of the Leaders also applies to Minis-
ters; they should alsp be brief.

WY mifer waw  (feror feeay )
e WAEq, 4% q@ &1 X gAY
M H TR AwS a§ ¥ HAT AT
T[T & | Sy T & JET H A A0
¥ 9@ T gE F A0 A A g
fog™ ad o= "grTz, WY, TAI,
97 ¥ §8 9= A7 TeerrT ¥ gar
e, A ATHETT T AT 400 FIOT
wqy & fasa mgraar 0 #ISAY
0T F qET F A F A AFT
937 g7, 394 W1 wRT waTv frafy
dar g gt Y, AfFTAFITIIT R
FoTeT WY OdY grera aey dar g Y
st fr gfagme & w@¥ qar &7 4%y
g1 (smmwm) ) T oQF =@,
UF U, UTh TE, UF gF A7 A
F@ &, § oua T fewa g

tq a¥ g w2w & qaf faai
s fagre ¥ qw. agd @¥@ g b
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TR@YT, TAT<E, AAEAT )T HAT-
air foit & feafe aga @a7 &0
F£ g A W qferat @r FT AR
7 WE @A GEET I I
agi owe T @ e A
faarel ww dar g€ otz it dar o gd,
az fzarasr & ar W & W
g3 FHT qTEX FATFT FIAT FITGIAT
FAT AFA § 1 qdd F 7 fawat
] q IT T IS ARG, AFA
fergmm #t g ot fesraar a1
T F@! E )

I &A F TmA F gFA
glgs  F&W § @A =ifgg
FrRT-FE WIETH #7427 99 FT
wat F weET Y arAr Aifgg )
I AT AIF T T TEAS 4
gqt A 7g feafa 13 § @ Asd
g | TOARAFAIE AT ITIAR
¥ g8 aift FwAy A o= g
gravr Frag g fE &3 gl af -
e F Amaw A FHI JF ardd
ar

A qarT g E 5 @ Fq
as wifa o wmifga w©F
gL FAT ®IY FT JAT 9 Hodb 7
g F w1 39 A fAeT a7
T AN sAar F wArs F fm
THRM fRAr Srar 7 w9 gEw
FUT 37F FT QT AT F qrF
g 1 I W fawm & A agf
AT zRaww ¥ ewrar arar ?
geafd I7 W ¥ &, FfFT 99 A
o &fqv Yow Smeii me
I W FF Az g, A 37
g@ gt 1 T fFA ot 7 g
FIT AFH Rl 1 w37 araw & e

Rzl

of the country (C.A.)

FTERF g9 7 A AT & 77
Wt Fgr AT § & g@R s
TAF FY GFA QT | gw AW F
g fF g7 @i & owew wg,
afs gw sareT ¥ SuTeT A gHEST
F A% AR AR AT FT FA
AT @Y 7% |

go fto ¥ qif faal ¥ aiw AT
qF &1 9 A% {6q7 741§ 1 F4T
FER A E 2 fFaaag §
AT FEIT &1 A | ATw fwar
wTr 7 FT gTHTCAE WY 19§ E
fe 37 g7 & fq9 @i )X 1 IR
91 ¥ =fus w9t g, I9 & AE
feqr s ? Far qL&EC qg Sfaw
Fuit fe agr sarer & sAmET A
# FFA QA IT ? FA A F

adY &1 fagrer 7 wgAR g &

FOTATT Y U IA F ANT FAAT F
Fat & qaad ?

Y & AEAA AN AFAT © FHHEA
dayr q @ g fF osaam &
STET TOAT AEAT IAmT 9% @d
g ar gard arfaer
§ @I gawgHAEM g9 I9 A
FAT TG F4 | IR TG A FGT
g fw sgrer & satar ®IT A TH
gEr  W1F 1 & FgmET "wgar §
fF fredr fage< 7 1,25,000 HIT
159 g oY, 9 3W 99 & 9§ F
1,93,000 Y TE § 1 FAMT T
2 f5 gweg & WY SATE TEA @M
I 59 q3g AT F1 RIT AT |
(sqawta) w& &% WO AR FA
F AT &, gw @z qEAde T
FFFTFITIOLH AL 3 A g T,
Tg FA A FIWT F3T
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SHRI SHYAMNADAN MISHRA

(Begysarai): Sir, from the state-
megt and the reply he has been
giving, it is obivious that the Go-

vernment does not have an adequate
.appreciat.ion of the situation that
is copfronting in or is developing in
certain parts of the country. They
are still in the warm bath of com-
p}acency and that makes the situa-
tion more disturbing. We know from
our intimate knowledge that in
many parts of Bihar and U.P. the
situation is getting out of control.
Recently reports appeared in some
of the national dailies that in Bihar
looting of fair-price shops, of trains
carrying foodgrains and of standing
Maize crop have already begun.

Would the hon. Minister kindly
enlighten us on this point whether
they have received information that
such looting has take place? They
have been in the habit of denying
starvation deaths. But would they
also deny that looting is taking place
in many var's of Bihar, and it is
fairly widespread? I would like to
adhere strictly to the decision that
we have taken with regard to a Call-
ing Attention Motion and I will frame
my questions precisely. Secondly, is
it not a fact that from fair price shops
foodgrains have been lifted in orde: to
complete or try to complete, the target
plete or try to complete ,the target
of procurement and that has made the
position worse? If you are lifting
foodgrains from the fair-price shops,
to that extent you are denying the
people of supply of foodgrains from
these shops.

SHRI F. A. AHMED: Is he refer-
ring to Bihar?

SHRI SHYAMNANDAN MISHRA:
I have come to know about it in
Bihar. Then there is a systematic
way of corrupting people. Is it a
fact that the Government have been
giving to the baniyas bags of ce-
ment, sugar, cloth and so on in order
that they may be in a position
to supply Government foodgrains
for completing their target of pro-
curement, at the same time permit-
ting them to fleece the people? Ig
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that taking place in both UP and
Bihar? Is it not a fact that the dis-
tribution system ig collapsing in the
absence of adequate supply of food-
grains? We would also like to know
the assessment of the Government re-
garding extent of damage to khariff
crops. Would he give us an idea of
the extent of the calamity that we are
facing?

The hon. Minister has stated that
the Bihar Government has indicated
its requirement in terms of food-
grains, finance and so on and as the
Government is kindly disposed to-

wards them they might consider
‘their demands  sympathetically.
While T would not like to put any
question about this at this stage,

may I say that the people of Bihar
are suffering because of the uncer-
tain political conditions in Bihar?
Since the former Chief Minister
did not have enough pull with the
Centre, he was not able to get eno-
ugh foodgrains which the State
badly needed and since the present
Chief Minister is also not a man of
much consequence, he will not have
enough influence with the Centre
If that is so, then the fate of the
people of Bihar is really pitiable.
So, the hon. Minister must remem-
ber that it is not only the Govern-
ment which is in the picture but the
people are also in the picture.

SHRI ATAL BIHAR] VAJPA-
YEE: Now Bihar can get as many
railway lines as it wants,

SHRI SHYAMANANDAN MISHRA:
What is the information about the-
ruling price \in the open market?
Is it 200 per cent more than what is
mentioned in Parliament? If so, 1n
what way would the Government
mecet this situation?

Lastly, in the case of Bihar they
have not given even half of the
requirements in the past few months.
In Kerala they have been reducing
the supplies from month to month.
In the case of UP also they have
not been able to meet the re-
quirements. I do not have the in--
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formation about many othr parts.
When would the Centre Government
put the Kerala Government in a posi-
tion to open the schools and colleges
which have been closed?

SHRI F. A. AHMED: Sir, I would
take the last point, which has bsen
made by the hon. Member, first. I
think, he does not have the correct in-
formation so far as Kerala is concern.
ed.

SHRI SHYAMNANDAN MISHRA:
All right; I stand corrected.

SHRI F. AL AHMED: 1 would
like to point out that we have been
supplying the requirement of Kerala
more in rice than in wheat, but for
the last few months we have redu-
ced the ration of rice and increasd
the quota of wheat.

SHRI SHYAMNANDAN MISHRA:
Do you mean to suggest that the
total quantity remains the same?

SHRI F. A. AHMED: Yes, the total
quantity remains the same.

SHRI SHYAMNANDAN MISHRA:
No. Please mention about July.

SHRI F. A. AHMED: We have
been supplying in the vicinity of
85,000 tonnes of foodgrains per
month, more of which was supplied
as rice and less as wheat. In the
beginning, only seven to eight thous-
and tonnes were supplied as. wheat,
the rest as rice. But recently we have
reduced rice to about 45,000 tonnes
and we have increased wheat ac-
cordingly.

This question was discussed by
the representative from that area in
the month of May. We gave them
further 10,000 tonnes of foodgraina.
Again, when the question of supply
for July was taken up, as we have
reduced it to other States we wanted
to make the same reduction in the
case of Kerala also, but I am glad to
inform the House that this matter
was taken up and whatever was
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deducted has been restored to the
Kerala Government. We have sup-
plied in terms of wheat and rice
about 10,000 tonnes more than what
was originally intended.

SHRI VAYALAR RAVI (Chiray-
inkil): That wheat is not available-
there.

SHRI F. A. AHMED: We shall see
that whatever.... (Interruption)

SHRI SHYAMNANDAN MISHRA:
There is a great disparity between
allotment and supply and the Kera-
la Government has been making a
complaint about it.

SHRI F. A. AHMED: Every ar-
rangement has been made and thev
were satisfied. Recently, the Chief
Minister and a large delegation
came and discussed the matter with
us. They have gone back satisfied’
and there is no complaint that what-
ever we have supplied has not rea-
ched them. We are making every
effort to persuade the surplus Sta-
tes to send the quantity of food us
early as possible. The railways
have also been helping us. That
arrangement has been made and I
do not think there is any complaint.

SHRI SHYAMNANDAN MISHRA:
It seems to be a wrong statement
that the Minister is making. In the
month of April, the allotment of
wheat was 7,000 tonnes and the sup-
ply was only of the order of 4,100
tonnes. Similarly, I can give figu-
res for other months to show that
there have been disparities between
allotment and supply.

SHRI F. A. AHMED: No. there has
not been any disparity. So far as
the month of April is concerned, the-
figures ] have are: rice—67,000 ton-
nes and wheat—7,000 tonnes.

SHRI SHYAMNANDAN MISHRA:
How much of this 7,000 tonnes of
wheat allotted reached there?
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SHRI F. A, AHMED: All
wheat reached there.

this

SHRI SHYAMNANDAN MISHRA:
The Government of Kerala is con-
testing that.

SHRI F. A. AHMED: The, Chief
Minister was here. Even he did not
complain that this wheat had not
reacheq there. Surely, he would
have complained to me if it had not
reached there.

So far as Bihar and UP are con-

cerned, we must take into considera- °

tion the availability of foodgrains
in those States. After taking that
fact into consideration the allotment
to both UP and Bihar has been made.
So far as Bihar is concerned, the
target of procurement was fixed at
six lakh tonnes but I am very sorry
to say that oniy about 49,000 tonnes
of wheat have been procured in that
State.

SHRI SHYAMNANDAN MISHRA:
The production was very poor.

SHRI F. A. AHMED: Therefore,
while we are making the allocation..
(Interruptions), ~e have to take
into consideration the availability of
foodgrains in a particular area. The
situation that has arisen during this
month and from the beginning of
July was not there. We shall cer-
tainly take that fact into considera-
tion. To whas* extent Bihar and UP
can be helped to ease the situation,
we shall certainly do so.

SHRI SHYAMNANDAN MISHRA:
Because a State has not been able
to meet your production target,
snould it starve?

SHRI F. A. AHMED: I think, the
hon. Member will bear me out that so
far as production of wheat is ~on-

cerned, it was much better in Bihar.

At least that was the indication which
was given to me before the procu-
rement started. After the procure-
ment, different figures are coming.

JULY 24, 1973 in various parts of the

224
country ( CA.)

Anyhow, as I have said, so far
as the requirement of foodgrains is
concerned, Bihar has asked for
1,40,000 tonnes and we shall see to
what extent we can help them 1o
overcome their difficulty. '

Having regard to the availability
of foodgrains in a particular State,
all these facts and circumstances are
taken into consideration and the
allocations are made. One has to
look at these allocations not from
the parochial point of view but
from the requirement of the entire
country as a whole. We have to
consider that aspect and make the
allocation.

So far as U.P. is concerned, alrea-
dy they have moved 10,000 quintals
from the surplus areas to deficit
areas. If any assistance is required
by U.P,, we shall certainly give them.

SHRI SHYAMNANDAN MISHRA:
My questions remain completely an-
answered. I had asked a number of
questions.

gy 37 FE W= DN FA o o9
#z w5 4 Afeq oA oF-NAR
FT F v qW £

ST WEIET 1T FHIE
AR ¢, 47 SrE¥ )
st somasea faw o afwa

1 M AA1T 99 § I F WaE WA
aifgm

SHRI F. A. AHMED: Actually, I
cut short my observations because 1
was directed to cut short my obser-
vations.

sy smAAR fox W ogET
a1, 747 fagrz & oy & feafa FEY
graf d fF qeae g i &
g A T § W W SN
L B A I A
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MR._ SPEAKER: If we strictly go failed. We had very heavy rains yes-
according to Rules, then a Member terday and the rain water had en-
can ask a question, only one ques- tered the basement. They are try-

tion, and a number of questions.

ot mWam=A faw . wErETA
W F AR F qOT 4T, I9 & ;T
yaE g7
SHRI F. A. AHMED: We do not
depend on the reports of newspap-
ers. In these matters, we depend on
the reports which we receive from
the State Governments. We have
not received any such report so far.
(Interruptions). May I say, so far
as procurement is concerned, I have
indicated throughout that they have
been able to procure only 49,000 ton-
nes of foodgrains out of a quota of
about 6 Jlakh tonnes? (Interrup-
tions)

Hqeger  WETT . FA A arfed
N awg & i w1 qr oferariee
gEA Faauee ¥ =@ wat A1, fowd
il aelt @ T oAt AR e
A N awg ¥ AT UAT-AvEmAT
o Q1T gy Tt Sga d, Agaamn
T F WX Sarér W day A X

sl 0go URo TAAT (FTAI ) -
FN armA FR qu fawen frd &Y
asg ¥ off gEd e AR
FHA AT TZ AATE | TR aArewE
gar § & g AR wraTE HalY Y
W @ &, qg w qF A Taw™
g fear war & agi fawel frd,
foft 7w a5 T8 G

Wt wy fewd (afEr ) -
T @ fawet ¥ w0 zw foau
TR FHY w1 @A ey |

MR. SPEAKER: I have asked the
staff to open all the doors and win-
dows because the air-conditioner has

1075LS—8

ing to dry the wires.

= ggo Qo FTAT: A THT
FoEAT Agt anfgu, g & ar. ..

qeqw WG Al AT 43
ElEvll

SHRI JYOTIRMOY BOSU: We
shall continue to work because the
Session is short and we have a lot of
work to do,

it wy fd 0 wemw  WENET,
Wl wERE &1 W1 Fww A A,
TH 9@ A W SWAT F s 4}
FE A fegad & KW
wWaA A QT Ew EmEfE A
feqmr  afewr  ww fEam g, afew
qfcfeafs & S T @, 99 F
Tk ¥ #g uar wwar g o A
faeger wemE 7EY §

wegw AEITE, I@ @ & AT
F oz #fagmd ot fadt @ QT
T ¥ san g W &Y woly siai 4
TR, A qorT, gaT faet #
g 2@ & | goAT & Ag WY
@ g, AEwE, 9, WY,
fray faeit &1 am §, &« fowi A
foled o & oy @ AT E
FAT QRE A Ao ot § w
a7 F TR gamEd § QAT 98
¥ Ay 8 tgg WA AT G
ieT T ¥ UF gied ARE A
T fF 97 F1 0% w9 @ § W
T § AR A A F FK WE
T S ARl
FEr geed W) 78 <@ § F |
SEEECELE &
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[sit =g, formdd) M 1266 AT F1 fear @ Frmm

S WY AR o gEa g, WS T FT ) wEEE 100

79 FUE F dw J wgy g 5 ar
for & y@ ¥ samaT s &
TRERE A A 7 gEd g, w9
TR AW AR g ) a
favafqare 1 e o9 F wwrE
Faxrmr g \aw F Jw A
I feae gur SR\ F WY F
ary fmew s W

T O el § q@T  q=|qqr
g f& offafs frat e

F9 & fao @it Y F1 wwww
g 11 3g fooolt @ =g
g T ¥ Fue o § AR fw
feeel amm smomd & RIWF AR
¥ 3T A aeEd A g
o @& @A e § qm
F TEA TEAT AGATE | A AW
F OF qftEm g, IFW IGL ;1 AT
LFN FT A, AR AN W A
FOE TF oATfESH F AW A QT
F W A G oANT FF
Tg 2w Ay fagm o 3w A 8l
FOF E | IHRT TH AW HT CF
freft wfq &1 st a1 SEA @
sre foar § -

13 hrs,

fam,  aft g ¥ faew
gfs mmerEde A T A=
TR Y qEN FAE FT GHAT AGH
g1 gma Al famwrg) ow=-
T e R FWMAICE L I
T H FE GTET AL A R
T FEA Y, G FEE E | A A
g9 Nz TR E wF#m

¥, e'sody AT &1 6
HEH 9B 39 F qrg A qA o) ag
a9 A WG T FA TFAT TR
F fag | SEEr S R SEE
TG oA Y IW@ FOAEAD F1 AT
T T | g WHE AT A
AT 21 T A@ F FL @A
fFa & oo & "X Ta aFd g o
# war S ®v 9%y 2t g wmg

- w1 Bifed, W, gw W gEl e«

¥ AT A F qdf 9ET W AR
fagre &1 v F7 & wf feafa A
IAFQ gifas FX 1 F OH9
WA EFRFH F g qar g ?
A AT ® AT wy agi &3 € )
AT AT R AN @ E T T AW
dT €7 e & A € o fow
g gfieomi ae gy wearany At |
0 & forg fagme faam 7w & sree,
st gfearg faox ¥ uF adesny afufa
FT ST FT & AT FT T(CHT FY
FAT ISTAT, I A@ Aeqgey wRRy, H
orq { ofY A Fo fF A wey o
¥ aa =Y w7 F fag A
T & @ oW TE A, oar f
ghema. far & feanr, S1F awr @
WA fAEA L, A A IEFARA
dar  sfsw

AEIOE F AL H AT g
Argd 7 # fF et awi gt nf g,
9 3F ¢ | FEF FAAGAG A1 AV
Aqeg & AT g 3@ ¥ FAT AT
50 a1 AIGH WAGA AT FA FL A
T & A, e, wwe, faaas
¥ A9g AT @A | Heer
ant g%, dfFr wgrae § <@l A
TEAE WEIRA, A F T SAIET AT @I
t wify 39 @ & foaml 3 9 )



229 Famine and Drought SRAVANA 2. 1895 (SAKA) in various parts 230

Tg WGl 2@T g &1 Ay wede
mRieg, foafa A e & et §
FE N T ARG FHEA | AfEA
T FTEEAfr 37 & FaA & ¥ 2w
WE ITX T AFAG BAT &

freer w9 TR A ag @
afm fer am @ 9 f5 s A
TE & qfe feard wra ar@drar
ag wre wE ¥ gfea o @ agme
a1 f& wRa  wETaeET g T ) we
AT wATS dar g o g R T
T TE TR ATHY GUEATR | AT
1972 FT W0 ¢ fage 7 I747 |
IR w71 fF ow R AT Y
sy faRwi & 7Y s srom_ afes
70 @ g2 fag awg gw faofa
FY A amammwr e fF
qgr § W@ F oo fAat Pt

FET L 18 WEM TN A ITF
WA T | HR AW ATF I gAT
T §?

WEQEr WEYEW, Wed F TR
gETae o, & fagral &
g9 ¥ 7@ 9T, oF @@ & SreQr
gfF g T ¢ anl ¥ fgrge
¥ 25 30 Sfawd o¥ wTQ« AW
w1 o aEafs fefesgmm 3
gra f@sm™ & FH, FET H A
FT FW, WG FT FET & 72T |
g § qTEgIE T WY F &9 G
g 1 25 30 sfawa v F
gEd ® Wi F1 qwiaw F i
fgamr @m fom # @fage 7wge
g T F W A g, 8e fram
g fom & agr S #1 w®@ F q7
AT A€ g @

¥fFT  Hemer wERT, aXE &
ara #r5 am Aifa 928 & 5 srEn

of the country (C.A.)

¥ 9 arelt Y F aw F W) @y
¥ dar I T W ¥ AT gged
@ I e TR # E a3
F ¥ fag g dame o R
T AT TOT AT IART HIE FE
TA F qE AEr &1 | #F Y
fafewr IU9 & ST F T ¥
age Agf g 1§ 9T T w e
waTeT Ag oA § at fREm ag e
FLAAT T AT | AR
oo w1 foaT AfET arg ST 7 Wi
ot @ wAfeat FY 941 gL TS H
it wWrE 1 & 18 ariE A g
AEE FEaAX 3@ Q@ ATAR ST F
&% T T 2@ f g Ao ¥ wwE
F M, W TAT A @@ §, T
s faet #wR 88 daT fae) s
g a F§ wwiaw wew § [
g1 dfrFTag JF e foma-
T FTF I IHIGX TN A9 &
wee  mfaFfar § faor w3 /4 F
TOA FTAE QA & AT ITH AF
1% 3030 % fgam & fawr<@r g
FifF qoaTs FEIFRER 0F IR & 99
5% 10 %o ar g, ato o o
10 ¥ 15 %0 ¥aT g AR T AE
¥ g gfuwfat &1 & feear o
g § | T@ieT W & 9@ §9Y
Fr FrE & Afg 7 § )

rmFgTE f 10 TFS AFF
feam w1 @ ¥ vz dfvw #R
g ¥ St ¢ frm & 9 F
qfe ¥@w ¥ foqg o @

" FY, a@r § FAS A9 S

d sfew Ifaasw T FT 1 76 %0
fraesr #1§ Sfaq s adig o (&
3, 49 ¥ wiaTEaTFT HI gL
FT AW aF T E 1 HT H§ IHAIT
FT aFa § fr fFam ora#y 76% F
WA ¥ A T A IW? S -
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for way, o & mfas § 57 #
oo gy § §99 ¥ faq avew 78 FT
EA, FIC@ASTA F1 AT6q TG F39,
e feem ¥ 76 20 frrew FA0
R, Afew W w® W g SR

freear gwa, afFF 2 uFs, 3 Uww,
5 0FE, 6 THY I foqmET ¥ o1
76 %0 fred @ aF a1 =md §
ST F AW AT AR )

Aeldg wgEq, 74 7w § f5 am
Afs A awwm @, fafrw e
F S I9N§ 37§ wgow FA AT
ST ATGTEF FLATAT 91 T390
A W] 10 gFT N Qi
F BT IFTART fomd T8 TR
g 93 sfarF fausme B #%
¥t g Sfa@ Tm w9 F faar
T |

1966-67 ¥ fagre & 3% «iryor
sHFET w O ow@ET Y, A
IgENT AN F OGERX I
F AT a1 1 A @R wER,
afgst S @9g @ 49, § 3@
FFITFT A TG FATE, 99 F1
%= § frean snfge a1 71 9 fra o,
¥fFT oA waww R oy A,
IR TGN TH, FE A R
TG F gFAT @ a@ & fF, ST
# fgemy &1 s @gR 99 A
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awFR ¥ fan, feft st s W
war o fer o g3 AR
wuTfEsi &Y AT aw & e g @
e Aw YA @ § w7 5w o
FWFW A AGGLE 99 F A
F1 A frerar a1 1 AfF wmo AT
FT & qT@ WE FW A @ R,
o W g R AR &7
wfeaes & AR a0 TaWTH G 1 FI@T
g1 wfvw s @ ofdaafs #
T FfogamacE@g ! fRRre
T AFTA I A, TA & FAC
wEarfoer =Tt wWe?
FN wer O @ fow e o
e 99 @ &, A FH | faoer F
den L afagt s afuwfa #1 ageq
FTFW FQ § | TR 7 fgwa am =
7 @I A1 =1 Faa 5 fag Y avER
WFfaw fa &1 FfeAaw o
Fa a1 feeet B 3T HKK
AT qTFX F1 IJACH A FT F19
FE | @M I AE AFA &
tr'maﬂ'r@m? TH g AF FT
qHEAT AEE g1 qFAT g |

4 Y Afqat F A 3=3IQ §,
faqeor & wmer ¥ amaw B
g F FW fr@w F waS g0
§ TEHTATATE TEEE | A
qe kg wfd AET &1 e § &t
T AR AR T F W R A AR
9w faear § @ @02 s ?
R TR & T Fw@r
g f& welt wEg AR A9 @R W
T9 AR X qg THT A FA & ar
T A & et @ fF wTT o @9
Ty afafa aa1 #3F q&f IO W1W,
fgr, ¥ qur 3w & A N AN
@ AEa & foee § I @R
R aM & fag #§ AR arf@ 7 #%
JEqH WGl W A F AN A
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art KT T/ T &7 GTEAT  FY AT
T TEF A A 3T gATT W F

o FEEHT AAY HYAT ;AT
g F @At w1 Y A My
g | gAH G F FER F A8
IR oF & qara fear e & e
go o, fagre mifs ¥ s X g
# @ AR A A g @R,
T ¥ AR AAfRE  fEEW FE |
B g AR R AT TR & qaw
3T T H A F oA frnd W
B wedt & IRt 99 gATL F Sme
Hq7 ST FT T AT I AT ST
AATHE  FTEATE  EW, Fe |

PROF. MADHU DANDAVATE
(Rajapur): The hon. Member had
raised a question about the double
‘marketing system, but the hon.
Minister has not replied to that,

ot 7w fagrd awdd ;o wEr
AZRY F qoq FAH § qE) TN A=
Fraq Y AT :N | W aJ=@%
T ¥ T ogee § @t it #
qTRE L7 F wqfe A@T gy ey o
aff 7 =T } B e R =
T #T @Y & S TR g Wi
F1 fegra dreq & aqw A O ) A=
WAIA & A qT FEFT Al &
ghar & @ 7% = 3m A s
#r faiifasr &1 qar F@T 99 0
Tg 3F ¢ fF 48 g § awl s
g 2 1 Afd oy s WA @ aF
TE FET A ey a8 qwqW &
& srar Aga g 5 e & W
¥ fam garer §, aRw AT ¥ A
wt war feedt §, R ¥ aoE
q g qay w1 waew fFar @ AR
W wm qfeas feefeqmm faeew
¥ for avit a7 q<ETe ®Y AT A

of the country (C.A.)

? o7 fau fra o Y e Y
TEq 2

AT FT gFW @ A @O
T 3T gEEl FogA A 1 W
AW § IEF UH AGAT FA T@ W
" mET § EE ¥ | 9g e R
¥ 22 wE F T A WE F
ferar T & | 7 T 2, AT AT
targa wa w1 faweeEd § O W
F A9 § a1 a9 F @ g Ag W
A Fe AR g A g g
T wENEw AR 2G| S TN A
qFM ¥ ag AT fem o § A
fFT 20 79 1 @ FT A AW QY
A am FEq f5 oA@ T e
auI E, M@ T A g WA
& AARQ fa1 T a0 | TFR
W ogAw ¥ W} a9 dW AN
T 3 Y g, o a s A g
¥ frar gam & | i g § < fRT
gaTe faar wr & ) 9 W T AR
foet oe & 9w ¢ §F WX IS
¢ gy g ¥ waw R
THAFHA MY R E | TG 5 FAAT
# FATL, AT, WEHT 210 AT fFge
7% faw w@r & | T e HY AT
FIRAT | QY I AT gEiU 99
HqEHT FT GO FT amhd qgl q@
TE | & AT ATEAT § OACH ¥ FH
¥ F9 foear o | 1 dwer fear
2 mwmAr @ g frooE WM A
F {7 aig fFe ag faean wifegd
FTFR TAC 5 A9 FA H FEEAT
g fram 2 g § 7 7 o Y 79
REA dF9H HH AEIRET FET AT
& 78 @ aTrT F A GOR F AT
qEawFaHl # qfd FT T § 7
TR AG @ IR AW @ X AW
FHaaoasy & 7 o femY ¥ A%
T JBC § | WG AF wl g wE
AR TRT F W R o @ §
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[=t wE= fagrdt aroadt]
FT FER N TR F o9 4 @y
4t AeY a7F ¥ Iaw Q& femy wn
¥ 1 uF of@ ¥ &t A ¥ s
T FH A FT qFA § | a8 Fraw
TMAT AT W E 1 AL AW A
ivRsfe dmmafid | @ &
faq aew 78 & | o foiw dra
# g F &M & 9T § IE A9
M T T FR A ez W} 7
FT gER qEEAT FE aE @)
TR R | WG A e & e
T @ @ f waEg wE g
I W F Al fagw ¥ o=y
oW R 9@ @ g fafa
T § 1 FMA AR aer
WY 2z ¢ fa@e o, g@er wwm
¥ | qEr wEH Fa A Fr | J9-
faa: & 7 #Fafq quae | X
W AFE F qFEA F@ F fAQ
F7z 7 fage, I Rw  afe § wgw
4 E T frw, v aed @)
N A7 w7 gm Fd A € T
TR W T Tarw TG e @
T g fF A wa F1 e w7 ARl
# s A g3 | fawlg A oA
TgHA A AN FT OF FE @
gmr g AR amud A T
TR § 1 af feufr fage &1
1T AT A F MO N @
2 | 39 Warag feafq w1 @ qaa &
FE A3 TG 139 ¥ ot DB @Y
GIIq F1 g fFA ww | wEwA
¥ 7Y F fag A A oA Fag g &
IR FAT AT FA F7EF X HHAT
T AT g A Fw e
HAEEH A A 1Ay 7 w2 | &
A AN § F fm wdw wed
AR qF dveqt § | A@E F HO
TE F omAN ggEmr AR Ffed
g1 T § \ AIATTRA & aTed waed
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ot s fagre i et a1 4
FH qaT T 5 Foaw wATS A A@
F 2, gt ofcfeafs fFadr TliT
g a #7 gwrl SRl
T e ! og@w Ak ®
Fdaeiy afafr gema ) g 3w
27 wm A AN WERE W A
FY gfufq afsqa w7 &1 wea@ ¥ I
oy wERE ¥ 9@ s ! F
T @ Toefas amw 9s@ v
A o1 @Y\ ga & fE R
T ofcfegfa &Y wflar @@ s
TN ¥ TR A T § oA gew
Wy ¥ oTE oA fem @0 K
e g fF qamar wm fe 9w w12,
fagre sz & @t #1 wed Fwt ¥
FH W F foq #17 F w0 FoIC A
W wEag ¥ oW W W
™ @ ¢ oA oag w9 ¢ fr AN
TR ¥ qur@ da1 HEE W ¥ w0
FF IT TET FTGT A1 qT F faAT ]
T A & A R g A wfear
dar w & § ?
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qw & fem % sEw T
amﬂmﬁsm%a‘fseﬂ‘t?m
A faem A freerd @ AT A
| TN AE A AT TE A g
faonfy a=i &t W X FL A A
afrea & 7= 7@ @R § | W T
e & fomt §

«1{ scapegoats were edible, there
would have been no starvation in
India".

afq ¥ 50 Y@ WO o1 A §
At forgeam & A war W@ AW |
Ifrg afwr & av¢ & J Y wq W0
T & | &t A safE| gaw
@ & AR e A i wr
wfr IfFq Tl o S TG ¥ 9
at ofrfeafr w1/ & e & SO
e e Far @nm, ag av wiaem @
FATA. |

,‘ﬂm’}q qﬁtﬂgﬂ:aﬂaﬂ'ﬁ
TaiE FY ACE ¥ FEE F AWA W@l
T 2, 9w & ag & g e S
TT9E g T % faox 9= g9,
T ¥ M FT AT FW TEAAEE A
fir AT ST F T F AR AT
7 weg qgers T 1 & A A aa
¥ T & fr g g W AR fER
# = 1w B am a3 F fag w1}
whffee SE B FTH WER GgEE
¥ foam %20 voT @ & 1 (3WNW)
& ¥ st wr & fr ot % d godio
F aeq® 8, qX WA o gfeen
faeft ¥ f ag govam foar o =y @
fr aoow fefigren & o8 gO e
oA agt W W A BAT NI
mew ¥ gf@ @ # fean s

of the country (C.A.)

N wEw T aewd g
IEH ANE § OF HISHY T TF 2w
# faq foaar warer fear smga ?

W FATER FAl WgHT . AAL
qFaT T ag % qae 3o § | A
T fgrgEarT 7 U afawd 1@ Agh
g | fowt g @ faar wrmd W
et e, sarRr  (s@wwm) A7 Far
éfq'm?-;“rﬁvqﬁm T T/
& | A AT T2 qn‘eai%rmtzg:
R TIARCT | §Z AX F 48 0
%mm%&wsrﬁmm%
@ & o A e fagae &
S 1 (mEum)

SHRI S. M. BANERJEE: He
should reply to the question. The
question was raised by Shri Vaj-
payee about the quantity of ration
which has been given. In Uttar
Pradesh, it was reduced last week.
Let him reply to the question. (In-
terruption).

Y FAWW  weAr ggwE : K F
@ & fr 7 A1 ew ama wx AeEte
2 fr fofgT s W wE A WIS &,
frar W fawr awar & o feaam
T U M F AT I aFa § | T8
3G FT W B UF Wz ¥ AW F
fofeR foge #@ & 1 g0 7 =AY
a% #15 afw W e &) faar g

e aF ¥z Fllw #1 andas g,
fag maHz A aFET @ FAOE
T A AT T NFAIITY FA
2 fr & el Tgi WG AR W I G
FEAT FT F IT FT IEE F A
¥ <@ #T Iq #1 AGR &7 | o Yo
TR ¥ W 21 0% WY F S
FT T AT § | TS TN I
F fem @ g AR IR I qw
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[+ waeda wt s

F faar & 1 w®F a% gw = g g,
To dto R fagrt § T & ¥
i AvirsmgFama
AN F FTH TEEAWE gew ¢ TS
TEAZE F ATH F AR AW F
FH ME AT AR W AT AR
@ AAT |

e ¥R A qor § 5 fRaar
A gure arw §, e g oA
q " @ & W AT g gx W
qUH AeF § @ 7 @ g | T
aE awEm a9 g, FO9 F09
11 " = g wn fefe-
S g | K IR Fg 5
qrEa Ay @ AT W
ag FAT % fr @ A O fF fre
A R T 3 AR e g
qET § AT @ § | AR W A
adi w1 @ @ @ § fF e
T # foat g § A AR
¥ 2w I A QT FL |

ol AT € PR ) AT 0F
& wET & T A drow A g,
IW O AT TEA § | WO AR
T ¥, feamy & arfar 48 g,
& 9T ¥ FTH AR OgT qHAT Q|
g T quW aEl & e @ g
s I ¥ qATE® FH FEE |
¥ fau gw a2 fad & & 9o
s ¢ fr o fewmdt & amE
s e 1w, W A A A
qgaﬁﬁﬁﬁmﬁ?rl

ot wew fagrdy aroddt ;WIS
¥ gy & o g9rg 4 AgE @ S
@, w1 ¥ A 3 I AT
o wr dawn fem & ?
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o FAEENT qt WEHT : il aw
& foelle a7 qteqw 3, @@ A T &
& wgaeg, woem wR o
& faava a& & qamar 9w | g
T AT TAAHE T 999 GH wqrar
far & afew G a7 fer oy
HifF 7a g FT ga GG ¥ qga<
g IR I I GTRT ZATR F Wr
@Y T AEgd &Y a7 gwEr g

- (e

MR. SPEAKER: Papers to be laid.

SHRI JYOTIRMOY BOSU: On a

paint of order....

MR. SPEAKER: I am not listen-

ing to anybody now.

(Interruptions)

3.30 hrs.

PAPERS LAID ON THE TABLE

REPORT ON ACCIDENT TO I.A. BOEING

737 on 31st May, 1973,

THE MINISTER OF STATE IN

THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI):
the Table a copy of the Report on the
accident to Indian Airlines’ Bueiag
737 VT-EAM on the night of 3i1st
May, 1973. [Placed in Library. See
No. LT-5149/73.]

I beg to lay on

(Interruptions)

THE MINISTER OF AGRICUL-

TURE (SHRI F. A. AHMED): Hon.
Members must realise that it is a
State subject,

I have already said that I am going

there myself. (Interruptions).

oo REEE 9T a’lvra‘l-‘aqr
g ey, @ a@ #F s ? F
frdy SHdwT A At dor §, W@ AR
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Was g, safaed qqdarg, w1 7%7
o9 2 g1 9 fF omq agy 43 @Y
WX 3091 AR &) W@ &1 At A
TG ? (smaum) . ..
ST Wt A ge 9 R 0 ¥ g
aET gt | 9 &1 A9 § a79 7 4,
A FW § AR Fa9 504 & Y
AT ARFW IS (sqmaA) | .

.......

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We are walking out
in protest.

Shri Jyotirmoy Bosu, Shri Atal

Bihari Vajpayee, Shri Shyamnandan

Mishra and some other hon. members
then left the House.

WUR WEWET : FF AR0 A ar
M FIT F 219 F7 WyegormT  F4r
g

Y

13.35 hrs.

RE: RAJASTHAN STATE EMPLOY-
EES’ STRIKE

SHRIMATI GAYATRI DEVI (Jai-
pur): Sir, I had asked if I could
raise the question of the Rajasthan
Karmacharis’ strike in this House.
I feel that it is very important that
I should do so in view of the law
and order situation that might be
created in that State as a result of
the fifteen days’ strike. As the hon.
Member who have preceded me said
while speaking on the Calling At-
tention motion, Rajasthan too is @
famine-stricken and scarcity-ridden
State. With the combination of this
strike and the Government’s persis-
tent refusal to talk with the emp-
lloyees the situation of the State
might become very very dangerous,
and that is why I wanted to draw the
attention of this House to that fact.

I wonder whether you are aware
that in this great democratic count-
try of ours, in Jaipur there has been
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curfew for 36 hours, the longest pe-
riod ever in our history since inde-
pendence. The Chief Minister’s con-
tention that the employees refused
to come forward and negotiate with
him is not true. In fact, when the
Rajasthan Karamchari Sangh made
the 25-point programme they wan-
ted to meet the Chief Minister and
the Chief Secretary. When they
were proceeding to the Chief Sec-
retary’s house, their road was blo-
cked. Section 144 was imposed in
the city outside the four walls and
total curfew inside the city, there-
by making the work come to a cum-
plete standstill.

I would like to appeal to this House
to bear pressure upon the Chief
Minister who, after all, was elected
by the Centre, and not by the loca’
Government, to speak to these peopic
and discuss their demands. Those
demands that are feasible should be
met and on those that are not feasi-
ble there should be discussion to
make them see reason. At this time
of scarcity and famine we cannot
afford to have a break-down of law
and order.

Before 1 resume my seat, may I
repeat the request made by other hon.
Members of the opposition for the
formation of a Committee of Mem-
bers of Parliament to go round the
drought-ridden and scarcity-stricken
areas so that we can judge for our-
selveg the performance that this Gov-
ernment pretends that it is doing to
alleviate the suffering of the people.

st gAx fag awr (WiwamT) ¢
weger Wgey, § W AW oo ¥
fraeT #xar =mgar g 5 o e
R_W § qU a9 F wge fEr g
o ywET 39 99T g R, ..

WeqW AEET @ T Afew & ar
FrE AT T IE AT A qHA @ ¢

D
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PAPERS LAID ON THE TABLE—
contd.

STATEMENT re. CENTRAL GOVERNMENT
MaRrkeT BorrowING IN JuLy, 1973,
FINaANCE AccounTs, 1971-72, ETc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): Sir, I beg to lay
on the Table:—

(1) A statement (Hindi and Eng-
lish versions) indicating the result
of the Central Government Market
Borrowing in July, 1973. [Placed
in Library. See No, LT-51498/73].

(2) A copy of the Finance Ac-
counts of the Union Government
for the year 1971-72. [Placed in
Library. See No, LT-5150/73].

(3) A copy of Report (Hindi
version) of the Comptroller and
Auditor General of India for the
year 1969-70—Union Government
(Commercial) Part IX-—Appraisal
of the working of the Hindustan
Machine Tools Limited under article
151(1) of the Constitution. [Placed
in Library. See No. LT-551,73].

.STATEMENT ON THE FLOOD SITUuATION

THE MINISTER OF IRRIGATION
AND POWER (DR. K L. RAO): Sir,
I beg to lay on the Table a statement
(Hindi and English versions) on the
flood situation in . the country.
[Placed in Library. See No. LT-
5152/13].

KerOSENE  (FIXATION oOF CEILING
Prices) AMENDMENT ORDER, 1973,
LigHt DieseL Om (FrxaTioN or Crrr-
ING PRICES) AMENDMENT ORDERS,
1973

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): Sir, I beg to lay on the
“Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (8) of sec~
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tion 3 of the Essential Commuodities
Act, 1955:—

(1) The Kerosene (Fixation of
Ceiling Prices Amendment Order,
1973, published in Notification No.
G.S.R. 307(E) in Gazette of India
dated the 8th June, 1973.

(2) The Light Diesel Oil (Fixa-
tion of Ceiling Prices) Amendment
Order, 1973, published in Notifica~
tion No. G.S.R. 308(E) in Gazette
of India dated 8th June, 1973.

(3) The Light Diesel Oil (Fixa-
tion of Ceiling Prices) Second
Amendment Order, 1973, published
in Notification No G.S.R. 330 (E)
in Gazette of India dated the 30th
June, 1973. [Placed in Library.
See. No. LT-5153/73].

13.42 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following message received
from the Secretary of Rajya Sabha: —

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Monday, the 23rd
July, 1973, adopted the following
motion in regard to the presentation
of the Report of the Joint Com-
mittee of the House on the Planta-
tions Labour (Amendment) Bill,
1973: —

“That the time appointed for the
presentation of the Report of
the Joint Committee of the
Houses on the Plantations
Labour (Amendment) Bill,
1973 be extended upto the
first day of the last week of
the 88th Session of the Rajya
Sabha.”.

ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table following two Bills passed by
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the Houses of Parliament during the
last session and assented to since a
report was last made to the House
on the 14th May, 1973:—

1, The Central Excises and Salt
(Amendment) Bill, 1973.

2. The Manipur State Legislature
{Delegation of Powers) Bill, 1973.

2. Sir, 1 also lay on the Table co-
pies, duly authenticated by the Secre-
tary of Rajya Sabha, of the following
four Bills passed by the Houses of
Parliament during the last session
and assented to since a report was
last made to the House on the 14th
May, 1973:—

1. The North-Eastern Hill Uni-
versity Bill, 1973.

2, The Cinematograph
ment) Bill, 1973. .

(Amend-

3. The Coal Mines (Nationalisa-
tion) Bill, 1973.

4. The Apprentices
ment) Bill| 1973.

(Amend-

STATEMENT CORRECTING TNFOR-
MATION GIVEN ON THE 4TH
DECEMBER, 1972 REGARDING
ACCIDENT TO 22 UP NEW DELHI—
HYDERABAD DAKSHIN EXPRESS
AND 39-UP JANATA EXPRESS

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir, I lay
on the Table a statement correcting
the information given to the House on
the 4th December, 1972 regarding
accidents to 22-Up New Delhi?Hyde-
rabad Dakshin Express and 39-Up
Janata Express on the 2nd and 3rd
December, 1972, respectively.

STATEMENT

On 4th December, 1972, my prede-
cessor had made a statement in the
House regarding accidents to 22-Up
New Delhi-Hyderabad Dakshin Ex-
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press and 39-Up Janata Express
which took place on 2nd and 3rd
December, 1972, respectively. In
regard to the accident to 22-Up
Dakshin Express, he had stated that
2 persons sustained serious injuries
and that the Commissioner of Rail-
way Safety would be holding a sta-
tutory inquiry into this accident at
Bina from the 8th of December, 1972.

A statutory inquiry by the Com-
mission of Railway Safety is obliga-
tory in case of accidents in which
trains carrying passengers are involv=
ed and which are attended with loss
of human life and/or grievous hurt
to passengers or damage to railway
property exceeding Rs. 50,000. It has
however ,been clarified subsequently
by the railway administration that in
the case of the accident to 22-Up
New Delhi-Hyderabad Dakshin Ex-
press on 2nd December, 1972, the in-
juries sustained by the two persons
were of a minor nature. This being
so, no statutory inquiry was neces-
sary and was, therefore, not held. I
may, however, add that an inquiry
into this accident has already been
held by the railway administration.

This statement could not Le made
earlier as the information about this
accident having not been inquirtd into
by the Commissioner of Railway
Safety was received subsequently.

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCELLANE-
OUS PROVISION BILL

EXTENSION OF TIME FOR PRESENTATION
ReEPorRT OF JoINT COMMITTEE

SHRI S. M. SIDDAYYA:
move:

I beg to

“That this House do further ex-
tend upto the last day of the first
week of the next session, the time
for the presentation of the Report
of the Joint Committee on the Bill
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[Shri S. M. Siddayya]

to amend the Untouchability (Off-
ences) Act, 1955 and further to
amend the Representation of the
People, Act, 1951.”

MR. SPEAKER: The question i<:

“That this House do further'ex-
tend upto the last day of the first
week of the next session, the time
for the presentation of the Report
of the Joint Committee on the Bill
to amend the Untouchability (Off-
ences) Act, 1955 and further to
amend the Representation ¢f the
People Act, 1951,

The motion was adopted.

RESERVE BANK OF INDIA
(AMENDMENT) BILL®*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K,
R. GANESH): On behalf of Shri
Yeshwantrao Chavan, 1 beg to move
for leave to introduce a Bill further
to amend the Reserve Bank of India
Act, 1934.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Reserve Bank of India Act, 1934.”

The motion was adopted.

SHRI K, R. GANESH:
the Bill_

I introduce

1342 nrs.
MATTER UNDER RULE 377

ALLEGED IRREGULARITIES IN FIXING
PRICE AND DISTRIBUTION OF YARN

st wy femy (@iwr) @ oweEw
wgizm wrw g, At S
Ry, A, JAAAE T FTF
T F AT IR (EE A BT
¥ & s et A AR TR
Faw ¥ ga w1 @ fafaa &3
¥ ara A ot gad faar & AT §
Nt weafeai # §, W ¥ @AQ
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F AW W TR R FA
TEIET ]| SH K a9 wETrEwaT
|1 ALY & AR TAT o & FF IvaeAT
W # werEr 9 A o frard
AW TEIF I TR 9T F
I F A AT TG F AT qw fFC
T F faemw fammdd A &
FHAN FT & a1 @@ A §5
F]E F W fruife i o &
afFT s am &1 W) aedfaw T
FTHE qFTT  AG @AT § A
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F q9g 1 Fg7 47 fF w2 F TOW 79,
1972 & 1973 & ®EA 5.2 SfAw
93 Y §-4g faege T @ ar T
qiHeT 9T &g o=y welt ot 7 oY Fawams
g a1 gaY fog faa w1 7 @@
T grrarE fgar a1 fF F98 F T Tery
F ALY § ANR qAqA ¥ FT
FTW@EN

TEM ARleT, 1971 ¥ ¥ F I
FEF AT qg MW &, I
7 57 qa frawor 1 e 9y fear
AT, 7@ T F W A9 § T AT
freeFaeaeaer o 71 el
1971 % gown & €% & qmr 28 Sfava
¥ %7 50 Tama aF fg w9
AfFT o F e FH AW T IJTHETHI
FY 7 ot T WY AT T AT
% wae ¢ f& @ awl F s=x
¥ JARH W I9 q aFAET 400
o wferdl, 7 S & graf & =
™|
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JATTRW F AL H qT F A
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FAETHF AW
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qiferaTi=e #1 FHE &1 qg TET 7
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qoH  FA AR afeqd  OFTITH FHE
1 a7 qferrs wwevefET FHET Y @¥
e gIE R T ) @ AR g AR
& Y HaT o1 § @ A AT
T IW AR A FT WTHAT-LEL
aTaA 57 Fufedi #1 @0 f& Ay A
fre ¥ 7@ FT SIETET g 4T |
T o A I g frEm A
—SFeTEe FIAVA T &2, g faaan
N saeqr, Wi &1 A1 fraior gan
d— 7 AR Wi F & fed
geiqen  Fadr #1 & Afer @
] A HAE g ARy |

o HAT S FT FA FTEA !
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o FE & % Jfeed a2 qua R
# frgfer &1 g%y & miy &

WU R : R qCE &
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FY 71fed v wfee® T 78 fF o7 a5
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13.51 hrs.

MOTION Re. REDUCTION OF SEN-
TENCE AWARDED FOR CONTEMPT
OF HOUSE

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have taken your
permission, Sir, to move the following
motions: —

I beg to move:

“That Rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motion regarding reduction of
the sentence of imprisonment
awarded to Tanaji Kamble, by the
House on the 23rd July, 1973, be
suspended.”

“This House resolves that the
sentence of imprisonment awarded
by this House on the 23rd Juiy,
1973, to the person calling himself
Tanaji Kamble, for having thrown
leaflets in the House from the Visi-
tors’ Gallery and thereby having
committed contempt of the House,
be reduced to simple imprisonment
till 10 A.M. on Wednesday, the 25th
July, 1973.”

1 hope the Government would be
gracious énough to accept these mo-
tions, ‘

ff TATEATT et (Tear) ;A |
FT AT FTE |

MR. SPEAKER: Before this matter
was brought to the House, he was
approached, but he refused to give any
statement. He would not talk to any-
body. Then he wag examined by a
Doctor and every limb was found to
be normal; his brain was normal, hig
heart was normal; but in spite of that,
he refused to give any statement. What
to talk of expressing regrets, he re-
fused even to talk to our staff. ’

House (Motn.)

Does the Minister of Parliamentary
Affairs want to say anything?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): It is the duty of every
citizen of this country and every
member of this hon, House to main-
tain the dignity and decorum of the
House, I had a talk with the other
leaders of -the Opposition this morn-
ing. Shri Vajpayee, for instance,
agrees with me that, in 3 matter like
this where not even an apology has
been tendered, where no new situa-
tion has arisen, it would be most
improper to reduce it. If anything
like that had happened, I would my-
self have come forward with this.

ot e fagrdt aRdt  (varfeaw)
AT FTEAT AT ATE T 7 § aEHAT
g fr oot & SR Wi o &
T FTH 2 )

weaey AEYew : T AT | AfEd
M ERE § g9 I AT q T AR
r am ff S et wE, aRT wT
Al Al AR 99 & 3 W) aw
mfeeat snfgear #¢ & 9t 3w & o
fFft A w5 F § fd TR
g, 39 FT H=e] HAAd g, N
¥ o TR T@ g, afew
AT AR 99 & 0Fq & § | A
N IR Y FIAWM M FL AN
fr? foe oft 7o &g f5 amw Ao,
A FY TG FTFH I qHAT & |

st waa fagry a5 =
fam & gom #4917 14 fo7 F wAf @

WEae WERA ¢ AT T AT g MY
FTLI |

st wew fagrdr awnat @ wfEx
T AT AT J2WA & | F Y A9 gY
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contempt of House (Motn,)
weat fagrt awE

T W ST qg AT T Y gw I
N AE FT aFA § , A g aw
&\ afer W o d o ¥ R
sa fe ag Wt Wi & el
A 2 @ fex e aged W@
T TE I |

were wEiaa AR TS F M
¥ qge goTa Gwen ag 41 fF few
e &7 &, I9 A€ A9 G 1 W)
VTS & & 1 41 98 fFar & aay
TG F@T

Al IRIAT ATES . FRO @Y
FAT AW |

MR. SPEAKER: ] am sorry. Are
you pressing the motion or are you
withdrawing it?

SHRI JYOTIRMOY BOSU: I leave
it to your hands. All ] want to say
is that this is the supreme national
forum....

MR, SPEAKER: No, no, No na-
tional forum in the world will tole-
rate it. No Parliament in the world
will tolerate such an action.

Is it the pleasure of the House to
grant leave to the hon. Member to
withdraw his motion?

HON. MEMBERS: Yes.

The motion was, by leave, withdrawn,

MR. SPEAKER: Now, we gdjourn
for lunch and re-assemble at 3, p.m.

13.57 hrs.

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

Re. Pay Commission's
Report
The Lok Sabha reassembled after

Lunch at two minutes past Fifteen of
the Clock.

256

[Mr. Deputy-Speaker in the Chair]
the Clock

RE. PAY COMMISSION'S REPORT

MR. DEPUTY-SPEAKER: The
House will now resume further dis-
cussion on the Demands for Grants
of Manipur. ' *

SHRI S. M. BANERJEE (Kanpur):
Sir, please permit me for a minute
to make a submission. Since the
honourable Finance Minister is going
abroad, we expected the Finance
Minister to make a statement on the
Pay Commission Report on the open-
ing day or on subsequent days. There
was a discussion in this House when
we were told that discussion will take
place with the employees representa-
tives. The employees’ representatives
met the Cabinet Secretary who gave
us a patient hearing but he did not
commit himself. Again we met the
Cabinet Sub-Committee consisting ot
Shri Jagjivan Babu, Shri Y. B.
Chavan, the Railway Minister, Shri
Mirdha and also the Labour Minister,
who heard us with rapt attention but
did not commit themselves.

MR. DEPUTY-SPEAKER: That is
all known; all that have come in the
papers.

SHRI S. M. BANERJEE: This one
way traffic cannot go on. Mr, Ganesh
is here. We only want an assurance
from the hon. Minister that no recom-
mendation, whether retrograde or
otherwise,—will automatically be im-
plemented without having a proper
discussion with the employees’ repre-
sentatives. ...

MR. DEPUTY-SPEAKER: Shri G.
P. Yadav. (Interruption) Order
please, Mr Banerjee, you are making
a speech..,,
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Report

SHRI S. M. BANERJEE: Mr.
Ganesh is there; we only want this
assurance from the hon. Minister..

SHRI INDRAJIT GUPTA  (Ali-
pore): His point is only this. We
only want a clarification on on2 point.
His apprehension is due to the fact
that Mr. Chavan is going abroad,
Although it has been stated that be-
fore Government takes its final deci-
sion there will be another round of
negotiations with the employees’ re-
presentatives, his apprehension is,
since Mr. Chavan is going abroad,
Government may come to a decision
without any further negotiations.
Are they wanting 3 negotiated settle-
ment or they are bypassing this?
That is all that he wants to know.

SHRI A. P. SHARMA (Buxar):
I want to add too what my hon. friend
Shri S. M. Banerjee has said. He has
said that the retrogressive recommen-
dations of the Pay Commission should
not be implemented, and Government
should give an assurance to that
effect. I would request Government
not to implement the recommendations
whether it be after bilateral talks or
even unilaterally.

SHRI INDRAJIT GUPTA: Why
has he withdrawn his strike notice?

SHRI A. P. SHARMA: No, we
have not. We want Government not
to implement the recommendatjons of
the Pay Commission.

SHRI S. M. BANERJEE: They have
called a meeting at the highest level
of the National Council of the JCM.
of which Shri A, P. Sharma, is the
President, from the workers' side....

MR. DEPUTY-SPEAKER:
hon. Member is making a speech.

The

SHRI S. M. BANERJEE:
making a speech.

I am not

MR. DEPUTY-SPEAKER: He has
already made his speech,
1075 L o

1973-74

SHR] S. M. BANERJEE: I speak
so less. I shall take only one minute.
Kindly hear me...

'They have called a meeting of the
highest committee, namely the Na-
tional Council of the JCM...

MR. DEPUTY-SPEAKER:
hon. Member is repeating himself.

SHRI S. M. BANERJEE: They have
called that meeting for the 3rd August
but the agenda does not include this
item. I want that the Pay Commis-
sion’s recommendations should not be
implemented, and I agree with Skri
A. P. Sharma on this point. Minimum
wage, dearness allowance and every-
thing else has come in that. Let Shri
K. R, Ganesh assure us that the Pay
Commission’s recommendations will
not be implemented, Everybody is
behind this demand. My hon. friend
has taken a strike ballot, and we have

also taken a strike ballot on this
issue. ...
.

The

MR. DEPUTY-SPEAKER: Let him

not repeat. The hon. Member is
taking too much time, The hon.
Minister has heard him. If he does

not come forward with any cbserva-

tion, I cannot help it. Now, Shri G.
P. Yadav.

15.06 hrs,

DEMANDS FOR GRANTS
PUR), 1973-74—Contd.

(MANI-

WY AT Nar IE (®fERe):
aforgz oF der ST 1 1971 F
qET 9T TG ATET AT gAT AT | 1972
¥ 99 A9 gU AT Aaaar a@wR
a4 1 afEw 1973 7 fr agt = -
gifas a1 Y garf #TA 7 i<
Fgi 9X I e Tegafa wraa & | g\
s waadr Y a9 7@ 8, ArFad
FYgErEdd & Afer & g srgar
g wmq@an ¥ dikda T AW §
o qHT | FAA 7O F & Y ey
# ot oy feafa g, IS & 1 &, s=%
R W § AR w9 fag A T
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[« AT35AR AETE T0TA]

MY 4T | ZH AwL { & wwwar g e
feeslt % 43 gr  wmw AEwEAR
qAAAd  qT AT TAT WY AT FTA
e § YR g qRad ® oW
T T ¥ WA sqaedqy #Y gfagr &A1
AT & | TH IFTT { AMTeEF exq@Aw
9T TET AT EY @T Y | A ATE HA
2 f5 7® fa ag=r sfan w99 & oA-
fra g =t wfw quw § oF wde
¥ w30 91 fF gw @ fafds  femeee-
froema 1 g atagR A ) oo
I B AR Free  feazzeforg wTaw
FEF fay fedt A fFfl g @ &
53§ daifas g A gIma
@1 aforgT A gear  Fmi g
2 | e o ag 79 & aw § @
Y ST R A A AT, ITEA
A FEAC FTH wET WAt o< faa @
g ar @ faw @ & I R
W & fATaeFT AR Y FE 9|
T @ g teifr e §
HrAvIFAT TH A Y gl arfe
FET FTFER g N WA F AW
NG F7 ZqATH  FI, IJrww Y faady
aeniay § S @Wg o B a
qel 9T qEAT F5 | Afew T AG
RGO o

faaré Y oir st e A faaw
o @ R avfE agr v Ffw aqw @
& ) IEH AR W AR F
#E o A faar g igg &
agi #1 Ty Tawqr  FgA &Y AL )
¢ & ) |t Y wifas fafa @oa
gt AR

g a5 ®@ FAfRIERTE &
A §, g AT a1 ag3 FW ¢ WK
Fgd & & wfvor G} &1 gw faee)-
FO w1 AfweT wforgy £ &y 0w A
g ¥ fE e gAfRfedaT &
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AT § TR L ga%A HY § 1 AT
T gAY aXg § qodr @y @ oaar
Ft AT AFAg F gt o w
E 0% #1 mEER W 6K
g feafa g g @ 7€ & T
FaTe A FE 9T gAY |

aforgz #1 wyan gfagre & 1 SAFT
wiegfar sfage aga f AT ¢
agt A srfew Fnfaat A T guTA
Ffag a@F g5 A FT @ &1 A
wifew ifa & &m agl w@T & IET
T FY qUTH & g avaeat a9
¥ fasa ey F@T Fifgw a1, FfFA
oaT  oR fEur &, TEeT #1E 5
e § A faemr &0

agi 9T I ug fom v &
fawfam g =rfed AT @ w1 @

Fawg qr g7 g faw @
gafro & =ngar fa 3 g g
Frga wgw fear am, fom a7 &
g Smm o fi 1w g
F qTCE ¥ § U d4E AR IR
aw Y qd A @ & g
97 F W A F fqu o =W
B TG |

Rede ¥ Fgr ™ § ¢

“In addition, 1973-74 Budget pro-
vides for an outlay of Rs. 4.96
crores for Centrally-sponsored Plan
schemes, This includes Rs. 14
crores on the Loktek Lift Irrigatior
Scheme, Rs. 70 lakhs on the Regivnal
Medical College and Rs. 50 lakhs on
the 132 KV power transmission line
forming part of the North-Eastern
Grid". A
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awe ¥ qg wrfaw Y faam mar &,
afea 7 qgr fr AFE F gy
I FT ITE G HHAT § 7 a@i *
T AT IT F FARER 797 Ao
o THo WHAT TG & W & FWT
qaT & e 7E g1 9% § | 79 fo
# Jgm  fF @ 0T @ AR N
qET  FATA F ¥ AEOT aFR
FT A fFaT I, aIfF IET TER
q agt & aw Fr feafa # qurd F
fom A wraw fFa § SRS AT
Faré §, AFa TR I 1 Phavag
FT A% | WX QAT 7 fwAr @, A
Tg T 9= & FAT qOEE qg@
HOAHT AYFATET F T &Y IET IAHT
R &, fm & s agr 9T A o
faz o & 71T 7 T |

T FEW AER A qed
AT AG FOAT ATEAN &, AT FH A
F9 qE AT 7 HFA @, qAE
AT ¥ favw F faw &
afw grafza 1 &, W% AT
g oA

wfoqz & FA-EwRT FTIWW
TG W TET AW FTH TG
i T & 1 3@ faw  srEEEr
™A@ A g fF ag | A T OF
F@AT QT A, qTE AL A
FA-HFIT FT ITAWT F F 39 #7 feafa
AT ST aE |

SHR] PAOKAI HAOKIP (Outer
Manipur): I rise to support the
Demands for Grants for the Manipur
‘State. While supporting these De-
mands, I would like to say a few
words about the situation prevailing
in Manipur.

This is the second time that the
Budget of Manipur has been brought
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before the House. Each time a
member rises to say something on
Manipur, we find we do not have
anything new to say, any new things
on which you can talk about, any
new progress that has been made in
the State. In this sense, it is very
painful that I have to repeat the same
thing which I said last time.

1 would like to submit that the law
and security situation has been im-
proved. It has improved during the
past few months but unfortunately it
has not been controlled completely.
On the 11th of this month or so, some
Naga rebels fought with the CRP men
at a place called Sansung in the Ukrul
sub-division. It is really very bhad
that even now this sort of incidents
should take place. Unless this is
completely checked, the whole task of
development, progress and improve-
ment in the hill areas will be very,
very difficult, because, in the absence
of peace and a peaceful atmosphere,
how can you expect to conduct any
programme of development and prog-
ress? Therefore, one of the serious
aspects for the development of that
State is to maintain peace and secu-
rity in the State. Then alone one can
speak of progress and the programmes
for the upliftment of the State.

In this connection, I would stress
that the Government should see that
those batches of Naga rebels who
have been trying to go abroad to
China and elsewhere and get trained
there should be checked by opening
or by posting more forces in the inte-
rior and olso in the remote places of
Manipur. The present arrangements
in the hill areas, in the remote places,
I should say, are not adequate.
Therefore, I would like to suggest
here that the Government should see
that more security arrangements
should be made without delay so that
those activities of the rebels could be
checked adequately and the prog-
rammes of development conducted
peacefully,
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Secondly, 1 would like to submit to
the House that the district councils
were there about two months ago.
The elections were over, and it is now
two months since the elections were
over. But unfortunately or fortyna-
tely, so far, the councils are not
finally getting formed. I do not know
the causes. May be it is due to some
difficulties in regard to the opening of
offices and houses. Here, I would
like to say that the formation of the
councils should be expedited. It
should no longer be delayed since
they were meant for the purpose of
conducting the programmes sponsor-
ed by the Centre as well as by the
State. So, there is no justification in
further delaying the formation of the
councils.

In this connection, I would like to
say that in the course of the formation
of the councils in those areas, offices
are going to be created; we would
like to know what types of offices are
going to be created for the purpose of
these councils. Here, the Govern-
ment must be very careful in the
very beginning itself, to see tnat in
the course of creating the offices, the
appropriate types of offices concerning
the 'appropriate departments should
be transferred to the district courcils
and they should be so formed so that
there is always a very close link and
there is no difficulty between the
offices created in those regions and
the rest.

The third thing is about roads and
communications. There has been no
improvement; they are as they were
long ago. There is of course some
slight improvement but it is not
sufficient, Without improving- the
conditions of roads, it is impossible to
step up development. Therefore (in
order to uplift the State of Manipur,
priority should be given to the deve-
lopment of roads and communications.
For instance take the cement factory
which is going to be opened. How
will the products of thig factory be
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transpoited when there is no proper
road?
of communication comes first. In the
absence of good road communication,
it is no use talking about industries.
Manipur is landlocked and is cut off
from the rest of the country. But
even in the State of Manipur itself,
people living in the plains are unable
to mix with people living in hills; it
is very painful but it is so because of
lack of communications. People in
the State are not meeting together.
In such a condition, how do you ex-
pect progress and development? At
least people living in the same State
should be allowed to have opportuni-
ties to meet in order they come into
contact with one another. Therefore,
I lay the first emphasis on the deve-
lopment of roads and communications.
There are two roads in Manipur, one
is Cachar Road which has been coni-
pleted; it is one of the important
State highways. There is another one,
yet under construction—Tipaimukh
road, which is longer; it will be 170
miles, This will become one of the
biggest and most important State
highways and this will contribute to
the development of the State. So far
this has to be looked after hy the
BRTF, Border Roads task force. I re-
quest the Government to look intc the
progress of this road and do what-

ever possible for the completion of
the road.

wiwa fowd (xi®r) ;o Jumems
WEIeE, T e 7 @ &1 W afogd
AT AL v A s
g AFAifas aoTa g gu
aul aF TW W F AT F AT AR
faar m ok wew w1 o faem #F
ar g oA A /@A
gifas TR agi st faq a% ==
o | uewfs w9
F faar mr & ik Y e wfafafy
| AgH AT AT T F W E A AT AT
HETTTHT FY T I7AT F A qAGT

In every aspect, the progress.
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FEE A ow AR & oF fagd
ar¥ 2 f UF a2 AHET AP O Afpe |
' grew W g F dE @AW QART
9i9 97 ¥ gUa &R ofEw & gt
afFe greq § @ F I @11 faad
F¢ wfurr § worfem mfedi & =9
mA ¥ g § o Aforge F sma i
A & qUH A FT IT F I AT
yfgarasars 9= & 1 7g  wAEr
zeY saTer /g 7 & f z@w wfg £
A # w o o fagy F e da
R AT g 1 gH ) AEF R
afafr & & o @t 39 F wE TA
18 tfemw wefufagfea afan ¥ afa-
Fifedt  # wfoqdr syt & @en
521 I AXE ST AFAd F1 IGTE
TATHI § AT g, AR WA TF 6
e et 1 srfeces § 781 o fear
A F gg wwd § 9 e @
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AFATT ferw W AT Tt dy
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T & A B Fg w7 ferar - ar
1R gor & € 9 I a7 F; F@E
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waad! feafa & & ifs 97 # 419
g o =ed o, g 78 e @ )

wfrge AT FHe § 7@ &
qg ATAS IS/ A1 U F A qAHAL
gfafafa agi o 7@ 9, IBH TG
FAAT Y AR &g fF gw S @i
wimmmg) mamraqefF
1 AR F FAFA FT 22 To F,
24 T F, 26 TEL & 40 7L T,
46 TFT, FT, 60 TR F, AT TR
FT37eq F1 A G I F 1fgd, ag faw
W AT AT FT AHAT G T
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¢ 33 & w99 F 1@ @ @
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FTREAR g @ AT §
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51 § AR AfR F e TEN ¥
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IaTener WEIEE, ® g AR fF 3w
F aR ¥ QO 99 F AT | AR
gara ¥ gfafafa Wt 99 fav i
A ¥ wy §, TY I9 A IAgET T
RIEA T i sgar s g
FTAEr w4, A7FT g ¥ N 7w
qq ¥X 99 W14 §, IT & 99T I
f& it a= fegia & #1€ &6 7@ 920
3 @wawm FT FAR W ;W
ari A ga 7E fam @ g1 W
FZIA & a1 OFZIT F, @A B
A @ Teq ¥ ZwA qer g |
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@l I §ear ®  gaFEl o fx
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, R. GANESH): Mr. Depu-
ty-Speaker, Sir, I am thankful to hon.
Members for taking part in the second
stage of discussion on the Manipur
Budget. The situation under which
the Manipur State Governmen; was
taken over by the President has been
discussed in the House during the dis-
cussion on the General Budget as well
as when the Proclamation of the
President came up before this House
for approval. Therefore, I do not
think it is necessary to waste the time
of the House in going into the cir-
cumstances under which the adminis-
tration of the State of Manipur was
taken over by the President.

Many points have been raised by
hon. Members relating to the develop-
ment of Manipur State, the building
of an infra-structure there, the deve-
lopment of roads and communications
and agriculture and various other
projects which could put Manipur on
the road to development and prospe-
rity. Coming from a territory which
is in some form or the other akin to
Manipur, with its vast areas unde-
veloped, with very poor and sparse
means of communication and with its
distance from the mainland of the
country, I can realise very well the
various difficulties and concrete prob-
lems which may have arisen in the
State of Manipur. 3

With the idea of building the infra-
structure and providing the basic re-
quirements of development, the Plan
provision jn the State of Manipur has
been stepped up from Rs. 1,55,00,000
during the First Plan to about Rs.
30,25,00,000 during the Fourth Plan
period. This itself indicates the great
anxiety that was shown by the Gov-
ernment of India for the development
of this State. It may be that, consi-
dering the problem that a State like
Manipur must be facing even this
provision may not be .suffiaient to
meet the requirements and to build
in the quickest possible time the infra-
structure that a State like Manipur
might require, but it is indicative of
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the concern of the Government as far
as the development of Manipur is con-
cerned within the constraint of na-

.tional resources.

Certain other steps have also been
taken in recent years. They are: the
constitution of Manipur into five dis-
tricts which was taken up in Novem-
ber 1969; creation of district officers,
development department and the
whole infra-structure of adminisira-
tion; quarterly review of plans; major
appraisa] of the Plan and stress on
communications, power and develop-
ment activities. These are some of
the other steps that were taken to
remedy the various defects that are
there.

There are various other concrete
points which hon. Members have rais-
ed and for which, I think, a reply is
necessary. Agricultural constitutes a
very important part of life in Mani-
pur. I had already indicated in the
last Budget discussion that lift irri-
gation scheme based on the watew
level in the intake channel of the local
hydel power project has been laun-
ched. It is expected that this will
irrigate, when completed around 1975-
76, about 60,000 acres. On the basis
of certain discussions as late as May
1973 between the Planning Commis-
sion and the State Government offi-
cials, a comprehensive scheme for
irrigating about 2.2 lakh acres, out of
2.5 lakh acres of cultivable land in
the valley, will be investigated.

In the Fifth Plan preparation also,
a comprehensive irrigation plan to
take advantage of surface water avail-
able in the rivers of the State and to
irrigate the number of acres of land
that I have indicated has been asses-
sed and the attempt is being made to
make this provision in the Fifth Plan.

Ag far as industries are concerned,
the hon. Members have mentioned
about various industrial schemes that
have been there. Two important
steps since 1972-73 were taken in the
sector of industrial development
where the inauguration of a khand-
sari factory and the commencement
of the construction work on the
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25,000 spindles spinning mill had been
taken in hand. As regards the khand-
sari factory, however, the work could
not start much after the inauguration
since the supply of sugar was inade-
quate and it was the end of the sugar-
cane season. The production was
affected. Also, the sugarcane was
diverted for gur-making as the gur
prices were attractive. Now, the full
production will commence during the
current season from November, 1973.

The work on the spinning mill
project is going on as per schedule.
Steps have been taken to recruit com-
petent personnel to organise the mill
right from the stage of construction
to the stage of operation.

Two paper mill projects which were
under contemplation are also in the
scheme of Manipur industrial deve-
lopment. These points were referred
by the hon. Members from Manipur
and also by other Members. In both
these cases, the project reports have
been prepared by the National In-
dustrial Development Corporation.
One will have a capacity of 200 tonnes
of pulp per day and the other will
have a capacity of 25 tonnes of insu-
lated paper. These are at various
stages of being processed with the
Planning Commission. A pre-invest-
ment survey of the entire forest re-
sources is also to be conducted by the
Agriculture Ministry....

st AATAT a1 qTTT ¢ GIT A
FTAAF AL EE !

SHRI K. R GANESH:
Fq % 7 TG} F AFAT, NG AL 5™
T & Afer 9 T afey, <\
FARNTAATE | T AT & A0F
E 3T FA FN FAF IO A £

As far as the cement factory is con-

cerned, there is a proposal to have a
cement factory for which the lime-
stone resources are being assessed by
the Geological Survey of India.

There has been some difficulty about |
the availability of limestone in thegy
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area and this matter is also receiving
the attention of the Government.

Sir, my object in giving these
figures and information about these
projects is that necessary provision
has been made and the Government
has located industries that have got
to be established in Manipur. The
only thing is that these various pro-
cedural delays that may be there and
the various other problems that may
be there have got to be remedied
and these things have got to be ex-
pedited so that in a backward area
like Manipur the people of the State
may enjoy the benefits of industrial
development.

Then, the hon. Members referred to
the District Councils. Elections to
the District Councils were held. The
informat.on that has been given to
me js that the requirements of the
District Councils, the personne] of the
District Councils as well as the vari-
ous powers the District Councils will
have, the subjects they will have, are
being reviewed. As soon as this is
done, the District Councils will start
functioning. I agree with the hon.
Members that in the absence of the
Legislature of Manipur, these District
Councils can play an important role
in bringing the local people with the
mainstream of the administration of
Manipur.

Then, the hon. Member opposite,
apart from his general comments on
the question of civil liberties, raised
a question about one Dr. Shukla. The
information was also given to the hon.
Member in the Consultative Commit-
tee about one Dr. Shukla that action
has been taken against him for writ-
ing an article in a daily journal which
was designed to spread a feeling ot

animosity between the local people
and outsiders in the State.
stag fewd @ #7  @@ 6

, afrr =q A oerd | ady &
1

SHRI K. R. GANESH: I have to
base myself on what has been given.

g
g
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The same has been supplied to you
in the Consultative Committee.

These are some of the points the
hon. members raised... .

AN HON. MEMBER: What about
yarn?

SHRI K. R. GANESH: The State’s
requirement of yarn for about two
lakh handloom weavers is estimated
at about 400 bales of yarn, mostly in
hanks. The counts needed mainly are
22 to 24. After this matter was raised
in the Consultative Committee, the
Manipur Government is taking up the
matter with the Textile Commissioner
and I am informed that every en-
deavour will be made to secure the
needed count, so that the weavers do
not suffer.

it e fow@ : & w09 g fow &
oF qars fFg

SHRI K. R. GANESH: I will com-

municate your views to the Minister
of Commerce.
s A9 AWT . IIEAA AZITH,

o THI /AT ATGAT E | FrA AT O
win § f5 fom 9T 37 F1 qAE T

arfgg |

SHRI K. R. GANESH: I have not
said that I will consult. I cannot
give a statement on yarn. It has to

be given by the Minister of Com-
merce.

Nt A9 ‘qAd . gEI T4 AN &3
& "ot # f=3 ag faedae &, 98 78
fs gn @ fan § 1 feafe & 98 =
uF a9 30 | 747 fgard & wa A
I |

SHRI K. R, GANESH: With these
remarks, I commend the Demands to
the acceptance of the House.
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MR. DEPUTY-SPEAKER: There
are a number of Cut Motions .noved
by Shri Madhu Limaye. Unless he
wants any particular Cut Motion to
be put separately, I shall put them
al] together.

I now put Cut Motions 1 to 5 moved
by Shri Madhu Limaye to the vote
of the House.

The Cut Motions were put and
negatived.
MR. DEPUTY-SPEAKER: The

question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the Order paper
be granted to the President out of
the Consolidated Fund of the State
of Manipur to complete the sums
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974 in respect
of the following demands entered
in the second column thereof—

L[]
Demands Nos. 1 to 44"
The motion was adopted,

The Motions for Demands for
Grants (Manipur) which were adop-
ted by the Lok Sabha, are reproduced
below—Ed.]

Demanp No. 1—Lanp REVENUE

“That a sum not exceeding
Rs. 13,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Land Revenue’.”

Demanp No. 2—Srtate Excrise

“That a sum not exceeding
Rs. 1,33,000 be granted to the
President, out of the Consolidated
Fund of the State of #Manipur,
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to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of ilarch,
1974, in respect of ‘State Excise'.”

DeMAND No, 3—TAXES ON VEHICLES
Ay

“That a sum not exceeding

Rs. 87,000 be granted to the

President, out of the Consolidated

Fund of the State of Manipur,

to complete the sum necessary to

JULY 24, 1973

1973-4 276

DeMaND No. T—REGISTRATION

“That a sum not exceeding
Rs. 62,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary io
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Registration’.”

DeMAND Np. 8—PARLIAMENT, STATE
ANp UNION TERRITORIES 'LEGISLATURE

defray the charges which will come
in course of payment during the

‘ year ending the 3lst day of March,
1974, in respect of ‘Taxes oOn
Vehicles'.”

DemanNp No. 4—SaLes Tax

“That a sum not exceeding
Rs. 1,26,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the.3lst day of March,
1974, in respect of ‘Sales Tax".”

DEMAND NO, 5—OTHER TAXES AND
DUTIES

“That a sum not exceeding
Rs, 5000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the

year ending th 31st day of March.

1974, in respect of ‘Other Taxes and
Duties".”

DeManp No. 6—STAMPS

“That a sum not exceeding
Rs. 20,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, In respect of ‘Stamps.”

“That a sum not exceeding
Rs. 7,05000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which wil! come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Parliament,
State and Union Territories Legis-
lature'.”

DeMAND No. 9—GENERAL ADMINISTRA-

TION

“That a sum not exceeding
Rs. 72,91,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,

1974, in respect of ‘General Ad-
ministration’.”
Demanp No. 10—ApDMINISTRATION OF

JUSTICE

“That a sum not exceeding
Rs. 278,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Administration
of Justice'.”
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DeEmMAND No. 11—JaILs

“That a sum not exceeding
Rs, 4,67,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Jails’.”

DeEmManD No. 12—PoLicE

“That a sum not exceeding
Rs. 2,36,58,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Police’.”

DemaNDp No. 13—CiviL SUPPLIES

“That a sum not exceeding
Rs. 4,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Civil Supplies’.”

Demanp No. 14—EpucaTioN

“That a sum not exceeding
Rs, 3,70,09,000 pe granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of ilarch,
1974, in respect of ‘Education’.”

DEManp No. 15—MEDpICAL

“That a sum not exceeding
Rs. 73,34,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
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in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Medical’.”

DemMANp No. 16—PusLic HEALTH

“That a sum not exceeding
Rs. 30,89,000 be grantedq to the
President, out of the Consolidated
Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Public Health'.”

DEMAND No., 17—FaMiLy PLANNING

“That a sum not exceeding
Rs, 17,37,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of !‘.Iarc’h.
1974, in respect of ‘Family Plan-

9

ning’.

DemanD No. 18—AGRICULTURE AND
FISHERIES

“That a sum not exceeding
Rs. 52,28,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974. in respect of ‘Agricuture and

Fisheries’.

Demanp No. 19—ANmMAL HUSBANDRY

«“That a sum not exceeding
Rs, 21,57,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
In course of payment during the
year ending the 3lst day of March,
1974, in respect of ‘Animal Husban-

dl')"."
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Demanp No. 20—CoOPERATION

“That a sum not exceeding
Rs. 10,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Cooperation’.”

DeEMAND No. 21—INDUSTRIES

“That a sum not exceeding
Rs. 31,18,000 be granted to the

President, out of the Consolidated °

Fund of the State of Manipur,
to camplete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,

1974, in respect of ‘Industries’.

Demanp No. 22—COMMUNITY
DEVELOPMENT

“That a sum not exceeding
‘Rs. 69.60,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Community
Development’.”

DemaND No. 23—LABOUR

“That a sum not exceeding
Rs. 2,83,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974," in respect of ‘Labour’.”

DemanNp No. 24—STATISTICS
“That a sum not exceeding

Rs. 541,000 be granted to the
President, out of the Consolidated
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Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March.
1974, in respect of ‘Statistics’.”

DeMAND No. 25—IRRIGATION

“That a sum not exceeding
Rs. 16,13,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
yar ending the 31st day of March,
1974, in respect of irrigation.’”

DeEMaND No, 26—ELECTRICITY

“That a sum not exceeding
Rs. 76,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Electricity’.”

Demanp No. 27—PusLic WORKS
(ORIGINAL WORKS AND REPAIRS)

“That a sum not exceeding
Rs. 63,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Public Works
(Original Works and Repairs)’.”

DeEmaNnDs No. 28—PuBLip WORKS
(ESTABLISHMENT)

“That a sum not exceeding
Rs. 1,02,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
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year ending the 31st day of March,
1974, in respect of ‘Public Works
(Establishment)”.”

DemaND No. 29—Roap TRANSPORT

“That a sum not exceeding
Rs. 53,33,000 be granted to the
President, out of the Consolidated
Fung of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Road Trans-
port’.”

DemanD No, 30—FAMINE

“That a sum not exceeding
Rs. 1,34,000 be granted to the
President, out of the Consolidated
Fung of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Famine’.”

DeMAND No, 31—PENSION AND OTHER
RETIREMENT BENEFITS
“That a sum not exceeding
Rs. 17,20,000 be granted to the
President, out.of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Pension and
other Retirement benefits'.”

DeEMAND No. 32—STATIONERY AND
PRINTING

“That a sum not exceeding
Rs. 6,67,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Stationery and
Printing’.”

SRAVANA 2, 1895 (SAKA)

1973-74 282
Demanp No, 33—FOREST
“That a sum not exceeding

Rs. 20,59,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come:
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Forest’.”

DeEmManp No, 34—MISCELLANEOUS

“That a sum not exceeding
Rs. 59,21,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Miscellaneous’.”

DEMAND No. 35—CAPITAL OUTLAY ON
PusLic HEALTH

“That a sum not exceeding
Rs. 56.00,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Public Health'.”

Demanp No, 36—CaPITAL OUTLAY ON
IRRIGATION, NaviGaTION, EMBANKMENT
AND DRAINAGE WORKS

“That a sum not exceeding
Rs. 1,00,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March.
1974, in respect of ‘Capital Outlay
on Irrigation, Navigation, Embank-
ment and Drainage works'.”
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Demanp No, 37—Caprtar OuTLAY ON

’

FLoop CONTROL

“That a sum not exceeding
Rs. 13,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Flood Control’.”

DemaNd No. 38—CapITAL OUTLAY ON
ELECTRICITY

“That a sum not exceeding
Rs. 96,867,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st dav »f March,
1974, in resdect of ‘Capital Outlay
on Electricity'.”

Demanp No. 39—CaPITAL OuTLAY ON
Roabps

“That a sum mnot exceeding
Rs. 1,56,67,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital OQutlay
on Roads'.”

DeMANp No, 40—CaPITAL OUTLAY ON
BUILDINGS

“That a sum not exceeding
Rs. 1,84,66,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Buildings’.”

JULY, 24, 1973
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DeMAND No., 41—CAPITAL OUTLAY ON
RoAD 'TRANSPORT

“That a sum not exceeding
Rs. 533,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary «to
defray the charges which will come
in course of payment during the
year ending the 31st day of Merch,
1974, in respect of ‘Capital Outlay

on Road Transport’.”

DemAND No. 42—CarPIiTAL OUTLAY ON
STATE TRADING

“That a sum not exceeding
Rs. 6,74,73,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974. in respect of ‘Capital Outlay
on State Trading.”

Demanp No. 43—CariTaL OUTLAY ON
INDUSTRIAL ANp EcoNoMic DEevELop-
MENT

“That a sum not exceeding
Rs, 37,33,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment dJuring the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
on Industrial and Economic Deve-
lopment’.”

DeManp No. 44—LoANS AND ADVANCES

“That a sum not exceeding
Rs. 56,14,000 be granted to the
President, out of the Consolidated
Fund of the State of Manipur,
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Capital Outlay
Advances'."
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15.49 hrs.

MANIPUR APPROPRIATION BILL*
1973

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Manipur
for the services of the Financial year
1973-74,

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be grantedq to in-
troduce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Manipur for
the services of the financial year
1973-74.”

The motion was adopted.
[

SHRI K. R. GANESH: Sir, I in-
troducet the Bill.

I beg to movet to that the bill to
authorise payment and approprjation
of certain sums from and out of the
Consolidated Fund of the State of
Manipur for the services of the finan-
cial year 1973-74, be taken into con-
sideration.

MR, DEPUTY SPEAKER:
qQuestion is.

The

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Manipur
for the services of the financial year
1973-74, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY SPEAKER: Now we
take up clause-by-clause consideration.

———
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The question is:

“That Clauses 2, 3, the Schedule,
Clause 1, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule, Clause 1,
the Enacting Formula and the Title
were added to the Bill,

SHRI K. R. GANESH: I move:
“That the Bill be passed.”

MR. DEPUTY SPEAKER; The

question is:
“That the Bill be passed.”

The motion was adopted.

—

15.51 hrs.

DEMANDS** FOR GRANTS
(ANDHRA PRADESH), 1973-74

MR. DEPUTY-SPEAKER: Now we
take up the Discussion and .Voting on
the Demands for Grants in respect of
the Budget for the State of Andhra
Pradesh for 1973-74.

DemaNp No. I—LaND REVENUE

MR. DEPUTY SPEAKER: Motion
moved :
“That a sum not exceeding

Rs, 4,29,60,000 be granted to the
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary t<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>